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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 16, 1974/
Chaitra 26, 1898 (Saka)

The Lok Sabha met at Eleven of
the Clock

{Mr. DEruTy SPEAKER 1n the Chair}
ORAL ANSWERS TO QUESTIONS
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MR. DEPUTY-SPEAKER: Next
question—Question No. 693. Along
with that we will take up Question No.
706 also as they are identical.

Reduction in Production of Wagons

in Railway Workshops
+

*693. SHRI INDRAJIT GUPTA.:

SHRI M. KALYANA
SUNDARAM:
Will the Minister of RAILWAYS be
pleased to state:
(a) whether Government have re-

duced the production of wagons in
Railway Workshops;

(b) ‘whether Government have
inereased the orders for wagons with
the private wagon builders;

{c) it so, the reasons therefor and
the names of private wagon builders
with whom orders have been increas-
ed; and

(d) what is the capacity of theee
private wagon buildersy

CHAITBA 26, 1896 (SAKA)
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) to (d).
A statement is laid on the Table of
the Sabha.

Statement
(a) No, Sir.

(b) to (d). There has been no
increase in the overall orders placed
on private wagon builders during
1973-74 as compared to previous
years. However, m view of their
better performance leading to less
outstandings, the following five pri-
vate wagon builders have received
increased orders:—

1. M/s. Texmaco.

2 M/s. Cimmco.

3. M/s. Braithwaite

4, M/s Modern Industries.
5. M/s. Jessop & Co.

The capacity of
builderg is as under:

these wagon

(Figures in terms of 4-wheelers)

Licenced Installed
capacity  capacity

M's. Texmaco 3600 3600
M's. Cammco 2000 2000
M/s. Braithwaite 3000 3000
M/s. Modern Ind. . 2000 2000
M/s, Jessop & Co. 3279 3279

Agreement in regard to Formula for
Wagon Prices
*706. SHRI P. M. MEHTA:
SHRI TARUN GOGOI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether any agreement has
been reached in regard to the formuls
for wagon prices;
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MR. DEPUTY-SPEAKER: The
point is, if I allow a question on a
particular project, then I will Dbe
opening the door for gquestiong in re-
gard to all the projects in India. There
will be no end to it.

SHRI SAMAR GUHA: I would like
to know, whether it is in the know-
ledge of the Government that a spe-
cial plan to produce power from city
waste and garbage was purchased
from Skoda & Company by West
Bengal Government before the War.
This has not been made use of. If it
is not within the knowledge of the
Government, will they enquire into
the matter and see that this {s utilis~
ed for making power from city waste
and garbage of Calcutta?

SHRI K. C. PANT: I shall have to
enquire into it.

DR. MAHIPATRAY MEHTA: In
the context of shortage of power, may
1 know whether it is a fact that many
State Governments placed orders for
power generation equipments with
BHEL Hardwar, but they are still ly-
ing with the manufacturers as they
have not been lifted. It so, may I
know what action is being taken to
see that this machinery ig lifted and
utilized for power generation to re-
lieve the shortage of power?

MR. DEPUTY-SPEAKER: That is
a separate question.

DR, MAHIPATRAY MEHTA: 1If
the machinery is lifted, more power
can be generated. N

MR. DEPUTY-SPEAKER: Regard-
ing the lifting of machinery you have
to ask a separate question.

PROF. MADHU DANDAVATE:
May 1 know whether it is true that

kerossse shortage and the power
crisis, scientisty have now come out
with techniques to exploit sun light

CHAITRA 26, 1396 (SAKA)
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and, if so, whether this solar energy
will be used to energise solar water
heaters, solar dryers for agricultural
produce, solar stills and also for do-
mestic lighting?

MR. DEPUTY-SPEAKER: It is a
suggestion for action.

PROF. MADHU DANDAVATE:
Will they take solar energy as an
alternative source of energy?

SHR] K. C. PANT: There is &
Power Group which is going into the
question of non-traditional sources of
energy. Solar energy being one of
them, this subject is certainly under
study in India. A small beginning
was made years ago. But, then, in-
terest flagged. Now we are trying to
revive it.

SHRI R. S. PANDEY: It has been
suggested on the floor of the House
many a time that the crisis can be
overcome by having pit-head power
generating plants, especially in areas
like Madhya Pradesh  which have
abundant supply of coal.

MR. DEPUTY-SPEAKER: It is
mentioned in the statement. It is a
suggestion for action. .

SHRI NAWAL KISHORE SINHA:
May I know whether the recommenda-
tion of the Energy Commission
appointed in 19685, with which
foreign experts were associated, is
being kept in view, particularly in
the case of setting up power stations
in areas where the actual supply hss
to be made so that there would not
be long transmission lines?

MR. DEPUTY-SPEAKER: In the
statement the Minister has rentioned
that he will do it.

SHRI K. C. PANT: Inreply to
a supplementary I have already
stated that in the matter of location
of thermal units both these factars,
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namely, the proximity io the coal-
besring area and the distance to fhe
consuming céntre have to be kept in
view,

Demand for Increase in Price of crude
oll by Burmah Shell and Caltex
+

*680, SHRI V. MAYAVAN:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of PETROLEUM
AND';e CHEMICALS be pleased to
state;

(a) whether Government fears a
further increase in the prices of the
crude as a result of revision of the
participation fagreement hetween
Western oil companies and ‘he Gult
Countries;

(b) whether in the wake of this
agreement the Burmah Shell ang the
Caltex companies have demanded a
raise in the oil prices with retrospec-
tive effect; and

(c) if so, the reaction of Govern-
ment to their demand?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) to (c). The revi-
sion of the Participation Agreement is
still under negotiation between Wes-
tern Oil Companies and some of the
Gult Countries. Any final agreement
that may be reached in this regard is
expected to be made applicable re-
trospectively from lst January, 1974.
The precise impact of the final agree-
ment on the per barrel cost to the oil
companies will become known only
when the agreement has been finalis-
ed. However, Burmah Shell and Ceal-
tex have intimated increase in thelr
prices provisionally in anticipation of
the revision of this Agrcement.
Fxon have glso asked for bprice in-
creages on thiz basis, but only with
effect from 1st March, 1974 Thix mat-
ter ig.presently under the exemination
of the Government.

, APRIL 16, 1974
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SHRI V, MAYAVAN: lé? I know

Shell and the Caltex have intimated
increase in their prices provisionally
in anticipation of the revision of the
Participation Agreement. Did the Gov-
ernment persuade these two Compa-
nies not to raise the prices unless and
unti] the negotiations between the
Western Oi] Companies and some of
the Gluf countries are finalised?

SHRI D. K. BOROOAH: I would
like to know the exact positiun about
the Participation Agreement between
the oil companies and the oil produc-
ing countries..,,

SHRI V. MAYAVAN: Wha: is the
reaction of the Government?

SHRI D. K. BOROOAH: Wc are
asking them to reconsider it.

SHRI V. MAYAVAN: Whether these
two Companies will be taken over by
the Government of India as .n the
case of Esso Company.

MR DEPUTYY-SPEAKER: That
is a separate question. I think, a po-
licy statement was made and it came
out in the papers.

SHRI D. K. BOROOAH: The Gov-
ernment will take over these Compa-
nies as early asg possible,

sitonerg T frey . AW ES-
qrgeT AW § FIET AT WTAH TEART
gOT ¥ W OTT WA WAL AT &
977 97 FE T ¥ wrog
@t fex  wat @9 Wi s
wafrdt ® v 48 qew qfy o
wygsar & 7

SHRI D, K. BOROOAH: The il
producing countries are selling oil
on the basis of theiy formula acespt-
ed by them en l1st January, 1074 and
they haye incressed whst ds kaown
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as the posted price to around 11.57
dollars. Out of that, the price that
we have to pay is 93 per cent of it.
‘That ig the price they have fixed to far
as the sale by the national companies
is concerned.

So far as the Oil Companies are
concerned, they still continue to stick
to the Agreement which they have
arrived at between them and the oil
companies. That i= why the cil com-
panies are in a position to charge a
lower price than the national com-
panies.

SHRI INDRAJIT GUPTA: It 1 un-
derstand the Minister aright, he said
that the Burmah Shell and Caltex
have already asked the Government
for an ncrease in prices in anticipa-
tion of an increase which may be
sanctioned by the Agreement beti-
ween the Gulf countries and the Oil
Companies. .50, T would like to know
from him, firstly, what is the extent
of the rise in price per barrel that
the Burmah Shell and Caltex have
asked for in anticipation and, second-
ly, why it is that in his original reply
to Mr. Mayavsn’s Question. he did
not mention the fact which he said
later in reply to his supplementary
that the Government have askei trese
Companies to recognise their demand.
I would like to know specifically.
when the Government have known
them not to ask for anticipatory
rise in price but to wait, whether the
reaction of the Companies has been
available or what they have sald to
the Government about it. T have
never heard of an anticipatory rige
in price. They are not prepared to
wait even.

SHRI D. K, BOROOAH: I have al-
ready saig that it is under considera-
tion. We are unwilling to pay. We
baye told them that we are not to
pay. They have proposed it. We
have not accepted it.

SHRT INDRAJIT GUPTA: What is
the exteat # rive in price per barrel
that they have askad 6%

CHAITRA 26, 1808 (BAKA)
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SHRI D. K. BOROOAH: From lst
January, 1974, they have intimated
the revised price. The Caltex Lave
asked for 8.97 dollars per barrel and

the Burmah Shell have asked for 9.12
dollars per barrel.

SHRI INDRAJIT GUPTA: What is
the extent of rise in this?

SHRI D. K. BOROOAH: It is the
price that they have asked for.

MR. DEPUTY-SPEAKER: “You
are given the absolute figure, He
wants to know what is the extent of
rise from the old price,

SHRI D. K. BOROOAH: 1 cannot
give in terms of percentage. I can
give the exact figures.

MR. DEPUTY-SPEAKER: Let him
work it out,

SHRI D. K. BOROOAH: So far as
Exon is concerned, we have been
paying 8.29 dollars per barrel; they
have now asked for 9.27 dollars per
barrel. Caltex has aske@ for 397 dol-
lars and Burmah-Shell has asked for
9.12 dollars. The price that we have
been paying them should be of the
same order—829 or 830 dollars.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir,

(b) Does not arise.
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MR. DEPUTY-SPEAKER: That is
a different question. Thel mamn ques-
tion s about an additional Fast Train
Now you are asking about the num-
ber of trains running between Luck-
now and Delhi.
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MR. DEPUTY-SPEAKFR: You
asked about pick-pockets. How can
the Minister give a reply about it?
He is not in charge of pick-pockets.

R g wregTT A7 goT a1
fragr We &% w0 F fod
At ® genr WA ¥y § oa
miedr F qwr A AW W &
TXA I7FT 4 QAT §—u WY
FC W wfgdy )

SHRI MOHD. SHAFI QURESHI: 1
have already stated that in these two
trains, viz., 20-30 Lucknow Mail, 88-
84 Lucknow Express, the capacity uti-
lisation is: 109-110 per cent in Third
Class, 93 per comt in AC snd 88
cent in the First Class. Thara s
litle over-crowding. ,
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SHRI D. D. DESAI: Sir, the hon.
Minister has mentioned low rates of
hydel power and the present question
also refers to cheap power. He also
referred to cost impact of transmis-
sion and distribution lnes. In these
respects, Narmada hydel project with
1.5 million KW capacity would be
the cheapest. Submergence in every
hydel project is there, and is unavoid-
able. Therefore, will the Minister
take up the work of Narmada hydel
project at the earliest date so that
the whole ready market of Western
India, with 1.5 milion KW of power
from Narmada...

MR. DEPUTY-SPEAKER: This is
a specific case.

SHRI D. D. DESAI: We are talking
about cheap hydel power.

‘ n.m'rrspmgm 'I'hhlu
& geeoral Question. ou are going
w&m«.mﬂlﬂ
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SHRI D. D, DESAL: lLet me put a
general question, Will the hydel
power projects be completed, wher-
ever it ig possible, including Narmada
or not?

MR. DEPUTY-SPEAKER: wilt
you emphasise on hydel power genera-
tion including a particular project?

SHRI K. C. PANT: 1 do not think
he is interested in a general answer,
So far as the particular question is
concerned, it is a subject of inter-
State dispute, as my friend knows.

SHRI J. MATHA GOWDER: May
I know from the hon. Minislter, how
many generating projects are under
consideration and which are the
States?

SHRI K. C. PANT: The question
is, how many projects are under con-
sideration. The number is not given.
But, the general picture 1s given {n
the statement there.

MR. DEPUTY-SPEAKER: 1 think
you require notice for this,

SHR1 K. C. PANT: I require no-
tice in regard to the names of the
States. Part of the information is
given.

MR. DEPUTY-SPEAKER: He has
given the volume of generation.

SHRI VAYALAR RAVI: May 1
know from the hon. Minister, as
Kerala is one of the cheapest electri-
cily producing States, whether it is
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(b) if so, the gsalient features
thereof; and

(¢) when it is likely te be intro-
aucea?

THE MINISTER OF RAILWAYS
(SHRI L. N. MiSRA): (a) to (¢). In
consultation with the Mimistry of
Heavy Industry, an agreement has
been reached in regard Lo the prices
for wagons. Some of the important
factors which are borme in mind
while computing these prices are as
follows:—

(i) cost of steel.

(ii) cost of bought out compo-
nents.

(iii) conversion cost,

(iv) profit at 15 per cent of con-
version cost.

Orders for wagons against 1973-74
Rolling Stock Preogramme have  al-
ready been placed on the basis of the
above agreement,

SHRI INDRAJIT GUPTA: Accord-
ing to the stateruent, there are five
private wagon builders who received
increased orders during 1973-74. I
would like to krnow from the hon.
Minister as to what is the extent of
these increased orders placeq on these
five firms during 1973-74 and how
many extra wagons they were asked
to supply.

SHRI L. N MISHRA: In 1972-%73,
M/s. Texmaco supplied 3280 wagons
and this year orders for 5655 wagons
were placed on them. M/s Cimmco
supplied 1770.5 wagons in 1872-73 and
this year the order is for 3817
wagons. In th casé of M/s. Braith-
waite. it was 1950.5 and this year it is
3478.5 and then Modern Industries...
I have got a long list—supplied 395
and orders placed this year are for
850,3. Jessops it was 18.05 and now
it is 900.

8HRI INDRAJIT GUPTA: Although
I just would like to point out that
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it is not strictly correct for him to
call Braithwaite and Jessops as pri-
vate wagon builders....

SHRI L. N. MISHRA:
not.

They are

SHRI INDRAJIT GUPTA: But you
have put them in your answer as pri-
vate wagon-builders. I find from this
list that two major wagon builders,
namely, Burn and Company and Indian
Standard Wagon Company have been
excluded. I would like to know whe-
ther it is a fact that the prices of
wagons which were fixed with these
two companies in the previous year,
that is, 1972-73 according to them
were too low to make up the back-
log or the outstanding and they ask-
ed for higher prices. If so, may I
know whether the refusal to agree
{o the mgher prices is the reason why
these two companies have nol been
given any increased orders?

SHHI L. N. MISHRA: Shri Indra-
7t Gupta knows in the first place that
wagon building, manufacture and pro-
duction of wagons come under the
purview of the Ministiy of Henvy In-
dustries Previously it was with us
but after the Heavy Industry Ministry
was crcated it was transferred to
them. Therefore the direct respin-
sibility is that of the Heavy Industry
Minsstry. And, at the moment I have
no information, but I may say that
they got bigger orders mainly beca-
use of thelr performance. That was
due to better nerformance and gaulity

also. That is the main reason for
this thing and there was no other
consideration.

Were

SHRI INDRAJIT GUPTA:
orders not placed by the Rallways
but by the Heavy Industry Ministry?

SHRI L. N. MISHRA: We indent;
we give out our demands and they
on our behalf place the grder on both
private and public sector units.

SHRI P. N. MEWTA: T would like
to know whether ‘Thetd’ was vy dif-
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terence of opinion regarding the for-
mula for wagon price between the
Heavy Industry Ministry and Railway
Ministry? Who had demanded more
price for wagons and when? When
was this agreement reached between
Heavy Industry and Railways? What
is the shortfall of the wagon produc-
tion during the year 1971-727

SHRI L. N. MISHRA: Sir, so far
as the first question is  concerned,
namely, demanding higher prices, I
would say that almost all the private
units as well as public sector units
demanded higher price because of
the rise in the cost of steel and also
other components and labour costs
ete. This demand for increase in
price therefore came from both the
sectors, private as well as public sec-
tors. We have given them quite a
big rise in the price of wagons. About
the production figure of 1971-72, I
would require notice. The other ques-
tion he asked was whether there was
any difference There is no difference
at all, we work unitedly. We have
had discussions 1 myself had three
meetings with Mr. Pai, So there is
no difference between us.

SHRI P. M. MEHTA, When the
proposal was mooted? When did they
arrive at the agreement”? Thut is the
major pomnt.

SHRI L. N. MISHRA:
August or September.

Sometime in

SHRI DINESH CHANDRA GO-
SWAMI: What is the normal cost of
production of wagon in the rallway
workshop and also in private wagon
company? If there is difference what
is the extent of the difference?

SHRI L. N. MISHRA Shri Goswami
is a clever man....

MR. DEPUTY SPEAKER: You
;;shou'!d have a cléver man in your
)

SHRI 1. N. MISHRA: It is not ad-
visable for any manufacture to give
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out the cost of producton. Ang so far
as the Raflway units are cancerned, it
will not be in the public interest to
give out our cost of production.

SHRI S. M. BANERJEE: Sir, ac-
cording to the figures supplied by the
hon. Minster, 1t seems that produc-
tion has gone up. I would lke to
know from him whether it is a fact
that we were exporting wagons to
various socialist countries. If so,
what has happened to that” It so, 1
would Iike to know the figureg of ex~
poris 1n 1971-72.

MR DEPUTY-SPEAKER: How do
the exports come in? The question
here is about the cost of manufacture.
Export is a different question. Please
do not bring in the exports here. You
put that question to the Minmster of

Commerce. Yoy may put some other
question Shri Bhatia.

SHRI RAGHUNANDAN LAI BHA-
TIA. Amritsar Rajlway Workshop
was producing 3,000 to 3,500 wagons a
vear Now, they are producing only
1500 wagons or so. May I know from
the Mimster why the Amritsar Work-
shop 1s not bemng utihsed to its full
capacity? Why was the order placed
with a privaie company?

SHR] L. N. MISHRA: It is not a
question of placing order with the pri-
vate sector or public sector, We have
got  inree umts at present. In the
Fiith Five Year Plan,  our programme
1s 1or doubling the capacity of these
ralway units in Amritsar, Samastipur
and Golden Rock Workshops. We
have got the capacity in the plants to
douhle the wagon manufacture,

SHRI DINEN BHATTACHARYYA:
I hive seen the statement given by the
Mimster. May I know, at the present
moment, what 18 the actusl require-
ments of railway wagansg and whether
there is any gap between the supply
and the demand position in the Reil-
ways?

SHRI L. N. MISHRA: In the Fifth
Five Year Plan period there can be a
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gap. At present we are not in diffi-
culty so far as wagons are concerned.
Of course there is no physical problem
at all as far as manufacture of wagons
ig concerned. Our problem is with re
garq to movement of wagons. So far
as number of wagons to be manufac-
tured is concerned, we have no prob-
lem at all.

SHRI DINEN BHATTACHARYYA:
Sir, we have got our experience.
‘That is why I want to know what is
the actual requirement of wagons in
the Railways.

SHRI SAMAR GUHA: May I
know from the hon. Minister that be-
fore placing an increased order with
the private sector company like Jes-
sops Company, whether the Gov-
ernment has made an enquiry to find
out whether the Government factories
are utilising their installed capacity
in the matter of production of wagons
or not. Also have they gone into the
costing?

SHRI L. N. MISHRA: We have
gone into the question of rising prices.
Costing question was gone into before
placing an order with the private
company. So far as the capacity of
the plants is concerned in the matter
of wagon manufacture, we are trying
to utilise them to their full capacity.

SHRI BAMAR GUHA: My questiop
has not been answered. Before plac-
ing an order with the private company,
whether any examination has been
made to find out that the full utilisa-
tion of the installeq capacity of the

-Government companies has been made

use of.
MR. DEPUTY-SPEAKER: He said
‘Yes'.
sit gon WA wewT® . IITAEH
aew, wN NXF AW qAeRT ¥
TAT # FaAT § FF qF e ey
§ g Mg, %9 ™ v § &
wrrr W g fv fedar oy
g g, PR QY wd § o S §
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MR. DEPUTY-SPEAKER: I think

he will require notice for all the de-
tails.

ot geR W v - qN AR
mm word & ¥fwa @ emar A
qEY |
MR. DEPUTY-SPEAKER: He has
not got the figures ready with him.
He has to get them. Figureg are made
in the Rail Bhawan and he has not got
them.

st g W weEm AT T
HT & 9 HF THT FT AAET
wfwa o wwaw v oF@En A
EH | W T K UM T ARG A(A-
ol Ay & A ag ug A W fe
HAR gfaT FTAF AT KL IT |
co.(wwem) . B @Y
qgAr F LT & wcEEl ®
SqIET AT w9 §, GTENE WM
arar § ... . (SuEaw)

MR. DEPUTY-SPEAKER: If you
go on like this I shall be very shy of
asking you from now. You put a
separate question and the Minister
will give the reply. Kindly sit down.

(Interruptions) ... .

Please, sit down. Order. please,
Order, please. I am hearing anything
except Mr. Sathe and the Minister.

SHRT VASANT SATHE: In view
of the Minister's reply that there is
no ghortage of wagons but actusl dif8-
culty is created on account of move-
ment, what steps are being taken to
sep that the wagons are not detsined
at a particular station for a longer
time and they are kept rolling?
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SHRI L. N. MISHRA: We have a
programme to keep the wagons always.
moving but there has been a shortfall
in movement of wagons mainly on ac-
count of the fact that large number
of wagons have been declareg sick and
because of pilferage going on, wagons
have broken and that percentage has
gone up. We are short of wagong in
that sense. But we are making a spe-
cial effort to see that the sick wagons
also come and as Mr. Sathe is aware
last year the demurrage charges had
beén doubled so that wagong are not
kept waiting by the private people.
ot TR el : FraE T
fe 7 fesal & Sarer ¥ 3fg w3
¥ ogwm § weiv AEET e
gl WX fradfrar -
frafar sad fwmr S g@wR 3
WA weftT FT AY w0 Ay feqr §?
afe gr; & & I IRET X W A
festi MYaTA FTFW W F qrOW
e Wk afew ey fessi wr

I g 7
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Per Capita Diesel Engines cost pro-
duced in Deisel Locomotive Works,
Varanasi

+g94. SHRI SAKTI KUMAR SAR-
KAR: Wil the Mimster of RAIL-
WAYS be pleased to state:

(a) the number of diesel engines
produced in the Diesel Locomotive
Works, Varanasi during the last three
years; and

(b) per capita engine cost in thus
unit and its comparison with the pro-
duction cost of other units and im-
ported diesel engines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Table
of the Lok Sabha. '

Statement

(a) The total number of diesel-elec-
tric locomotives produced in the Die-
sel Locomotive Works, Varanasi dur-
ing the last three yearg is as under-—

Years BG. MG. Toul
WM . o . o
e . 60 35 95
o - 33 37




27 Oral Answers APRIL 16, 1074 Oral Answers a8

(b)) () The average cost of main Varanasi during 1970-71 to 1972-73 18
line diessl-tlectric lobometives produ- as under:— ° !
oed at the Diesel Locomotive Works, ’

Coit per diestl-alectric locoimotives.

(Figures in lakhs of Rupees)

——— -
—— - —

Total

Years Bﬁum-{om“lmhﬂg Proforms

B.G. MG. B.G. M.G.

1970-71 . . . . . . . 2344 18-12 26-86 21°24
1971-72 R . . . . . . 2259 17-90 25-08 20-01
1972~73 . . . . . . . 27°13 17 93 30°46 20°12

——

(ii) The type of diesel-electric loco- SHRI SAKT! KUMAR SARKAR:
motives produced by the Diese! Loco- Whether it is a fact that the Auditor
motive Works, Varanasi is not being and Comptroller General severely cri-
produceq elsewhere in the Railway ticised about the functioning of the
Production Units, or in the Public/ Diesel Locomotive Works. How did
Private Sector Pz_‘oduchon Units, and the question aiise? I it becauge of
hence' no comparison ©f produchion the fact that the cost had not been
cost ig possible. calculated properly?

(iiiy Main ime Diesel-electric loco- SHRI MOHD. SHAPI QURESHI: I
motives of the type manufactured at do not have any information with re-
Varanasi have not been imported dur- gard to the crtiasm madz by the
ing the last three years and as such Auditor and Comptuoller General, .1
the comparative cost of similar impor- will look into it and give the informa-
ted locomotive is not available, tion lo the hon. Member.

SHRI SAKTI KUMAR SARKAR: SHRI KRISHNA CHANDRA HAL-
The Minister has scrupulously avoided DER: From the anawer given it ap-
the answer. If is a vital question of pears that the total production of die-
a vital industry in Indfa. I would like sel engines in Varanasi Workshop in
to know whether he is importing any the year 1971-72 was 105; 1972-73 1
diesel engines or imporicd any diesel was 985 and in the year 1973-74 it came
engines within ine lost three years. down to 87 I want to know from
Then you can easily give the compari- the Minister the reasons for thig gra-

son for the cost. dual fall in production. Also, why the
cost of production of the engine gone
up?

SHRI MOHD. SHAFI QUR%I:}KI:
Import of diesel locomotives of e .
type manufactured by diesel work- SHRI MOHD. SHAFI “!:;6
shops has not been resorted to for the The installed capacity of pLW isﬁ o
last three years. Therefore, as I have locomotives per year. But a8 the wozld
already saidl no comparison of produc-  res read out by the hon. Mb:tduc \n
tion coss is possible, show, we have been able to produce
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1971-72, 105 locomotives and in 1973-74
the production has come down to 87;
possibly it may go up te 100, because
the figures are not up-to-date.... the
main reasons are labour indiscipline..

SHRI KRISHNA CHANDRA HAL-
DER: Question.
SHRI MOHD. SHAFI QURESHI:

The main reasons are labour indiscip-
line, power cut and the non-availabi-
lity of some spares and components
which we have had to import from
cutside.

SHRI JYOTIRMOY BOSU: And ter-
rific corruption.

st Agwwe iR H SreAr
Jrgar §ﬁF o U0 Foqo FTU-
ol FY T g F At FrwEr
g MR fegar A 3@ A oAl #
queTs g ! ag @aw & 3w fag
el § frama o= ST §

FAT A QY ¥ 1 T OAE A AG
g f& 1972-73 ¥ agr 47 7 WX

%0 a9 AR faw £ 397 7 qI=-
FAT  EEAX AT AT FET FCT 4G
fiF T A HiHAA F A A A FHAT G
ST F A w1 ¥ a3 i |
qfer & 7w ag § W Jredww fro

&7

st wgFwRE AW FA: H ST T o
fir grzree HE 150 97 99 Fr
T HIT ST AIEEAAA 2 TE HiZT A W
AT AT AT 1971-72 F 105
AT a9, 1972—73 & 95 II9 a4
T 1973~ 4 T 100 IWT T&%
TreFwT 937 T | sEEwadr g fE
JAT HAVEZ T TAE § T SHGF TX HHI
Wq’ﬁ* \ ST & AT TET AT FZAT
gE WG AT AT A AET &
FT ¥ ag qFF 9% T A 77 A9E F TG
FHY Far g8
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Non-Payment en eme day’s pay te
Empioyees of Cochin Refinery

i
*695. SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADANNAPPALLLI.

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the pay of the Emp-
loyees of the Cochin Refinery was de-
ducted for one day for their partici-
pation in the Kerala Bandh;

(b) whether the Cochin Refineries
Employees’ Union expressed its willing-
ness to work and asked for adequate
production and transport facilities from
the management; and

(c) if so, what are the reasons for
deducting their wages for one day?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) to (c). During the
Kerala Bandh on 21st December 1973,
out of 339 workmen in .the Cochin
Refinery, 69 were absent from duty
without leave. Subsequent to the
Bandh, the managemery of the Refi-
nery permitted those employees who
were absent on the day to adjust the
absence against their casual leave. Out
of the 69 absentees, 26 adjusted leave
and did not suffer a wage cut. The re-
maing 43 employees did not wish to
avail of leave adjustment and, there-
fore suffered a wage cut for the day.

For fear of untoward incidents,
Company’s transport was not operated
on the day of the Bandh. The Em-
ployees’ Union was advised of this
prior to the Bandh, The Union had
not insisted on provision of transport
facilities by the management as pre-
condition for attending to work. In
spite of the Company’s transport not
being made available, majority of the
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workers attended to their work and
those who did not attend were given
the facility. of adjustment. of leave.

SHRI VAYALAR RAVI: It is
“usual for us to hear evasive answers
from the Ministry of Petroleum and
Chemicals. The only difference now
is that it has shifted from Shfi Shah-
nawaz Khan to Shri D. K. Borooah.

MR. DEPUTY-SPEAKER: His ques-
tion has been upgraded.

SHRI VAYALAR RAVI: My ques-
tion was very specific. The union had
requested the management in writing.
1 want to know whether it is a fact
or not, that the union had told the
management in writing that they were
prepared to work and they would
come and the management should run
the buses. The hon. Minister has said
that the management had advised the
workers. I would like to know whe-
ther the management had informed
workers in writing that it was not
possible to run the buses. When the
workers were willing to work, what
was the justification for the pay cut?

SHRI D. K. BOROOAH: The hon.
Members knows about the conditions
in Kerala better than I do. But cer-
tainly on the eve of the bandh they
thought pethaps that it would be un-
safe to allow the buses to operate on
the street, because any untoward inci:
dent during the bandh might result in
loss of property.

SHRI VAYALAR RAVI: Why did
they not inform the union in writing
that they were not able to run the
buses? When the union had taken the
stand that the workers were willing
to come and work if the buses were
run, how was this pay cut imposed?
It was not the mistake of the union.

SHRI D. K. BOROOAH: I have
just now replied that for fear of un-
toward incidents, the company’s {rans-
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port was not operated en the day of
the bandh and the employees’ wvnion
was advised of this prior to the bandh.
‘Advised’ means informed. ’

SHR] VAYALAR RAVI: Advice
can be interpreted in many ways. Did
you give it in writing?

SHRI D. K. BOROOAH: ‘Advised’
means informed.
SHRI VAYALAR RAVI: No. Did

you put it on the Notice Board? That
is the way of doing it.
SHRI D. K. BOROOAH: 1 have no

real acquaintance with the procedure
by which the Labour Union is inform-
ed by the management. Ceitainly
they must have followed the wusual
procedure. I will find out and let the
hon. Member know.

SHRI VAYALAR RAVI: On the
basis will the hon. Minister ask the
management or the Ministry to re-
consider the whole matter?

MR. DEPUTY-SPEAKER: It is a
suggestion for action.
SHRT VAYALAR RAVI: H is a

specific question; will be ask the
management to reopen the whole
issue?

SHRI D. K. BOROOAH: 1 think it
is a good suggestion. Labour prob-
lems shoulgd be sorted out by discus-
sions between labour and manage-
ment.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: Will Government restore
the pay cut considering the fact that
the employees are not at fault?

SHRI D. K. BOROOAH: As I said,
certainly the suggestion made by Shri
Ravi is a good suggestion. This should
be negotiated between the Union and
the management.
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THE DEPUTY MINISTER IN.THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c), A statement is laid on the Table
-of the Sabha.

Statement

(a) No. However, cases of ticketless
travelling in that section have been
reported but they have np relevance
to late running of trains.

{b) No such incident has come to
notice.

(¢) (i) Measures taken to ensure
punctuality of trains.—All cases of
avoidable detentions, where the Rail-
way staff is at fault, are taken up
with the staff concerned and necessary
punitive action is taken to improve
the running of trains.

(ii) Measures taken o prevent
Ticketless Travel—Apart from effec-
tive propaganda against such social
«vils, the following sieps are taken to
«oliminate ticketless travel:—

(1) Penalties for ticketless travel
were énhanced with affect
‘from 30th June, 1989. The
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minimum penalty for travell-
ing without titet Wiy Fatsed
£rom- 050 Dilse to Re. 104

(9 In adgition to regular and
surprise checks, massive
checks by mobilising a large
force of ticket checking staff,
Railway Protection Foree and
Government Railway Police
‘Magistrates are conducted on
vulnerable gections.

(3) Joint drives with the co-
operation of State Govern~
ments are carried out; and

(4) A system of punishment for
erring emplayees and rewards
for those rendering exemplary
service is followed to ensure
effective staff participation.

(iil) Measures taken fo prevent crime
ageinst person and property of
Dpassengers.

(1) Important mnight passenger
trains are being egcorted by
armed police.

(2) Regular beat dutles: by Gov-
ernment Police Staff are ar-
ranged to keep surveillance
over criminalg and known bad
characters.

(3) Plain clothed Policemen ave
deployed to collect informae
tion and to watch fhe gctivi-
ties of ¢riminald, Y

(4) A working group consisting of
senior officers 'of State/Cen-
'tral Governmemt (including
Railways) hag been formegd to
thoroughly examine the posi-
tion and fo suggest measures
for effectively tackling the
problem of crimes on Rail-
ways.

Striet instructions have been
{ssued to RPF staff on duty
in Yards and Station Plat-
forms for guarding railway
property, to rush to the sczne
of surh crimes when sum-
moned and rendexr all possible
help to victims.

.

G

~



38  Oral Answery

i wwhork . vesew R ¥ sod
Wy § st o & s e i
ot et oy @ worr R wd &
LB el G L L
Wt et wx o & wc <fs
wevrdt ¥ qlorg oy oig Tl fufareds
w1 gw § <@ fag wrf we wrd-
Ty 3@ ST ¥ e ot ofr ol &
% ¥ ayg warw wreafw weani o faar
arfeww & i, W wfR wa &
qERIAT ¢, HEY A WA ¥} Aw
w0 ¥ yaT fewr war g K wEn
wgm g fe W § W WA TR
WAL WX ferdt & i o xw A WY
gerdl At ¥ wre Wt & e w,
™ ¥ v W fen @
o WY vl A QFx ¥ fad o
W owar 3w o R E? W
a4t #Y Ay 7l w oy e Yo

SHRI SAMAR GUHA: He says
that the question he put has been
changed. How could it be changed
without informing him?

MR. DEPUTY-SPEAKER: I am not
aware how it is changed. I will look
fnto that

o e Wt gl ¢ N A
QT AT QT IH B [ I ww faw
) o7 wzael w1 fos wC @
& ow aw a8 wvasd a7 g w2 g
are farerot 7 Y A I gRR IR w6z
AT & AT agw wwAr & HfwT 9y
wrfeat v 1 awft ¢ 7wy o7 qofad
 fewrer & f¥ quoqu W™
et wrar &

MR, DEPUTY-SPEAKER: The
question hour is over. Short Notice
Question.
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MR. DEPUTY-SPEAKER: You.
please write to the Minister about this
particular matter and the Minister
will look into it. You bave said it
on the floor of the House ang the-
Minister will examine it and see what
he can do in the matter. Why cannot
members understand certain things?
A}l these things are said on the floor
of the House. They have a weight
and value of their own. But you
cannot add to it or force your view
by using your lung power,

SHORT NOTICE QUESTION

Text of the Lefter Writien by the

Minister to motion pictures asancis-

tions for showing longer version of
decumentary film om Nelaji

8. N. Q. 8. SHRI SAMAR GUHA:
Will the Minister of INFORMATION.
AND BROADCASTING be pleased to
state:

(a) whether he has written to dif-
terent Motion Pictures Associations for
showing the longer version of the do-
cumentary film on Netaji Subhash.
Chandra Bose produred by Ashish
Mukerjee;

(b) if s0, the text of the letter; and
(c) the response received so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA: (a) and (b). Yes, Sir.
A copy of the letter is laid on the
Table of the House,

(¢) The South Indian Film Chamber
of Commerce, Madras, have stated
that they bave requested theis consti-
tuents to screen the four-veeler film
on Netaji. Other responssg are await-
ed.
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«Copy of appeal No. 38/3/69-F(P)
dated the 19h Marck, 1074, {ssued
by the Minister for Infornation
and Broadcasting to the Secreta-
ries of Cinematograph Exhibitors
Associations.

‘Dear Friend,

Shri Ashish Mukherjee, an enler-
oprimng producer, has made a four-
reeler documentary feature on Netan
Subhash Chandra Bose, 1140 metres
(3800 2t.) long and with an exhibition
time of 38 minutes It nas been cer-
f©iied by the Central Board of Film
Censors as “Predominantly Educa-
tional”.

This 15 the first ilm on the life and
work of Netaj: using actuality to make
the people share some 1mportant mo-
ments of the saga of our great patriot,
Netaji. I am sure the film would
particularly appeal to our youth born
after the country attammed Indepen-
dence My Mmstry 15 writing to the
State Governments/Umon Territories
Administrations to exempt the exhbi-
tor from showing an approved film on
a day when he screens this documen-
tary in full. I appeal to you to ex-
tend your cooperation and request all
cinema exhibitors of your association
to show thig documentary feature as
a inbute to the memory of Netan.

Thanks,

Yours sincerely,
84 /-
(I K GQUJRAL)

SHRI SAMAR GUHA: Sir, T am
sure the whole country will appreciate
th¢) imtiative taken by the Hon Mini-
ster for making this film for the first
time, a full film on the hfe and work
of Netan, and I hope the producers
will also chare the saga of Netayn

Now, although a leiter has been
written to the Secretaries of Cinema-
‘tograph Exhibifors Associations—it 18
8 very good )letter--there is one mis-
take which I think is inadvertent. It
says, “..to show this documentary
feature as a tributc tc t. 2 memory of
Netaji” The word “memory” hus been
inadvertently introduced, because the
Netaji Inquiry Commission is still at
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work to decide about the disappea-
rance of Netaji, Therefote, the word
“memory” is wrong. Again, I have
not iota of doubt that Netay did
not die in that air crash—

MR. DEPUTY-SPEAKER' Don't you
remember a living person? 1 can re-
member you You may Ye lLiving and

I may be, doing something in your
memory.

SHRI SAMAR GUHA: You are a
professor of English and T am a stu-
dent of science So, do not try to
embarrass me? But the word
“memory” has got a meaming and,
therefore, I think 1t will be corrected
as the hon Minster assured me n
the Consultative Committee It should
be corrected in his pext letter

Now, may I know whether it 15 a
fact that the documentary film on Ne-
tan and the activities of INA that was
produced by the Azad Hind Govern-
ment 1tself was shown by Sardar
Patel—1t was a four-reeler film—
all over the countiry, and about Rs 3
lakhs were collected, but that valu-
able documentary film 1s mussing I
want to know from the hon Mimuwster
whether special eftorts will be made
for using even the gervices of the
Intelligence Department so that the
valuable historic document which 1s
missing may be found out That 1s
my first question

Secondly, may I know whether the
hon Minister, the Government will
try to find in the archives of West Ger-
many East Germany, Japan, Burma
and Philippines the existence of somie
documentary films on the life and acti-
vity of the INA, and whether, with
the help of the External Affawrs Mini-
stry, wnite to those Governments to
find out if there are any dovuments
stil] there?” Because, Ashish Mukher.
jee has reported, and he went to the
USA where there were some docu-
mentarieg aiso, and there were syme
films also on the INA and Netap. I
want to know whether he will try
to use the services of the External
Affairs Ministry to collect those docu-
‘menis on the INA from the loreign
sources galso.
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THE MINISTER OF INFORMATION
AND BRO. G (SHR! L K
GUJRAL): As my hon. friend knows,
In this particular context, both he and
the Ministry have been working in
close co-operation and whatever sug-
gestions have come from him, they
always received very respectful con-
sideration from us, because we are
aware and conscious of hig dedication
to Netaji like all of us in the country.
He naturally leads us in this, and
therefore, if the hon, Members sug-
gested something we have always been
keen to follow it. This suggestion also
will receive the usual consideration
as is always received from us,

SHRI SAMAR GUHA: According to
the letter, it is seen that the Central
Board of Film Censors has certified
the film as “predominantly educa-
tional film it should be exempted from
humble suggestion to the hon. Minis-
ter. It is this: whether it will be
possible to write to all the State Gov-
ernments, particularly the history of
the freedom struggle—not only the
saga on the life and work of Netaji—
be shown to all the educational insti-
tutions, school boys, college students
and university students, ete, and
whether arrangements can be made
—and should be made—for this pur-
pose,

SHRI 1. K. GUJRAL: I have already
written to the State Governments thut
because it is a predominantly educa-
tional film it should be exempted from
entertainment tax. But this sugges-
tion is very good. I will again write
to the various Information Ministers
and Education Ministers to show it to
the various educational institutions
because naturally a film on Netaji will
be very inspiring.

SHRI VASANT SATHE: 1 have seen
this film in Nagpur, and 1 found it to
be really not only educative but very
inspiring. Therefore, I should like fo
know whether the Government would
consider giving a suitable award which
mdve!orothuﬁlmalsc,tothe
producer Asish Mukberjee in view of
the excellence of this fil?

SHRI 1. X. GUJRAL: My bon. friend
might have seen the shorter version
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SHRI VASANT SATHE: 1 saw the
ltz:mer version lasting about ¢5 minu-

SHRI 1. K. GUJRAL: It is a very
g_ood flm. Awards are given institu-
tionally in our country; there are
award committees. Naturally Mr.
Asish Mukherjee will be welcome to
enter his film and if the award com-
mittee so desires it may do so. It is
not for the Government {o decide
about awards.

SHRI S. M. BANERJEE: I have seen:
the documentary—I do not know
whether it is the short version or the
long version. I want to know whether
when thig documentary was being pre-
pared some of those who were very
close associates of Netajl were not con-
sulted. I want to know whether those-
people will be consulted again and
something will be added to this film.
Will this documentary be sent abroad
to show how we fought the British
Imperialism.

SHRI I. K. GUJRAL: 8o far as
consultation is concerned, I do not
know the full facts. I am aware that
when Mr. Asish Mukherjee prepared
the script he was in close touch with
Shri Samar Guha.

SHRI 8. M. BENERJEE: He is an
sdmirer of Netail. What about per-
sons who were clogely associated with
him? We are followers, I can never
claim 1o have been associate.,.. (in-

terruptions).

MR. DEPUTY-SPEAKER:
provoking Mr. Samar Guha,

SHRI SAMAR GUHA: I tried to
consult all the elders lke Dr, BR. C.
Mojumdar and others who were
closely assoclated with Netail

SHRI 1. K GUIRAL: In the normal
course we do send some documsnts-
ries to our misslons abrosd and W&

You sre
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shall try to include this also. I shall
try to explore the possibility of offer-
ing it to some TV systéms Sutside the
country.

SHRI N. K P. SALVE: May 1
through you crave the indulgence of
the limitless magnanimity of the
Minister of Information and Broad-
casting to exhibit this film 10 Liembers
of Parliament on due payment from
the Members of Parliament?

SHRI 1. K. GUIRAL: May I submit,
through you, Sir, that my hon. friend
generally remains 1gnorant of what
happens outside Parlhiament. This film
was shown thrice and he had not
chosen to find time to see it. If he
wants it to be shown a fourth time, I
shall do it again.

SHR! P. G. MAVALANKAR: The
hon. Minister says with regard to film
awards that the producer of this film,
Shri Ashish Mukherjee will have to
apply in tne presscribed form, etc.,
because the awards are instdutiona-
lised here. May 1 know whether the
Government have any other means in
thelr possession whereby they could
give an award or a certificate of merit.
and thereby honour sach a producer
because sometime a good producer
does not like to be an applicant for an
award like this,

MR. DEPUTY-SPEAKER: The ad-
miration of the public is a good enough
award.

SHRI I. K. GUJRAL: This film has
been commissioned by the Govern-
mentt Mr Mukherjee was commis-
sioned to do the film. Secondly, no
good producer hesitates to enter hs
film for awards when national awards
are available.
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Government's Share in Mcleod—A
Convern of Martin Burn running
Ahmadpur-Eaiwa Narrowgauge

Line

*697, SHRI GADAHAR SAHA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the percentage of Government's
share in the Company Mcleod—a con-
cern of M/s. Martin Burn and Co., Ltd.
running and managing the Ahmadpur-
Katwa (narrow gauge) section of
Eastern Railway; and

(b) whether there is any proposal
under consideratioh of Government to
acquire greater control over it to
improvs its working and if so, the
salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Prior
to ist July, 1987, Ahmadpur-Katwa
Railway (a narrow gauge line) was
being owned and run by the Ahmad-
purrKatwa Raidway Co, Ltd., With
effect from 1st July, 1967, the work-
ing of the Railway bas been taken
over by the Ministry of Railways
who own about 11.6 per cent shares
of the Company.

(b) Since the Ministry of Rallways
have already acquired control by
taking over the working of the Rail-
way, there appears to be no need to
purchase more sghares of the Com-
pany at present.
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Cut in 011 Bupply to Dhuwaran
Power House

*go9 SHRI D D DESAI Will the
Mimster of PETROLEUM AND
CHEMICALS be pleased to gtate-

{a) whether Indian Oi1l Corpora-
tion has imposed a cut in the supply
of remdual fuel o1l to Dhuwaran
Power House,

(b) if =0, the reasons therefor, and
(c) what steps have been 1aken to
restore the supply?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D X
BOROQAH): (a) No, Sir

{b) Does not arise;

(c¢) It has been decaided to move
additional 25,000 tonnes of fumace
ol to Dhuwaran Power House during
April, and May, 1974 in addition
to RFO supplies from Koyali Refine-
ry

Hydro Power Potemtial of Brabwmpu-
trs River o Assum

*700 SHRI DHARNIDHAR DAS-
Will the Minister of IRRIGATION
AND POWER be pleased to state

(a) what 1s the hydro power
potential of Brahmputra niver in
Assam and the proportion of 1t
harnessed so far,

(b) whether Government 1s con-
templating any lig plan for hydroe
power generation by damming some
tributanies of Brahmputra, and

(¢c) 1f so, the outhnes thereof and
the financial imphcations involved?

THE MINISTER OF IRRIGATICN
AND POWER (SHRI K C. PANT)
(a) The total hydro electric poten-
tial of the Brahmputra and its tribu-
taries has been assessed as 625
miilion kw continuous Of this ‘ota}
potential the potenfial within Assam
1s estimated at about J21 nulhion
kw No part of this potential in
Assam has been harnessed so far

(b) and (c¢) The Assam State
Electricity Board are investigating
the following hydro-electric projects
in Assam/Meghalaya in the Brahm-
putra Basin

(1) Lower Umiam and Umkhen
Scheme with a likely instal-
led capacily of 180 MW and,
estimated to oost about
Rs 45 crores

(n) Kopih Hydro-electric Project
with an installed capacity of
360 MW approximately,
estimated to cost about Rs 75
crores.

It 15 also proposed to take up field
investigations of a number of pros-
pective hydro-glectric sites m Aruna-
chal Pradesh
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Assessment of Water Resources

*701. SHRI P. GANGADEB: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether quantitative assess-
ment of available water resources has
been made;

(b) whether studies by  wvarlous
agencies have yielded considerable
data; and

(c) if so, the main features there-
of?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) Yes, Sir.

(b) and (c). The studies carried
out by various agencies place the total
average surface water resources of
the country between 1673 thousand
million cubic meters to 1881 thcusand
million cubic meters and the grouand
water resources 424 thousand m.illion
cubic mcters. The utilisable surface
and groundwater resources have been
assessed by the Irrigation Commission
(1972) as 870 thousand million cubic
meters.

Clearance of Dhanel Irrigation Project
in Orissa

*702. SHRI D. K. PANDA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Second stage of the
Dhanei Irrigation Project in Ganjam
District in Orissa has been given clear-
ance by the Central Water and Power
Commission;

(b) if so, whether the same is being
included in the Fifth Five Year Plan;
and

(c) when the work is likely to be
taken up?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). The project report on the
Second Stage of the Dhanei Irrigation
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Scheme has not so far been submitted
by the Government of Orissa to the
Central Water and Power Commission.
The State Government have reported

‘that the project has not been included

in the State’s Fifth Plan.

(c) Does not arise.

Target for New Railway Lines in
Backward Areas of Orissa.

*703. SHRI BANAMALI BABU: Will
the Minister of RAILWAYSS he pleased

to state:

(a) whether Government have
finalised the target of constiruction of
new railway lines in Orissa especially
in backward areas during the Fifth
Five Year Plan; and

(b) if so the salient features there-
of?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a; and (b).
Railway development is not envisaged
on any State-wise or Region-wise con-
cepts but on overall considerations in
the National interest. As such targets
for construction of new railway lines
are not fixed Region-wise or State-
wise, However, in July, 1973 construc-
tion of 84.31 kms. long Cuttack-Para-
deep railway line in Orissa State, has
been completed during the Fourth Five
Year Plan at an estimated cost of
Rs. 10.09 crores.

Taking into consideration the back-
wardness of Orissa, construction of
176 kms. long Banspani-Jakhapura
B. G. Railway line, estimated to cost
Rs. 39 crores, is proposed to be taken
up during the Fifth Five Year Plan
and provision has also been made for
the construction of this line in the
Railway Budget 1974-75.

In addition, a proposal for the con-
struction of 135.65 kms. long Talcher-
Bimlagarh B. G. railway line in
Orissa State, at an estimated cost of
Rs. 16.79 crores, is under considera~

tion.
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&t Trombay 'rhem'lmﬂ- by

*704. smu K. MALLANNA. Wi
- the Minister ‘of ximmurow AND
POWER be pleased to state: -

(a) whether Tatas piropose to set
up an additional 50 MW generating

set at Trombay thermal station at -

.a cost-of Be. 8741 lakhs; snd

(b) if so, the main features there-
of?

“THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b), Tatas have
submitted a feasibility report for in-
stalation of a 500 MW unit at their
Trombay Thermal Power Station at an
estimated cost of Rs. 8741 lakhs. The
feasibility report states that this addi-
tional generating capacity will serve
the needs of Western Maharashtra. It
envisages the utilisation of sea borne
coal from Bengal/Bihar areas and the
use of sea water for condenser cool-
ing.

It is claimed that this proposal will
enable the necessary know-how for
installation, operation and maintenance
of 500 MW sets to be built up in the
country for use on other future pro-
Jects.

The proposal is under considera-
tion. '

Numher of Appeals and Cases Filed
in High Court of O:rlssa

*705. SHRI GAJADHAR MAJHI:
Will the Minister of LAW JUSTICE
.AND COMPANY AFFAIRS be pleased
to state:

(a) the number of appesls and cases
filed in the High Court of Orissa during
ihe ldst year; and

‘ ('b)thaavencedhponlu!emby
the High Court in a yéar?

,THEMINISTEROILAW JUSTICE
ARD COMPANY AFFAIRS - (SHRI
. H. R. GOKHALE: (a) The total num-
vmammm&comm

1896 ESAKA) - Written Answers * so
‘Court: dm'mz nm ‘was ‘4786 out of

(b) The average disposal of cases by
the High Court in a year during the
~unmmmmaoo cases.

Gmm Deeuon to Goe Sew in
Electrification of Railways

"70’! SHRI RAM BHAGAT PAS-
WAN:
SHRI YAMUNA PRASAD
MANDAL:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government had deci-
ded to go slow .in electrification of
Railways and to acquire more loco-
motive engines; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) No, Sir,
On the other hand it is proposed to
acquire more electric locomotives.

(b) Does not arise.

Impact of Energy Crisis on Caustic
Seda Indusiry

*708. SHRI M. S. PURTY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the energy crisis short-
age of furnace oil and irregular supply,
of coal, i3 having an adverse impact
on the caustic soda industry.

(b) whether all the units in the
country use fuel ofl for fusiow to
make solid and flakes varieties; and

{c) if s0, steps Governinent have
taken to improve the position of fur-
nace oil supply to increase the elus'de
soda output?

mummmormomm
AND CHEMICALS (SHRI D. K. BO- -
ROOAH): (a) Yes, Sir. The utilization

-umw,mmmmmum

_has recelved some set back although
thwmnpmaucummmmms
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has shown an increase of about 20,000
tonnes over the production in the year
1972;

(b) Qut of the 20 unils of caustic
soda in production, only 12 units are
producing Solid and Flakes varieties
and furnace ofl ie used by them.

(c) All efforts are being made to
meet the requirements of the industry
within the overall availability of fur-
nace oil.
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Appliagiicnn Peading Approwal for
Prioss

6787. BHRI K. S. CHAVDA:
the Minister of PETROLEUM AND
CHEMICAIS be pleased to state:

(2) whether most of the applications

(b) whether a study group for the
small gcule drug manufacturing units
appointed by Government submitted
its report in 1971-72 if so, the salient
features of itz recommendations in-
cluding thoge in respect of Drugs Price
Control Order;

(¢) whether Government propose to
1ssue a notification to the eflect that
small scale/Indian firms can take the~
price approval lor granted if no reply
18 received by them within 45 days of
making the applications; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) (a) About 60 per cent of the
applications for price approvals/re-
vigions belong to the small scile sec-
tor.

(b) The important recommendations
made by the Small Scale Study Group
have already been furnished in reply
to the Starred Question No 417 ans-
wered on 14th April, 1972 in the Lok
Sabha

{¢) There 18 no such proposal un-
der consideration of Government at
present.

(d) Units having an annual sales
turn-over of not exceeding Rs 5 lakhs
are already exempted subject to cer-
tain conditions from the requivement
of taking Government's approval of
prices of their formulations under the
Drugs (Prices Control) Order, 1970.
it has now been decided to raise the
exemption limit to Rs, 10 Jakhs.
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Report of Bureau of Industrial Cosis

and ‘Prices’ on ‘Cost Price Btudy -
of Certain'* Drugs

6788. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state: .

(a) whether a report of cost-price
study on Picolines Pyridine and
its bases Methano, Formaldehyde and
Hexamine has been submitted.by Bu-
reau of Industrial Costs and Prices;

(b) if so, whether Government will

lay the same on the Table of the
House;
(c) how many foreign dominated

firms are licencees for the manufac-
ture of the above items, the particulars
about their investment licensed capa-
city, actual production achieved, items
imported ang repatriation of divi-
dends; and

(d) what measures Government pro-
.pose to take to break the monopoly of
foreign firms in the manufacture of
these items?

THE MINISTER OF STATE IN TEE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes, Sir.

(b) Bureay of Industrial Costs and
Prices is a Government organisation
.and the cost-price studies made by it
at the instance of various Depart-
ments/Ministries of the Government
are in the nature of advice to the

Government and its Reports are
treated as confidential. It is therefcie
not proposed to lay the Report on
the Table of the House.

The information is be-
the

(¢) and (d).
ing collecteg and will be laid on
‘Table of the House.

Idle Locomotived

6789. SHRI Y. ESWARA REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether some locomotives are

lying idle because of the lack of fore-
ign exchange to buy essential spares;

APRIL 16, 1974
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(b) whether there has been a fall in
the earnings of the Railways on  that
account after the presentation of -bud-
get; and

(c) if so the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Some
locomotives are lying idle for want of
essential imported spares. These spa-
res have however been held up not due
to lack of foreign exchange but due
to delayed shipments from the sources
abroad. These spares have now star-
ted arriving and locomotives are be-
ing put back into service.

(b) and (c). No. However, there is
a shortfall in goods earnings which
is attributed to less freight traffic be-
ing lifted than anticipated owing to

intermittent staff agitation and un-
rest.
Target Fixed for Power Generation

in Fifth Plan

6790. SHRI DHAMANKAR:
SHRI MOHINDER SINGH
GILL:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether to achieve the ambi-
tious tragets of power generation
fixed for the Fifth Five Year Plan,
Government propose to make changes
in the system of management, project
construction, material handling and
the financing of power projects; and

(b) if so, when these steps will be
taken?

THE DEPUTY MINISTER IN .THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). To achieve
the target of pewer generation
envisaged in the draft Fifth Five
Year Plan the follewing steps are
being taken:

(i) Restructuring of the electri-
city supply industry with a
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to achieve targets and  re-
move past short-comings.

(ii))l Changing " procedureg and

priorities so as to ensure
timely and adequate availabi-
lity of all required inputs
including funds.

(ili) Installing effective multi-
tiered monitoring systems so
as to watch performance and
supply timely correctives
wherever necessary.
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Rrecution of Schowas by WKO. »
Kerals in 1977

(a) the jmportant schemes (o be
executed in the State of Kerala with
the assistamce of the Rural FKleotrifi-
cation Corporation during the year
197475, and a brief outline of these
schemes and the total amount sanc-
tioned for the execution of these
schemes;

The DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR
PRASAD): (a) and (b). The pro-
gramme of rura] electrification ia
formulated by the State Govern-
ments and implemented through
their State Electricity Boards, Addi-
tive loan finance is provided by the
Rural Electrification  Corporatiom
1td., for implementation of viable
schemes of the State Electricity
Boards Upto 31-3-1974, the Corpors-
tion has sanctioned 16 schemes of
the Kerala State Electricity Board
involving a loan assistance of Rs
712,571 lakhs Details of the schemes
are given in the statement laid on
the Table of the Mouse. ([Placed in
Library. See No. LT-6713/741. these
schemes are scheduled for comple-
tion in a period of 3-5 years and will
continue fo be executed during the
Yyear 1874-75.

No details are available for the
schemes which may be sponsored
by the Kerala State Electricity Board
during 1974.75. The assistance would
depend upon the number of schemes
sponsored by the Kerala State
Electricity Board and approved by
the Corporation in accordance with
the laid down norms and guidelines.

Amount recovered from Tioketless
Travellers during 1973-7¢

6796. SHE1 BSUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:
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¢{a) The total amount recovered by
the Railways from ticketleps travellers
in each Railway zone during the year
1978-74; and

{(b) how far the ticketless travel-
ling in Railways have come down in
each of the Zones as compared to
that In 1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAFI QURESHI)- (a)
and (b). A statement is attached
The monthly average of number of
ticketless travellers detected during
1972.73 and 1978.74, (up to January
1974), shown in the statement, indi-
cates that the ticketless travelling
has generally come down during
1973-74 as compared to 1972-73,
though no definite conclusion can be
drawn only on this basis

Statement

i No. of Passengers Amount realsed
Raitway detscted  Travelling  from . Thoaned
without Tickets Travellers during
during 1973-74 (upto
January, 1974
1972-73 1973-74
(upto
Jan. 74)
Central 32,50,400 1,96,555 32,233,097
(30,867) (19,685)
Esstorn 3,28,478 2,671,874 31,723,930
(27:373) (26,187)
Notthern 1,92,328 (1,47,220 23,99,631
(r6,027) (14y722) .
N.E . 1,42,603 98,186 13,60,498
(11,844} (9,819)
N.P. . . 72,168 57,736 7,132,600
{6,089 (5:774)
Southern 1,83,702 1,485,058 23,18,630
(15,309) (14,306)
s.C. 1,335,086 1,20,654 16,838,010
(11,285) (12,065)
S,B 1,62,653 1,22,058 14,173,199
(13.554) (12,206)
Western 2,723,156 2,14,103 26,613,428
(22,680) {21,410)
ToraL . 1739.544 13.63,444 187,853,002
(1,44,962) (1,36,344)

-

Noxs (~Figures m Brackets indicste monthly averages.

319 LB-3.
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Black Marketing of Diesel in Delhi

67¢1. SHRI SUKHDEO PRASAD
VERMA:
SHRI M. M. JOSEPH:

Whll the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government are aw-
are that many petrol] pump owners
in Delhi charge higher price for die-
sel than the official rate;

(b) if so, the steps Government
propose to take to check the black
marketing in diesel?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN) (a) News reporis
about charging higher prices for High
Speed Diesel Oil by the petro]l pump
dealers in Delhi have been received

(b) The Oil Companies have been
instructed to ensure that their dea-
lers charge the correct prices.
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Fish Plates, Boits and Bearing of
Raflway Track removed at Nellore
on § C Ballway

6802 SARDAR SWARAN SINGH
SOKHI Wil the Minister of RAIL-
WAYS be pleased to state

(a) whether recently the fish
plates, bolts and bearmmg of Railway
track were found removed at three
places at Nellore on South Ceniral
Railway,

(b) whether Railway autherities
took necessary action against the cul-
prits;

(c) if ga, the nature of action taken
so far, and

(d) The pature of further action
Government propose to take in the
matter against the security staff for
negligence in discharging their dufles?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS3 (SHR!
MOHD SHAFI QURESHI): " (a)
Yes

(b) to (d) Three incidents of re-
moval of fish plates accurred o fhis
section between 10-2-1074 to 22-2-T4
Cases were immediately registered by
the Railway poliee -and investigatien
started. Some recoveries of Rail-
way materia] have been made from
two outsiders, who have been detain-
ed. Investigations are in progress
There iz no Security saff sppointed
specifically by the Railway Adminis-
tration for the protection of Rullway
track Such protection forms part of
the general law and order
ments’ made by the State
ments Wherever specific
of pegligence on the part of mainten-
ance saff esulting in tambering With
the track come to potice, %:&gf
variably dealt with seversly o
ing to the merits of the case
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Payments to Coatractors far Works
Cartied out by them

6803. SHRI AMBESH: Will the

Minister of RAILWAYS be pleased
to state:

(a) whether the payments have
not been made to contractors on the
varicus Railways for works being
carried out by them, since October,
1973 for want of funds;

(b) ¥ so, what steps Government
proposed to take to redress the grie-
vances ef the contractors on account
of non-payments, and

(c) whether Government propose
to close such contracts for which
they have not been able to pay,
since the contracts have become im-
possible to execute on account of
rise in labour and material rates?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yeou ity |

(b) It is proposed to make these
payments during the current finan-
cial year,

(c¢) As legal and financial impli-
cations are involved in this issue, de-
talled examination is necessary.

Shortage of Wagons in Nagpur Region
for Orange Haulage

8804, SHR! VASANT SATHE: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether acute ghortage of
wagons in Nagpur region hes revere-
ly affected the movement of oranges
and other goods causing severe loss
to the orange growers; and

{b) # so, the action being taken in
the matter?

THE, DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). Fo. Adequate number of wagon

APRIL 186, 1974
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have been supplied so far for mowe-
ment of orange traffic from stations
on Nagpur Division,

Encroachment upon Railway and Pub-
lic lands at Deldd Cantt. Nangal Rays
Railway Station

6805 SHRI M DEIVEEKAN; Wil
the Minister of RAILWAYS be ploas-
ed to state

(a) whether Railway and other
Public lands have been encroached
upon by squatters at Delhi Cants
Nangal Raya railway crossing ocaus-
mg obstruction to road and reil
traffic;

(b) the steps being taken to eleswr
this area of encroachment;

(e) whether there ig a proposal o
construct fly-over at that point to
ensure smooth movement of trafiic,
and

(d) if s0, when the work for the
construction of the fly-over would be
taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes
There are two encroachments in
the form of pan and beedi stalls on
the Railway land in this area. In
addition, vegetable and fruit hawkers
also squat on Railway land which
cause obstruction to road traffic. Rail
traffic, however, ig not obstructed

(b) While eviction proceedings
have been initiated against one of

the encroachers, action 3 being m~
itiated under Public Premises (Evic-
tion of Unauthorised Occupants) Act,
1971 against the other As regards
the hawkers, local police have been
requested to take suitable steps to
check this nuisance. .

(¢) and (d) The proposal for cons-
truction of a r6ad overbridge at the
Jall Road level crossing nesr Deihi
Canit. 1s in preliminary stage of iD-
vestigation in consultation with the
Municipal Corporation, Delhi who
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bHave %0 Dear a part of the cost as
per rules. It is not possible at this
sage to indicate any firm date for
siarting the work.

Demand for a Fast Train  between
Bombay V.T. and Manmad

8808. SHRI Z M. KAHANDOLE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there has been a re.
markable increase in the passenger
trafic between Bombay V.T. and
Manmad due to development of tou-
rist centres at Aurangabad, opening
of various Central and State Gov-
ernment offices and industries in
the vicinity of Nasik and agricultural
and general development of Nasik,
Jalgaon, Dhulia and Ahmednagar
districts;

(b) whether the people of these
areas have demanded introduction of
a new fast train (on the lines of the
Deccan Queen between Bombay and
Poona and the Flying Rani between
Bombay and Surat) between Bombay
V. T. and Manmad; and

(c) whether Government propose
to introduce such a tramn and if so
when?

THE DEPUTY MINISTER‘IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI) (a) snd
(b). There have been demaands for
the introduction of additional trains
between Bombay V.T. and Manmad

{c) No due to saturated line cap-
acity enroute and limited terminal

facilities at Bombay V.IT. and
Manmad,
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Holding up of Coal Wagons in the
Country

6808. SHRI M. M. JOSEPH: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether 3,000 wagons ef coal
are being held up everyday aM over
the country;

(b) whether coal loading  dunng
the months of January, February and
March, 1974 has dropped by 25 to 30
per cent;

(c) wheher in addition to U.P,
Delhi and other porthern centres and
South India, the Railways have also
been seriously hit ag they rely on
coal supply from Bihar and West
Bengal coal fields; and

(d) if so, what action Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAYT QURESHI): (a) When
interruption to train movement takes
place due to staff agitations, public
disturbances and other extraneous
factors, there iz temporary Im-
mobilisation of wihgons fneluding
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these carrying coal. It iz difficult to
separately assess the immobilisation
of coal wagons all over the country.

(b) Betwen January and March
1974 coal loading dropped by about
12 per cent when compared to cor-
responding period in 1978.

(c) On account of drop in coal
loading due to staff agitations parti-
cularly during the period December
'78 to Marnch '74, receipt of gteam
coal for Railways was less Railways,
therefore, reduced their requirements
of steam coal and rationed the avail-
able coal to all consumers ensuring
equitable distribution.

(d) Government is seized of tne
problem and efforts are being made
to prevent staff agitationg affecting
railway operation, and improve coal
loading and despatches.

Use of (iovernment Machinery by

the Prime Minister, Chief Ministers

and other Ministers during Election
Campaign

6809. SHRI P. G. MAVALANKAR.
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleaged
to state:

() whether the use to Air Force
rlanes, Helicopters and other state
machinery by the Prime Minister,
Chiet Ministers and other Ministers
in various parts of the country
during the election campaigas
amounts to an unfajr practice;

(b) if s0, the steps Government
are tdking to put an end to such
practice; and

(¢) it n-t, *he rcasons therefor?

THE MINISTER OF LAW, JUS-
TICE COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) to
(c). Prime Minister is entitled to the
use of 1AF, pianes for non-official
purppees, This is regulated by the
instructions which provide

N

for payruent being made for credit o
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the Government Agceunt when
aircraft is used for nch-ofelsd
poses. The facility is availablé 3
Prime Minister as incumbbnt of
office and not as leader of the
party.

Government has taken due
ensure that its macinery is
by any political party to futther #s
prospects at the elections.

¥ 3

T
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H

Employees of Easiern Region in 1.0.C.

6310. SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pieasea to
state:

(a) the total number of employees
of Eastern Region (Calcutta) of the
Indian Oi} Corporation in the D.G.S.
& D. Billing and Accounts Depart-
ment and how many of them have
been charging overtime payment:

(b) what is the total monthly pay
and overtime wages respectively in
the two sections add rveasons for
such high overtime wagas,

(c) whether it is proposed to hold
high level enquiry, preferably by the
C.BI, mto such misuse of publiz

money; }
(d) if so, the facts thereaboul; and
(e) if not, the veasons therofor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Out of the total 85
employees in the DGS&D Billing and
Machine Accounts Sections in the
Eastern Branch of Indian Oil Corpo-

(b) Rs, 64000/- and Rs. 19,000/-
respectively. The Branch has one shift
working in its data procesiing eentre
Machine hours availabie in one shift
are not however adequate to take
care of the existing workload, In
addition frequent pevision of rafes:
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LA.C. lock-out; Rallway locomen’s
strike etc., disrupted the flow of des-
patch and receipt of documents from
locations spread over the entire East-
ern Branch and created huge back-
log in DGS&D Billing and Accounts
Sections, necessitating overtime work-
ing, Moreover 10 to 12 hours per
week are lost due to frequent load-
shedding in West Bengal for power
shortage.

(c) to (e). To reduce overtime
work. Corporation’s proposals, to run
a second shift; computerisation instal-
lation of additional units record ma-
chines or decentralisation of coding
of documents to the various stock
points, have not been accepted by the
recognised unions. Overtime work by
the staff is, however, being supervised
by officers of the Corporation who
are seized of the problem and efforts
are being made to reduce overtime to
the barest minimum required to carry
out the jobs. No enquiry is proposed
at a high level or by the CB.IL in
this regard.

Beneficial Impact of Energy Crisis in
Case of Railways

6811, SHRI B. V, NAIK: Will the
Mhnister of RAILWAYS be pleased
to state:

(a) whether Government have
worked out the beneficial impact of
energy crisis by w1y of additicmal
traffic to be handled by the Railways:
and

(b) if so, what will be the net in.
credse in revenue of the Railways due
to diversion of traffic to Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
xonn. SHAFI QURESHI): (a

0.

(b) Does not arise.

7
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6812, SHRI M. M. JOSEPH: Wil
the Minister of RAILWAYS be pleas-
ed to state:

\ (a) whether Government propose
to constitute a Work Study Team to
look into the question of rationaliring
various terminal services in Cochin
area for the improvement of efficiency
of Railways and also to look intu the
future of old Ernakulam goods shed
area; and

(b) it so, the progress su far made
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). The Work Study has been
completed and the Report is under
finalisation.

Total Assests Turns over and profits
of Companies under the control of
Larger Houses during 1971-72 and
1978-74,

6813. SHRI JYOTIRMOY BOSU:
Will the Minict~r nf T, AW, JUSTICE
AND COMPANY A#'FAIRS be pteased
to state:

(a) the total assets, turn over and
profits of companies under the con-
trol of each large House as per pro-
visions of the MRTP Act as m 1971-72
and 1973-74; and

(b) how far the MRTP Commission
has been able to check the growth
of monopolistic trade practices in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Undertakings
regtered under Section 26 of the
Monopolies and Restrictive Trade
Practices Act, 1969, are considered as
Large Industrial Houses according to
the Revised Industrial Licensing Po-
liey of February 1978, and they are
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wt required to furnish information
regarding the annual ehangen in their
essets, turn-over and profits from
year to year under the MRTP Act.

(b) The Government have referrai
three cases to the MRTF Commssion
for investigation jn terms of Section
81 of the MRTP Act which aims at
controlling Monopolistic Trade Practi-
ces, The main objective of the re-
gulatory provisions of Chapier III of
the MRTP Act is to prevent concen-
tration of economic power o the com-
mon detriment, through a process of
regulation of substantial expansion,
establishment of new  undertakings
and mergers The steps taken by the
Government in this behalf are des-
cribed in the Second Annual Report
on the working and Administration ot
the MRTP Act, 1969, which was lai¢
on the Table of the Lok Sabha last
year.

Demand for Higher Price of
By O ang G.C.

6814 SHRI C, K CHANDRAPPAN
Will the Minister of PETROLEUM
AND CHEMICALS be pleased tn
. state:

Crude

(a) whether the O & N. G
demanded higher price tor
crude;

(b) if so, the facts thereof; and

C had
their

(¢) the decision
thereon”

of Gouvernmen}

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sh

(b) the ON.GC. asked for price
rise in its crude ojl to correspond with
the price of imported crude oil.

{c) the price of ONGC crude oil
has been raised;

(i) from U.S Dollar 2.38 per bar
vel to U.S dollar 248 per bar-
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rel for the period 22-0-1078
to 2-11-1973; and ' -

(it) from U.8. dollar 248 per
barrel to U.S. doller 3.88 per
barrel effective from Novewi-
ber 3, 1978,

Attack on Assistant Station Master of
Athsarai

6815. SHRI M. S, PURTY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether about 40 persong tied
up the Assistant Station Master of
Athsarai next to the Sirahu station
mn UP. and also disconnected the
telephone on 5th March, 1974; and

(b) whether there have been cases
of looting also;, and if so, the Parti-
culars thereof and the numbes of per-
sons so far arrested in this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). On the night of #th/5th March,
1974, about 20-25 armed persons, with
their faces covered with cloth, ran-
sacked the office of the Astt. Station
Master, Athsarai Railway Station,
situated on the Allahabad-Fatehpur
Section of the Allahabad Division on
the Northern Railway in Uttar Pra-
desh. The miscreants damaged the
signal gear and other telecommunica-
tion equipments provided af the
station On the point of pistol, they
took the Astt, Station Master on duty
as also another Asstt. Station Master,
who being off-duty was sleeping in
that office, to a corner obtaining the
key of the railway cash safe from the
Asstt. Station Master on duty removed
railway cash amounting to Rs. 350.85
Paise from the cash safe/ticket tube
and also snatched away two wrist
watches belonging to the Assietant
Station Masters.
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A eese under Section 3598/397 IPC
has beep registered by the Govern-
ment Railway Police and is under
investigation. No arrests have so fa:
been made.

Companies covered under the Com-
panies Act. 1956 as on the 1lst Beptem-
ber, 1973

6816. SHRI P, M. MEHTA: will
the Minister of LAW JUSTICE AND
COMPANY AFFIRS be pleased to
state:

(a) the number of compzanies cover-
<d under the Companies Act, 1958 as
on the 1st September, 1973-

(b) the number of those which are
private limited companies as defined
under Section 3 of the Companies
Act, 19586,

(¢) the number of such private
lmited companies among them as
have shown n their lest annual
accounts accumulated losses exceeding
Rs 1,00,000/- or amounts exceeding ten
times of their paid up capital which-
ever was less; and

(d) the number of such private
limited companies which were incor-
porated with the object of carrying
on the Chit Fund and similar business
as more particularly described in para
2 of the Miscellaneous Non-banking
Companies (Reserve Bank) Directions,
1973*

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). As
on 1st September, 1973, there were
36,167 Joint Stock Companieg limited
by shares, both public limited and pri-
vate limited at work and registered

Mrtve mma avo aema e -
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under the Companies Act, 1858, Of
these, 29221 were private limited com-
panies as defined under Section 8 of
the Companies Act, 1956.

(¢). The required information is
not readily available. The collection
of the said information will require
examination of the Annual Accounts
of over 29,000 companies.

(d) The information is being
collected and it will be laid on the
Table of the House.

Polyesier Fibre Producing Firms

6817. SHRI K. P, UNNI-
KRISHNAN:
SHRI VAYALAR RAVI:

Will the Minister of PETROLEUM
AND CHEMICALS be rleased to
state:

(a) the names and number of
firms which have been allowed to
import plants and machineries for
the production of Polyester Fibres and
the number of units which are at
present producing Polyster Fibre to-
gether with  their production
capacities and actual production of
each unit;

(b) whether Government are aware
that some of these firmy have violat-
ed Government regulation in‘ this
regard ang exceeded their actual
permitted production capacities; and

(c) if s0, the broad features there-
of and the actions taken againat these
firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAYZ

KHAN): (a) The detslls are as in-
dicated below:—

Si. Name of the firm Licemed
‘No*

(m tonnn) (in tonnes

Production ~Whether Plant nnd Machi;
duriugst imported IAeer'::,

ms\led
X 2 3 4 L]
. M/s Chemicals & Fibres of 6100 65
o Eag Y o547 Yes

e




89 Written Answers APRIL 16, 1974 Written Answers
1 2 3 4 ]
2. M. ]. K. Synthetics Ltd. 450 913  Capacity for the acture
of Polyester Staple fibre was

3.  M/s. Iichan Orgamic Chenucals 6100
Ltd.

4. M/s. Swadeshi Polytex Lid. . 6100

§. M!/s. Ahmedabad Manufactur- 6300
mg & Calico Printing Co. Ltd.

6. M/s. Pumab State Industrml  Gooo

Development Corporstion Ltd.

established by diversi a
part of the capacity for the
manufacture of Nylon

fibre. The fir

to mmport balancing equip-
ments.

3068 Yes.

2572 Yes.
ggnl to
ecember

1973)

The firm
have yet
to estab-
ish com-
mercial
produc-
tion.

A Letter of Intent has been 1ssued to State -
Industmal Development ton Lad. .

on Iath August, 1970. C.G. and
FIB proposl:fsm h’nve been cleared by the
Government. The tion 18 &t
B,r‘:ucm negotating for foreign exchange

Yes

e e . e b = st - o A

(b) and (c). Polyester staple fibre
units are allowed to produce upto
125 per cent of their licensed capacity.
M/s. J. K. Synthetics have produced
much above their Licensed capacity
This matter is being looked into by
the Government.

Composition of Development Council
(Drugs)

8318. SHRI BHAILJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Development
Council (Drugs), D.G.T.D, is a re
cognised body appointed by
Gevernment;

(b) whether the ex-officio Member
Secretary of the Development Councll
ijs a Development Officer of the
DG,

(c) whether the details about the
foreign dominateg firms contained in
the ‘Indian Pharmaceutical Industry,
1973' were carefully acrutinised the
said Officer before publication; and

(d) whether the Member-Seere-
tary was present at the inaugursal
function of this book?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI BHAHNAWAZ
KHAN): (a) The Development
Cpuneil for Drugs and Pharmaceuticals
was constituted by Government under
Section 6 of the Industries (Develop-
ment and Regulation) Act, 1851,

(b) The Development Officers of
DGTD (Drugs and Pharmaceuticals
Directorate) who was an official mem-
ber on the last reconstituted Develop-
ment Council for Drugs and Pharma-
ceuticals was also nominated as its
Member-Secrelary.
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(¢) The information about firms
published in the Publication ‘TIndian
Pharmaceutical Industry, 1978’ is as
have been received from the firms.

(@) Yes, Sir,

Release of a Booklet ‘Indian Pharma-
ceutical Industry, 1973

6818. SHRI BHAILJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Minister of Indus-
trial Develop t rel d a book
‘Indian Pharmaceutical Industry, 1973’
which is compiled and published by
the Development Council, D.G.T.D.;

(b) whether the information pro-
vided in the book could be consider-
ed g8 authorised details given by
DG.TD,;

(c) if not, why;

(d) whether this book was pub-
lished by a private person; and if »0,
why the name of D.G.T.D. is used and
who is rewponsible for it; and

(e) does the book contain some
details to help foreign firms situated
in India and whether these were not
gone into before publication of the
book?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (e). The publication
‘Indian Pharmaceutical Industry, 1978°
released by the Minister for

the publication is as recelved
the firma,
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Appointment of Harijans as Priesis
in Temples

6820. SHR1 M, KATHAMUTHU:
SHRI S. A. MURUGANAN-
THAM:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Tamul Nadu Govern-
ment have asked the Central Gov-
ernment to brning about an amend-
ment of the Constitution to enable
the harijans to be appointed as
priests in temples; and

(b) if so, sahent features of the
decmsion of Government thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H, R. GOKHALE): (a) Yes, Sir,

(b) The Government of Tamik
Nadu has been requested to indicate
the exact extent and scope of the
amendments.

trdw ¥ Afufawr  afiet @
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Supply of ‘C' and ‘E' Class Rallway
Wagons o Pachpadra, Didwana and
Sambhar Salt Source in Rajasthan

8823. SHRI LALJI BHAIL: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether supplies of ‘C’ and ‘E'
Class Railway wagons to the Pach-
Jpadre, Didwana and Sambhar salt
sources in Rajasthan is not uniform
and timely thereby causing lot of
difficulties to the manufacturers;

(b) whether uniforms standards
are not being practised in supply of
wagons for various salt manufacturers
.in Rajasthon; and

(e) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
to (c¢). Didwana is not a salt loading
station Salt from this area is loaded
from Marwar Balia.

The supply of wagons to different
salt loading stations in Rejasthan
including Pachpadra, Marwar Balia
4nd Samlhar salt sources is made
according to the availability of wagons
‘having regard to the demands placed
&t the stations, their priority and dates
of registration. It is, therefore, not
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possible to maintain a uniform paitesn
of supply of wagons to differemt salt
loading stations.

As regards timely supply, dme to
various adverse features affecting
train operation and creafing an arti.
ficial scarcity of wagon availability,
loading of salt from this region could
not keep pace with the demands
Every effeort is being made to step
up loading.
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Book Stalls given o

6326, SHRI DEVINDER SINGH
GARCHA: Will the Mimster of RAIL-
WAYB be pleased to slate.

(a) the number of contracts for
book-stalls given during the last
three years to the educated unem-
ployed, cooperative societies and wi-
dows of the last Indo-Pak War
heroes; angd

(b) whether Railway authorities
are sonsidering to give catering con-
tracts also to these categories of per-
wons at places where departmental
catering has not been introduced a0
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a;
So far three bookstall contracts have
been allotted, one each at Madras
Beach, Machada and Chindwara
stations to three Cooperative Societies
of unemployed graduates, of which
the ope at Madras Beach has started
functioning with effect from 10th
February, 1974,

(b) The question of allotment of
catering contracts to unemployed
graduates i3 under examination,

Quantity of oil found im Bombay
High and expenditure inourred
thereon

6827. SHR! DEVINDER SINGH
GARCHA:
SHRI P. M. MEHTA;

Will the Minister of PETROLEUM
AND CHEMICALS be uleased to state:

(a) the estimated quantity of il
found in Bombay High area and the
time by which it could be exploited
on commercial basis; and

(b) the amount of expenditure in-
curred 50 far and the amount expect—
ed to be gpent til] the drilling opera-
tions are to be carried out?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) It is too early to state
anything about the quantity of ol
that may be obtained from Bombay
High for exploitation on commercial
basis.

(b) Total revenue expenditure in-
curred upto 28th February, 1974
Rs. 451,64 lakhs. On the basis of oil
indications in one well it is not possi-
ble to say as to how much more
amount wil] be spent on drilling.
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Confirmation of Amistant OBfoers
recruited through UPSQ

6830 SHRI R. V. BADE: Will the
Minister of RAILWAYS be pleased to
state-

(a) whether 600 officers in Indian
Railways recruited as Temporary
Assistant  Officers through UPS.C.
still continue as temporary Assistant
Officers even after putting in 10 years
service; and

(b) 1f so, whether the Railway haw
got any plan to confirm these Officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a)
Out of 1088 Temporary Assistant
Officers recruited directly from 1936
to 1968, there are nearly 400 such Offl-
cers who have put in more than 10
years service and are still Temporary.

(b) The quota for permanent
absorption in Class I Cadre of Tem-
porary Assistant Officers has been
increased from time to time and the
present quota, for this purpose is
80 per cent of the actual intake
through the Competitive Examination
by the Union Public Service Commis-
sion,

The question of further increase in
the quota for absorption of Temporary
Assistant Officers is under considera-
tion of the Government in consultation
with the Union Public Service Com-
mission.

Wagon movement affected by Jute
Strike in Caloutts

6831 SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of RAIL-
WAYS be pleased to state.

(a) whether wagon movement was
affected by the recent jute strike in
Calcutta; and

(L) if so, the number of wagons
affected? !
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAFI QURESHI): (a)
Yes,
(b) The normal loading of Jute

from stations on the North Eastern,
Northeast Frontier, Eastern and
South Eastern Railways which was of
the nrder of about 240 wagons per day
prior to the strike, was affected for
a period of over one month. In addi-
tion, during this period, nearly 4000
wagons loaded with Jute were immo-
bilised on the railways,

Railway Lines under construction in
‘West Bengal during last three years

6832. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of RAILWAYS
be pleased to state:

(a) the rallway lines taken up for
congtruction in West Bengal during
last three years;

(b) the amount sanctioned in this
regard and the amount spent so far,
Jme-wiwe; and

(e¢) when these lines will he com-
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a)
to (c). No railway lines were sanc-
tioned for construction in West Ben-
gal in the last three years. Construc-
iion of Durgachak-Haldia portion
(10.18 Kms.) of Panskura-Haldia line
(89,81 Kms.), sanctioneq earlier is,
however, in progress. Panskura-Dur-
gachak portion of this line (59.43
Ema.) was completed in 1960. Out
of the sancticned cost of Rs. 875
crores of thiy project, an amount of
Ra. 805 crores hes been incurred, The
work of construction of Broad Gauge
lines from Howrah to Amta and from
Howrah to Sheakhala in the areas
served: by the former Light Railways
has also been approved. The details
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of participation with the State Gov-
ernment in the capital cost and opera-
tion of this line are under finalisation.
Construction work will commence
after these are finalised.

Techno-Economic Surveys for Rall-
way Lines in West Bengal

6833. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of RAILWAYS
be pleased to state:

(a) the number of techno-econo-
mic survey for Railway lines con-
ducted by the Railway Board in West
Bengal including Sunderban area
during last three years;

(b) names of the places where the
surveys have been conducted and the
salient features of reporte of thess
surveys; and

(c) the reaction of Government in
regard to these surveys?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Surveys for four projects for * the
construction of new lines, conversion
from narrow gauge to broad gauge,
and restoration of light railways aa
broad gauge, were carried out and
completed in West Bengal in the last
years,

(b) and (c). The names of the
places and the present position of the
proposals is indicated below:

(i) Krishnanagar City-Shanti-
pur (Conversion from NG. to
BG.).

A traffi¢ survey has been completed,
The estimated cost of conversion pf
this 15 km. long N.G. section to B.G.
is Rs. 1.30 crores. As the conversion
was found to result in ga recurring
loss, the proposal has been shelved
after due consideration of the report.
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(11) Purulie-Kotshila (Conversion
from N.G. to B.G).:

Traffic survey has been completed and
the report 18 under examination.
This 35 km. long conversion is esti-
mated to cost Rs. 1.54 crores.

(iix) Eklakhi-Maldg (new B G
line):

A traffic survey has been completed
and the report js under examination
The estimated cost of this 90.0 km.
long Lne is Rs. 1035 crores Accord-
ing to the Survey report, the line is
seen to yeld a negative return

(ivy Howrah-Amta and Howrah-
Sheakhala (Construction of

broad gauge lines tm the
areas served by former light
Railways):

Engineering and traffic survey for this
work have been completed and the
work has been approved through the
Supplementary Demands for Grants in
1873-74. The details of participation
with the State Government in the
capita]l cost and operation of this line
are under finalisation. Construction
work will commence after these are
finalised. The estimated cost of these
projects is Rs. 13.5 crores. In so far
a8 Sundarban area in particular is
concerned, no survey were carried out
in %he past. A traffic survey is in
progresss for the following B.G. lines
in this area:

1. Lakshmikantapur to Kakdwip
via Kulpi.

2. Canning to Golabari

3. Hasnabad to Canming via pra-
tapadityanagar,

4. Sonarpur/Champshati to Dh-
amkhali.

In addition, a traffic survey is also
proposed to be carried out for a B.G.
line from: Budge Budge to Namkhana
via Diamond Harbour,

Thense proposals will be further
conaidered after the survey are com-
pleted.
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Decision to connect Capitals of States
with Rallways

6834. SHRI SAKTI KUMAR BAR-
KAR. Will the Minister of RAILWAYS
be pleased to state.

(a) whether all the State capitals
are connected with Raflways;

(b) if not, the names of the States
capitals of which are yet to be con-
nected by Railways; and

{c) whether any decision has been
taken to connect these capitals by
the Railways and if so, the salient
features of the decision taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAF1 QURESHI): (a})
No

(b) Jammu and Kashmir, Manipur,
Tripura, Meghalaya, Nagaland and
Arunachal Pradesh (all hill States)

{e) No.

Dificulties experienced by students.
at Quilon

6835 SHRI VAYALAR RAVI:
SHRI RAMAGHANDRAN
KADANNAPPALLIL;

Will the Minister of RAILWAYS
be pleased to state.

(a) whether Government are aware
of the difficulties experienced by the
students of Quilon and surrounding
sreas due to the stopping of a num-
ber of local trains in that area; and

(b) if wo, what steps Government
propogse to take to remove the diffi-
culties of the students in this regard”

THE DEPUTY MINISTER N THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Out of 13 trains scheduled to rv?
on Quilon-Trivandrum gsection, 8 trains



93 Written Answers

have been cancelled due to the diffi-
cult coal position. Restoration of these
trains will be considered when the posi-
tion in this regard eases,
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Conversion of Kurmadanga Halt into
a full Station

6837, SHRI GADADHAR SAHA:
Will the Mimster of RAILWAYS
be pleased to state:

(a) whether there is demand for
conversion of ‘Kurmadanga' Halt on
the Ahmadpur-Katwa (narrow gauge)
Railway Line into a full station with
all its facilities; and
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(b) if so, by what time the work
for the purpose is expected to be
taken up and completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes. The proposal for converting
Kurmadanga halt into a flag station
has been examined but the same is
not found financially justified Hence,
it 18 not proposed to take up this
work,
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(m) T® FeAAT wfedt R
T Wy faad fag arfe werr ¥
gl 7 Wy sglae rfady
i fag wrdfi fefamay at waI O
X forar war & 1 wAgle W
T F ewrw ¥ F N7 wEaTg
g § fw srrarfrar e
gaafa Ty @A ¥ & ur o @
AT "R AW A O HHT BT §E TEY
g1 ugr v v go /957 7 A ITNT
qrady FA% ey feferdr § o
"R

Ridt enw x fafaw fawmt
& W wfeat gro gyae

6839. s wy W wigaw :
547 W AT 9 FTAR KT FU K fiw

(%) =ar 16 wrd, 1974 P AT
T @WF 9T ETT QX $3F faamr &
G FEIY FI WFo qTo THo &
R O LY ATAAT I’ Freqq™
fawar e 771

(w) war sq=frdr N o wdar-
faw freenrl & T [ THom, R
v, fediars e, @y adme,
W wEmd, T gfey am
Fefor faamn ¥ qor geam

(7) = wa fve grow &
wror |wiEY | o T qfy qefear
T 10 &% § WA 5 X TE AT
JFAT G 7 A7 G4 AT A AT AT,
L1

(%) ®=r ¥ weew weww,
ardy wax  wiatwg ¥ aR A &5
@, ¥fsT 7 T} 2w A 1A
s oY aft ag T o Y e
Id v A g wn ?

APRIL 16, 1874

Written Answers 96

T dwre ¥ awhlt (s qEew
et w¥wht) (%) W g X
sarigps srfaan & wfeswor ¥ freg
arT wy ¥ e i g aned
st ¥ wqaweTTIT9T) WA
32 o faar mr |

(7) wrél & = wAgfedr ¥
qgR T8 T T F 7 G0 T W faqv
A/ T 97T freeT & 3 faeg wresem
q oefas & a0

(7) mferr o wH AH~—q®
qud %7 Y qoi AF wH G |

(9) wafs 78 2w v 48 w4
feg gz Pafe & woa &7 g9
W@ A oA fafaw am qfaw
wfamrfva) aur ava€ § sur wratan
§ grF 19 &I )

Supply of Rail Coaches to Phillippines
National RallWays by IC.F., Madras

6840 SHRI D D DESAI:
SHRI P GANGADEB.

Will the Mimister of RAILWAYS
be pleased to state

(a) whether Integral Coach Fac-
tory, Madias had received a Letter
of Intent for the supply of 30 rail
coaches to the Phillippines National
Railways,

(b) whether demands for the
supply of coaches have also been
made by other countries;

(¢) whether these demands were
met and if so, the salient features
thereof; and

(d) production rate of coaches by
Integral Coach Factory per year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD SHAFI QUERSHI): (a) Yes

(b) and (¢) Bangladesh Railways
have also expressed their desire to
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procure 50 coaches from India, but
there are certain conditions which are
under examination. The Phillippine
order is under execution.

(d) During the fifth plan period In-
tegral Coach Factory has planned to
manufacture 750 ocoaches per annpum
subject to the availability of funds.

Project for exiraction of oil from
Coal

6841, SHRI D, D. DESAL:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a Japanese firm nas
shown interest in putting up a plant
for the liquification of coal into pet-
roleum;

(b) whether Government have ap-
pointed a Committee under DGTD
to identity industries which could
change over from fuel ocil to cosal;
and

(¢) it so, the broad outlines there-
of?

THF. MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Two Japanese firms,
Mitsui Company and Mitsubishi Com-
pany have given their ideas to the De-
partment of Mines for the setting up
of a coal liquification plant. Tests on
Indian coal with the assistance of ex-
perts from the two companies are in
progress.

(b) and (c). A Standing Committee
on furnace oil with Secretary and Di-
rector ‘General Technical Develepment
as Chairman and with representatives
from Ministries of Petroleum rnd Che-
micals Railways, Steel and Mires,
Central Water and Power Commission
has been constituted. Industria] Ad-
viser D.GT.D. is the Member Secre-
tary of the Committee. The Committee
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will, inter alig, recommend measures
for reducing consumption of furnace
oil in the country without inhibiting
industrial production, lay down pnin-
ciples for allocation of furnace oil,
oversea the implementation of the
measures for curbing consumption of
furnace oil; watch the progress of
availahility of coal to industries which
on technological considerations can
switch over to coal in place of furnare
oil; scrutinise all new demands from
consumers for furnace oil etc. The
Committee has formed a sub-committee
on the substitution of furnace oil by
coal.

Agreement between O&NGC and
N.O.C, of Iraq

6842. SHRI D. D. DESAIL
SHRI P, GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether O&NGC is to render
any kind of assistance to Iraq Na-
tional Oil Company under the Con-
tract signed on the 20th August, 1972;

(b) if so, facts thereof;

(c) whether Iragq National 'Oil
Company would bear all the cost;
and

(d) if so, whether O&NGC would
be paid for its services through its
right to purchase certain specified
quantities of crude oil at a conces
sional prices?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN): (a) to (d). Under the Com-
tract signed on August 22, 1973, the
Oll and Natural Gas Commission is to
render specifieq technical, financial and
commercial services to Irag National
Ofl Company (INOC) in respect of the
exploration for and the exvlotfation of
petroleum in an area of 4175 sq. kms.
in Iraq, the marketing of petrolenm
produced therefrom etc. In the event
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of commercial discovery and produc-
tion, all cost woulgd be recoverable from
INOC, and the ONGC will be remune-
rated for its services through its right
to purchase certain specified quanti-
ties of crude oil produced from the
area at a concessional “guaranteed
sale price”.

Clearanee of Major Irrigation Pro-
Jects in Orissa from C.W.P.C.

6843. SHRI D, K. PANDA: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the names and number of ma-
jor irrigation projects in Orissa which
are pending for clearance Irom the
Central Water and Power Commis-
sion with special reference to such
projects of Ganjam District till
March, 1074 and the new projects
under survey;

(b) whether Jeran-Harabhang'
Irrigation Project of Ganjam District
in Orissa has been given clearance
by the CWP.C,;

(c) if so, when and if not, the rea-
sons thereof; and

(d) whether any time limit has
been fixed or guiding principles laid
for clearance from C.W.PC. to ex-,
pedite speedy implementation of such,
projects?

1
THE DEPUTY MINISTER IN THq
MINISTRY OF IRRIGATION AHD“
POWER (SHRI SIDDHESHWAR FRA-
SAD): (a) The following 2 major
irrigation projects of Orissa were yend-
ing with the Centra] Water and Powe!
Commission at the end of March, 1974:

Name of Project District bene-]
. ﬁtedi
Bagh Phuldbard :
Badanalla Koraput

No major irrigation project pertain ;
tng to ‘Ganjam District was pending
with the Commission for clearance {1}
the end of Mach, 1974, L
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26 projects are reported to be cur-
rently under investigation in Orissa.
A statement giving the names of these
projects is attached.

(b) ang (c). The integrated Joro~
Harbhangi project which was carlier
cleared by the Central Water and
Power Commisgion and Technical Ad-
visory Committee of the Planning
Commission in 1870 has been freshly
investigated by the Government of
Orissa. The Stale Government have
since split up this project into three
medium irrigation schemes uamely
Joro, Harbhangi and Padma, The
project reports of Joro and Harbhangi
have been received in the Central
Water and Power Commission and are
under examination in the Commission
in consultation with the State Goverr-
ment The project report of Padma
project has not so far been received
in the Commission from the Govern-
ment of Orissa.

(d) No specific guidelines or time
Himit has been fixed for clearance of
irrigation projects by the Centra} Water
and Power Commission. Every effort
is, however, made by the Commission
to clear the projects in the minimum
possible time depending upon their
completeness in regard to the techno-
economic and other details.

Statement

NAMES OF PROJECTS UNDER
INVESTIGATION
1 Aunli
2. Tikara
3. Singadajore
4. Sunkharal
8. Lodani
8. Kansabehal
7. Barasua
. 8. Gumandi
9. Telengar}
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10, Utkapadu

11, Lillibadi

12. Bangri Dam project
13, Sundal

14. Sundar (Indra St 1)
15, Norla

16. Sagada

17. Lower Lant

18. Titlagarh

19. Harharajore

20. Gajendra Dhar Dam Project
21. Bhalujhori

22. Budhari

23. Mohendratanayg

24. Ramanadi and Godahada Irriga-
tion Project

25. Loharakhandi
26. Phirol

Casey Pending in High Courts for
more than Five Years

6844, SHRI D. B, CHANDRA
GOWDA:
SHRI GAJADHAR MAJHI:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(8) the number of cases pending
for more than five years in various
High Courts State-wise; and

(b) the average yearly disposal of
cases during the last two years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE); (a) and (b), A state-
ment is atteched.
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Stutement

No. of Average

Name of Iligh Court ﬁ:ﬂg di‘:?:nlzl

more of cases

than five during
years the last
two years
1. Allahabad 13,766 34,736
2. Andhra Pradesh - 33§ 37,574
3. Bombay 8,037 28,028
4. Calcatta . 19,526 41,739
5. Delhi 2,633 15565
6. Gauhati 307 2,803
7. Gujarat . . 561 12,906
8. Himachal Pra 256 1,499
9, Jammu & Kashmir 76 1,683
10. Karnataka . 29 19,806
11. Kerala . . 41 30,723
12. Madhys Pradesh 2,395 7,623
13. Madras 959 48347
14. Orissa 219 5,090
15. Patna . . 2,507 9,406
16. Punjab & Haryana 5,880 28,859
17. Rajasthan . 948 8,572

Target of New Railway Lines in
Fourth Five Year Plan for Orissa

6845. SHRI BANAMAL] BABU:
Will the Miniser of RAILWAYS
be pleased to state:

(a) whether the target of construs-
tion of new Railway lines in the
Fourth Five Year Plan has been fulty
achieved in Orissa; and

(b) if not, the reasons for the
same and what ig the shorifall?

THE, DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). State-wise targets for develop-
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ment of rail {facjlities are not laid
down. However, construction of Cul-
tack-Paradeep rail link (84.831 Kms.)
which falls in Orissa, has been com-
pleted in the Fourth Plan.

Target of frrigation Projects in
Fourth Plan

6846. SHRI BANAMALI BABU:
Will the Minister ‘of IRRIGATIUN
AND POWER be pleased to state:

(a) whether the target of irriga-
uion projects to be set up during the
Fourth Five Year Plan has been fully
achieved by Government; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The Fourth Plan
envisaged the creation of an additivnal
. potential of 4.8 million ha. from the
major and medium schemes with an
oullay of Rs. 951 crores. The actual
expeaditure during the plan is, how-
ever, likely to be about Rs. 1170 :rores.
The actual additional potential is like-
ty to be about 3.1 million ha. The
reduced physical achievement against
enhanced financial expenditure 1s pri-
marily due to the steep rise in the
costs of several projects. Apart from
the increase in the cost of materials
and labour, other important contribu-
tary factors in a number of cases have
been the lack of adequate investiga-
tions amd proper project formulation;
changes in the scope of projects during
the course of their execution and
higher costs of land compensation and
rehabilitation, The effect of the in-
crease in the cost of projects has been
to slow down their physical vnrogress,
and some profects which were earlier

to be substantially compieted
in the Pourth Plan will now vield thelr
beneim on!y during the Fifth Flan,

APRIL 16, 1974

Written Answers ~ 104
Huge Accumnulation at ‘Salt Pany in
Saurashira due to Poor avallability

of Wagons

6847, SHR K. MALLANNA:
SHRI C. K. JAFFER
SHARIEF:

Will the Minister 0of RAILWAY'S
pe pleased to state:

(a) whether because of poor availa-
bility «f wagons there has been huge
accumulation at salt pans in Sau-
rashtra; and

(b) if so, what steps Railway autno-
rities have taken to provide box rekes
to salt units in Saurashtra for a
speedier clearance of stocks accum-
ulateq there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MHOD. SHAFI QURESHI): (a) and
(b). Due to civil disturbances, statl
agitations etc. which frequently inter-
rupted train running and creatsd an
artificial scarcity of wagon availability,
loading of salt from stations in tbe
Saurashtra region could not keep pace
with the demands. Despite this cons-
traint, movement of higher priority
salt, like programmed and industrial
salt was maintaineg at a satisfactory
level, Non-programmed salt is cleared
under the lowest priority class ‘E’ and
consistent with the commitments of
the railways to move higher priority
traffic, like imported foodgrans and
fertilisers on preéferemntial basis, every
effort is being made {o maximise load-
ing of non-programmed salt. Box
wagons are also being loaded with salt
to the extent they can be spared after
meeting the requirements of coal load-
ing. o

Clearance of Irrigation Schemes In
‘Gujarat :

8348. SHRI P. M. MEHTA: Will th~

Minister of TRRIGATION . AND
POWER be pleased o ‘state: :
(a) whether aovemmant Jhave

cleareq three !tﬂnuon ' sthemes, one
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in Kutch district and two in Juna-
gardh district in Gujarat State;

(b) it so, the main features of the
schemes;

(c) the time by which these
schemesg are expected to be comple-
ted; and

(d) to what extent Government
propose to help in implementation of
these schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDESHWAR PRA-
SAD): (a) Yes, Sir,
(b) The main features of the
schemes are as under:
Name of Scheme District Hsumated Irriga-
Cost tion
benefits
(Inlakh (Inhec
of Rs.)  tares)”
Nara Kutch 77°97 1100
Raval Junagath 207:78 4050
Machhundr:  Junagarh 173°09, 4460

(¢). The Government of Gujarat have
reported that all these scheme:s are
expsicted to be completed by the mid-
die of 1976.

(d) Irmigation 1s a state subject an
funds for execution of irmigation pru-
Jects are provided by the State Govein-
ments within the framework of thenx
overal]l developmental plans. The Cent
ral assigtance to the State Plaas )
given in the form of block loans and
grants, not related to any particular
sector of development or project.

Transfer of Staff dealing with con-
tractor’s Bill in Construction Accounts
office, Kashmere Gate, Delhi
(Northern Raflway)

8840. SARI PANNA LAL BARU-
PAL: Will the Mmister of RAJL-
WAYS be pleased to state:

(a) total number of contractors
8ills received in the Construction
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Accounts Office, Kashmere Gate, Delhi
from 1st January, 1873 to 31st Decem-
ber, 1973 and passed on the same
day;

(p) total number of Accountants,
Clerk Grade I, Clerk Grade II work-
mg in Construction Acceunts Otfice,
Kashmere Gate, Delhi dealing with
the confractor bills for more than 3
years on lst January, 1474; ana

(c) what steps have beepn taken w0
replace the dealing staff who nas
peen working 1n the Construction
aAccounts Ofhce for more than 3
yeais, to root out corruption?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a) 23
Bills,
(b) Accountant Nil.
Clerk ‘Grade I 3
Clerk Grade II 4

(¢) The staff dealing with the Con-
tractors bills are normally replaced by
rotation duly keeping in view that there
is no dis-location of work.

Final Payment to Subheads of Ner-

thern Railway Accounts Department

for Delhi Area due to Revised Pay-
Scales

6851. SHRI PANNA LAL BARUPAL:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether final payment on as-
count of Revised Pay Soales has net
been made to the Sub-Heads of the
Northern Railway Accounts Depart-
ment of Delhi Area so far; and

(b) if not, what steps have been
taken hy the Administration to ex
pedite their dues and the target date
by which payment will be made to
them?
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THE DEPUTY MINISTER IN T. E
MINISTRY OF RAILWAYS (Sliid
MOHD. SHAFI QURESHI): (a) and
(b). No. The question of allotinent of
revised scales of pay for Sub- Heads is
under consideration. When their pay
scales are notifled, the staff will get
three months' time to exercise their
option to come over to the revised
scales of pay. On receipt of their op-
tions, the pay will be fixeqd in the re-
vised scales of pay and arrear bile
drawn. No target date for the payment
of arrears can be fixed at this stage.

Formulation of a New Policy on Ofl

6852. SHRI C. K, JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
fo state:

(a) whether Government hag for-
mulated any fresh policy in view of
the high increase in the prices of
crude oil by the Persian Gulf coun-
tries; and

(b) the steps tdken by Goverament
to maintain the production level in
the industrial belt in both the public
and private sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Government have set up
a Fuel Policy Committee under the
Chairmanship of Shri S. Chakravarty
Member, Planning Commission which
is expected to submit {ts report short-
ly. This report should cover the entire
gamut of energy sources, including ofl.
The policy in this regard will be deter-
mined after Government have received
and considered this report

(b) Government have taken a num-
ber of interim measures which include,
inter-alia, the following:-—

(i) Maximum possible curbs on
non-essentia] consumption of
oli products are being impos-
od;
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(ii) every effort is being made to
maintain the supplies to the
essential sectors of the econo-
my,

(iii) bi-lateral contacts have been
established with the oil pro-
ducing countries in an effort
to soften the consequenceg of
the steep increase in prices of
crude oil,

(iv) intensified efforts are being
made to explore and develop
crude oil production in the
country both on land and off-
shore; and

(v) & co-ordinated plan is being
drawn up to develop alterna-
tive sources of energy.

Display of Posters at Petrol Pumps to
Check Adulteration

6853. SHRI RANA BAHADUR
SINGH, Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state,

(a) whether Government had de-
cided that posters with simple text
should be displayed at the oil com-
panies’ retail outlets with a view to
helping the consumer to detect adul-
teration;

(b) whether various petrol dealer
associations have resented such a
move and have advised their mem-
bers to refrain from displaying such
posters; and

(c) it so, furthey steps taken by
Government regarding the implemen-
tation of the scheme?

THE MINISTER OF 8TATE IN THE
MINISTRY OF PETROLEUM ~ND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) Petrol Deslers’ Assdciation of
Madras and Bombay have sent repre-
sentations against displaying posters.
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(¢c) The posters are being dlsployed
at the service stations by & large num-
ber of dealers in the country. It is
being clarified through the oil com-
panies, to the dealers who have repre-
sented, that the displaying of posters is
not intended to prejudice their interests
but to inform the motorists of possible
adulteration of Motor Spirit (Petrol)
with kerosene.

Setting up of New Lines in Uttar
Pradesh

6854. SHRI SARJOO PANDEY: Will
the Minmster of RAILWAYS be
pleased to state:

(a) whether Government propose
to lay new railway lineg in Uttar
Pradesh;

(b) if so, the salient features there-
of;
(c¢) whether there is also a propo-

sal to electrify the existing lines in
Uttar Pradesh; and

(@) if so, the salient featureg there-
?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The following new railway lines/
restorations have been undertaken for
construction, falling partly or wholly
in Uttar Pradesh:—

(1) Construction of a broad gauge
line in the area previously
served by Shahdara-Saharan-
pur Light Railway, The length
of the new proposed BG rail
link would be 161 KMs and
the estimated cost is Rs. 17.42
crores (approx.). The State
Government have agreed to
share 50 per cent of the cons-
truction cost.

(2) ‘Construction of broad gauge
links to Ramnagar and Kath-
godam from Moradabad and
Rampur. (Cost Rs. 15.00
CTOrea).
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(3) Restoration of the dismantled
line from Dalmau to Darya-
pur. [Length-26 kms. (BG),
cost Rs. 1.48 crores]).

(4) Restoration of the dismantled
line from Chhitauni to Ragaha.
(Length-28.41 Kms., cost Rs.
6.74 crores).

(¢) and (d). The electrification of
Tundla-Delhi section, at a cost of
Rs. 22.19 crores, is presently in pro-
gress. This is a double line section of
259 route Kms., on Howrah-Delhi
Trunk route. Major portion of the
Tundla-Delhi section lies in the U.P
State.
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introduction of Trains during the
ensuing Summer Season

6858. SHRI NAWAL KISHORE
SHARMA:
BHR] 8. N. MISRA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Western Railways have
decidied to run more trains during the
ensuing summer season;

(b) 1f so, the number and particiulars
of such trains to be introduced and the
destinations thereof, and

(e) whether some more bogies would
also be attached to the regular trams
to meet the load of trafie, and if
so, the number of such traings to be
run on metre-gauge hines from Delhi
to Ahmedabad?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) to
(¢) It 1s proposed to run the follow-
ing special trains for clearance of extra
rush of traffic during the summer of
1974, on the Western Railway.- -

BROAD GAUGE

Bombay-Central—Jammu

Tawi 7 each way
Bombay Central==New
Delh 2 each way
Bombay Central—(3an-
dindham . 7 each way
Bombay Centrake\ t-
ramgam 31 cach wav
Ahmedabad—Howrah 2 cach way

METRE GAUGE

Ahmedabad—Ajmer 2 each way

Ahmedabad=-Abu Road 29 each wav

Viramgam=—Rajkot 31 each way

In addition it 1s proposed to augment
the loads of existing trains on various
routes to the extent justified and ope-
rationally feasiblee On the Delm-
Ahmedabad Metre Gauge line, 1n addi-
tion to the special trains proposed to
be run between Ahmedabad and Ajmer
/Abu Road, the loads of 3 Up/4 Dn
Ahmedabad-Delln  Express 1s being
augmented by an additionaj coach.

New Variety of Second Class on
Indian Railways

6859. SHRI NAWAl, KISHORE
SHARMA Will the Minister of RAIL~-
WAYS be pleased to state

(a) whether in place of old second
class compartments a new variety of
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second clase compartments have been
introduced; and

(b) the extent to which the newly
created second class compartments
would prove economical than the pre-
sent ones and would meet the load
of the tiaffic on Raillways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) Yes.
With effect from 1-4-1974 the earher
third class of accommodation in the

trains has been renamed as second
class.
(b) The compartments of the old

second class were converted into third
class which 1s now renamed as second
class, This has resulted 1n 1ncrease 1
the marked carrying capacity ot the
second class compartments by about
25 per cent. Considering the better
utilisation of this class of travel and
increase in the carrying capacity by
about 25 per cent the revenue earning
capacity of these coaches is not likely
to be appreciably different, even though
the old second class fares were higher.
The new second class 18 also more eco-
nomical to maintain

Doubling of main Broad-gauge line
between Delhli and Bombay

6860. SHRI NAWAL KISHORE
SHARMA Wil  the Mmster of
RAILWAYS be pleased to state

(a) whether the work for doubling
the mamn broad-gauge line between
Delhi and Bombay has been taken up,

(b) i so, when the remaining track
between Ramgan; Mandi is expected
to be completed and the amount to be
spent on the same,

(¢) ‘whether some branch lmmes con-
necting main junctions on Delhi-
Bombay Broad-gauge with the junc-
tions on the metre gauge lines would
alsp be doubled; and

{d) 1 so, the galient features there-
of together with the broad outlines of
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doubling Jaipur-Sawai  Madhopur
metre-gauge line connecting Jaipus and
Swar Madhopur?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b) On the Delhi-Bombay (Western
Rallway) line, double line to the extent
of 1030 km iz already available. Doubl-
ing of about 362 km is in progress and
expected to be completed in stages by
1977-78 subject to the availabllty of
the requisite funds and materials. An
amount of Rs. 3046 crores is cxpected
to be spent on this doubling

(c) No
(d) Does not arise

Producing oil from Coal by Engineers
India Limited

6861 SHRI NAWAL KISHORE
SHARMA Wil the Mimister of PET-
{ROLEUM AND CHEMICALS be plea-
sed to state

(a) whether Engineers India Lamited,
a public sector yndertaking is engaged
n producing ol from coal n India;

(b) whether there is a proposal
under the consideration of Govern-
ment to set up a plant for the purpose,

(¢) if so, the location of the plant
and the expenditure to be incurred
thereon and the time by which it is
expected to produce oil;

(d) the extent to which the oil so
produced would meet the domestic
requirements and would be cheaper
than the imported oil, and

(e) the foreign exchunge likely to
be saved?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN)' (a) to (e). Engineers India
Limited are not engaged at present in
seiting up a plant for producing ol
from coal. To examine the possibili-
ties of establishing a plant to produce
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one million tonnes of oil products from
coal, a Committee consisting of repre-
gentatives from Engineers India Limit-
ed, Centra] Fuel Research Institute
and Regiona] Research Laboratory,
Hyderabad has been constituted. This
Committee .is now exploring the avail-
ability of proven technologies for this
purpose, It is premature, at this stage,
to indicate the location, estimated capi
tal and operating costs or the quantum
of foreign exchange savings from a
commercial plant for conversion of
coal to oil.

Construction of Overbridge at Maihar
Railway Station (Madhya Pradesh)

NARENDRA SINGH:
of RAILWAYS be

6862. SHRI
Will the Minister
pleased to state:

(a) whether a proposal for constiruc-
tion of an over bridge at Maihar
Railway station in Madhya Pradesh is
under the consideration of Govern-
ment,

(b) if so, 'whether Government pro-
pose to undertake the construction
work during the financial year 1974-
75; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN 1THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (¢).
It is presumed, the reference is to pro-
vision of a foot-over-bridge to connect
the two platforms at Maihar Station
between Katni and Satna Stations on
Central Railway, If so, the position
is as under:—

Foot over bridges to connect one
blatform with another for the use of
pPassengers are provided on program-
med basis and subject to availability
of funds after taking into considera-
tion the traMic offering and facility of
operation, 8o far it has not been possi-
ble to pravide the foot-over-bridge at
Maihar station due to paucity of funds
for such works.
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Reports of Investigation inte the
Monopoly and  Restrictive Trade
Practices of Foreign Firms

6863. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the reply given fo Un-
starred Questjon No 886 on the 26th
February, 1974 regarding Foreign Com-
panics charged with the Monopolies
and Restrictive Trade Practices and
state:

(a) what action, if any, has been or
is being taken on the report submitted
by Inspectors in respect of Cadbury-
Fry Limited; and

(b) when the revorts of investiga-
tion in respect of all other companies
are expected to be submitted?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The action taken
on the report submitted by the Inspec-
tors in respect of the Cadbury Fry
(India) Private Ltd was given to the
House in reply to Unstarred Question
No. 5401 on the 2nd April, 1974

(b) As already reiterated in reply
to Unstarred Question No. 5400 on the
2nd April, 1974, what the Commission
had stated in paragraph 5 of Chapter
IV of the Annual Administrative Re-
port on the Working of the MRTP
Commission for the year ended 31st
December, 1972 namely that, the Com-
mission has undertaken some research
studies to locate existence of restric-
tive trade practices in different flelds
as indicated in the said Chapter. The
Commission has, however, pointed out
that these studies are quite time con-
suming and it would not be in the inte-
rest of investigation to disclosed details
about such studies till sufficient mate-
rial has been collected and the Com-
mission takes a decision to institute
formal proceedings.

Government have made a reference
on the 28th March, 1974 to the MRTP
Commission under sub-Section (1) of
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Section 31 of the MRTP Act, 1969, the
ease of the Colgate Palmolive (India)
Privale Limited for inguiry and re-
port, as 1t appears to the Government
that the Company is indulging amonsg
others, in certain trade practices such
ag—

(1) Earming a very high gross pro-
fit rate on sales around 31 per
cent a gross profit rate of 42
per cent to 44 per cent on cost
of sales as against a reason-
able return of 5 per cent on
cost of sales,

(11) earnming exorbitant rate of pro-
fit at the rate of nearly 118
per cent in 1970 and over 158
per cent in 1971 on c¢opital
employed,

earning unreasonable net pro
fit,, after paying taxes (f
over 50 per cent in 1970 ard
48 per cent 1n 1971 on the
average capital employed by
the company to the letriment
of the consumer

(1v) reapmng profits without making
any large investments in India
as fixed block in buildings
ete, and in not incurrig subs-
tantial expenditure on research
and development in India wath
a view to produce consumer
items of better quahty at chea-
per rate for the benefit of the
consumers, and

(v) selling not only what the com-
pany produces, but also a few
products which 1t gets manu-
factured in other units and al-
lowing such products to be
sold under its own brand
name—while these products
are manufactured for Colgat®
by outside agencies with indi-
genous raw materials and
know-how, the Company reaps
unreasonable profits to the
detriment of the consumer and
the smaller units who produc-
ed such products, whicn mayv
be considered as monupolstic

(1)
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trade practices as a rexult of
which the cost relating to the
production, supply and distri-
bution of the products manu-
factured by the Company has
unreasonably been increased

Anti-Social Flements on Sealdab-
Diamond Harbour-Lakshmikanta-
pur Line (Sealdah Division)

6864 SHRI JYOTIRMOQY BOSU
Wil the Mimister of RAILWAYS be
pleased to state

(a) whether his attention has been
drawn to the fact that anti-social
eliments gare velry active on the
Staldah Diamond Harbour-Lakshmi-
kantiour hine of the Sealdah Division
of Eastern Railway,

(b) whether these anti-social ele-
ments nter the railway compartments
il snatch away money bags from
the passengers in the broad day light,
a1d

(¢) 1if s0, what steps are being taken
to put a stop to such anti-social acti-
vities and restore confidence in pass-
engers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and

(b) Some cases of robbery/dacoity
mvolving passengers’ property have
occurred during the day time in this
section This problem is already en-
gaging the attention of Government of
West Bengal, and as a result of the
measures taken by them, the incidence
of such cases in this area has come
down from 41 in 1972 tp 28 in 1973.

(c) In addition to the conventional
methods of crime control, the State
Police authorities, who are closely
watching the situation, have taken the
following special steps to prevent such
occurrence in the area —

1 Notorious ecriminaly are being
detained under the Mainten-
ance of Internal Securify Act

2 To the extent possible, night
passenger trains are provided
witi Police escorts
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3. Investigations into important
casegs of heinous crime are
controlled by the State CID.

4. The special Railway Intelligence
Cell staff collect intelligence
about the movement and acti-
vitles of criminals and make
efforts to round them UP.

Shortage of power supply faced by

States
6865. SHRI JYOTIRMOY BOSU:
Will the Minister of IRRIGATION

AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 55 on the 19th February, 1974
regarding shortage of power supply
faced by States and state:

(a) the total deficit of power faced
by surh State, month-wise from
August, 1973 to December, 1973; and

CHAITRA 28, 18968 (SAKA)
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(v) whether power shortage con-
tinues unabated in gpite of repeated
assurances by Government to tackle
the issue on a war footing?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The reguisite information
1s given in the statcment attached.

(b) Power shortage continues to
persist in many of the States, as the
availability has not kept pace with the
demand despite a number of steps
taken to relieve this situation includ-
ing maximisation of generation from
thermal stations and inter-State power
exchange. The shortages can be eli-
minated only through commissioning
of additional generating capacity.
This takes time but is being accele-
rated as much as possible.

Statement

—— L -

Power shortage experienced during Augnst ~December,

o e e e - -

1973

(in million units)

State
August September October November December

Northern Region

Haryana . 3-10 300 5100 3782

Punjab 9°90 16-20 63°24

Uttar Pradesh . 155°00 18000 186° 00 21000 120°91
Southern Region

Andhra Pradesh 46°50 36 oo 31:00 14° 10 2-48

Karnataka 31:00 41-18 62-00 66-00 66 96

Tamil Nadu 79 80 6200 101 10 5014
Eastern Region

West Bengal 25'42  37°50 3875 29'10 8835

D, X3°95 3069 16- 43




123 Written Answers
Memorandum from All India Alembic
Employees Federation

6868 SHRI JYOTIRMOY BOSU
Wil the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state.

(a) whether he has received a me-
morandum dated the 6th September,
1973 from the All India Alembic Em-
ployees Federation, Somam Bhaban,
Station Road Jaipur-6, containing cer-
tain allegations of oppression, mis-
management and anti-labour practices
against the Alembic groups of com-
panies,

(b) if 50, the gist of the contents
thereof, and

(¢) the action taken thereon 1if any”

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) A memorandum
dated the 8th December, 1973 was
received from the All India Alembic
Employees Federation;

(b) The Federation has alleged
wnter-alia, that by virlue of theiwr con-
trol over Alembic Chemical Works
Co Ltd and Alembic Glass Industries
Lid Shri Ramanbhai and his famly
relatives have been (1) floating sub-
sidiaries (f1) diverting the funds of
these two companies to other com-
panies 1n which they are interested,

(11) making purchases of 1:aw mate-
rials through the firms of relatives at
excessive prices without calling for
tenders, and (iv) diverting raw mote-
rials, plant and industrial hicence to
new floatations

(c) On the basis of some complaints
received m 1970, inspection of the
books of account of Alembic Chemical
Works Co Ltd and Alembic lass In-
dustries Ltd was undertaken unde:
section 209(4) of the Companies Act,
1956 Some of the points now amtated
by the Federation were looked into
during the course of inspection Such
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of those points now made by the Fede-
ration as were not covered duiing the
course of the said inspection, will be
further looked into

The Federstion has already sent a
representation dated 1-9-1973 to the
Hon’ble Mimister of Labour Employ-
ment and Rehabilitation in regard to
anti-labour practices allegedly indulg-
ed by the Alembic Chemical Works
Co Ltd

An extract of the relevant points
dealing with the alleged anti-lavour
practices set out in the Federation's
memorandum dateg 8th December 1973,
18 also being sent to the Minsstry of
Labour

Mass Sick Report movement by Al
India Switchman and Leverman
Association, Dhanbad Division
(Eastern Railway)

6867 SHRI RAMAVATAR SHAS-
TRI Will the Minister of RAILWAYS
be pleased to state

(a) whether there was mass Sick
Report movement by All India Switch-
man and Leverman  Association
Dhanbad division, Eastern Railway
from 1st December, 1973 to 8th Decem-
ber 1973 due to refusal of Divisional
Authonity, Dhanbad to talk with the
representatives of the Association
regarding their demands,

(b) if so, the policy of Government
regarding the Association/Council of
majority of Rallwaymen;

(c) total number of Switchmen and
Levermen i Dhanbad division and
the number of participants in this
movement; and

(d) action taken on the respective
demand and expenses incurred during
this movement for deploying Territo-
ria} Army, deputing staff from other
divisions and rewards to the loyal
workers?
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THE DEPUTY MINISTER IN THE
MIRISTRY OF RAILWAYS (SHRI
MOHD, BHAF }: (a) and
(b). The Switchmen and Levermen of
Dhanbad Divisian submitied s memo-
randum to the Divisional Superinten-
dent, BDhanbad in September, 1973.
They were given an interview by the
Divisional Officers on 26-10-1973. While
action on their demands was being
processed, the staft threatened to para-
lvé¢ raflway working from 1-12-1973.
They were jnformed on 28-11+1978 to
come to Divisional Office for a talk.
Unfortunately, théy did not turn up
and instead resprted to reporting sick-
en-mass from 1-12-1973.

Representations coming from any
source including unrecognised unions
are given due consideration and action
as deemed fit is taken.

¥ ¢
High Seloni/Midtle Sobwoia/Erimasy
h&':‘u on’ fndian man

€863, SHRY RAMAVATAR SHAS.
TRI: Will the Minister of RAILWAYS
be pleased to state:

(a) how many High Schools, Mid-
dle Schools, Primary Schools and
Austerity Type Schools are function-
ing on Indian Railways; and

(b) the particulars of these schools
indicating. State-wise zones-wige lo-
cation thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) 54
High/Higher Secondary, 33 Middls, 116
Traditional Primary and 545 Austerity
Type Primary Schools were tunction-
ing on the Indian Railways as on

(c) and (d). Information Is being 31-3-1973.
collected and will be laid on the Table (b) The particulars of Ralway
of the Sabha soon, schools are as under:
. Number of Railway Schools
Railway
High/ Middle Primary Schools
Higher  Schools
Secondary Tradition- Austerity

Schools al Type
Céntral 4 b4 b ¢ 10 38
Bastern 6 7 12 109
Northern 2 NIL 4 9%
North Eastern 3 NIL 3 49
Northeast Frontier 7 NIL 2 40
Southern L1 1 22
South Eastern 14 9 23 4
South Central 6 10 5 26
Western 5 1 26 [

"t Chittarenian Locdmotive Works 4 NIL " NiL
Diesel Locomotive Works' t NIL 4 NiL
A )
Nore.=The informstion, iy i ise and not the cofleg-
tion of information mm t0o much time .i:gour.

319 L85
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Amletance to Bengal for Irrigation
during Jast three yoars

6872. SHRI 8. N. SINGH DEO: will
the Minister of IRRIGATION AND
POWER be ploased to stute.

(2) the total -finamcial sssistance
given to 'the: Btets of :{West Beugal
for irrigation during the last three
Years, yewr-wise snd scheme-wise;
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scfvémen

b} the: names ef the
full

whish Bave wot® RHised the
amount sanctioned go far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
MOWER (BHRI SIDDHESHWAR PRA-
8AD): (a) and (b). Central finaneisl
assistance to the States in the Fourth
Plan was provided in the form of
block loans and, grants as a whole and
if was not relafeable to any particular
project or head of developwment

Generating Units lying Mle in UP
with State Electricity Board

8873. SHRI E V, VIEHE PATIL:
PROF. MADHU DANDAVATE:

Will the Minister of IRRIGATION
AND POWER he pleased to state.

(a) whether Government are aware
that 56 units in Uttar
Pradesh are lying idle with the Stete
Electricity Board;

(b) if so, the reasong therefor; and

(c) the steps Government propose
to take to put these unitg to effective
wee?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POQWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (¢). It is understood
from the Uttar Pradesh State Electri-
eltyBurdthnchadssoldand
obsolete small generating units com-
prising of one 300 kw steam turbo
generating set and 55 small diesel
generating sets which were npot being
utilised by the Board. The Uttar
Pradesh te Electricity Board con-
siderk that these selg cannot be kept
in repalr and operated economicaily
any more. The State Electricity
Woard Js, therefors, disposing of these
#uts with the spproval of the State
Government. Five of thege sels have
already been sold.
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Taking up of gemcratiom and diatri-
bution of Pewey uniler Central

6874, SHRI §. N. MISRA.
SHRI BIRENDER SINGH
RAO:;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there is any proposal
under consideration of Government to
take up generation and distribution of
power under the Central Control;

(b) if so, the reasons therefor; and

(c) the States which have favoured
ang opposed this proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Government of India
are actively considering rationalisation
and re-organisation of the Elzctricity
Supply Industry in the country. This
envisages the Centra] role in establish-
ing generating stations as basically
supplemental to the efforts of the State
Governments. The distribution of
power would continue to be under the
State “Governments.

(b) Supplemental Central generation
will assist greatly in integrated opera-
tion of power systems in mitigating
power shortages in more needy States
ang building up economical large scale
power generation facilities.

(c) The States are being consulted
in the matter.

Damagze to Hardua-ganj Thermal
Power Station

6875. SHRI DHAMANKAR: Wil] the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether he is aware that most
of the faults and breakdowns in
Hardua-ganj Thermal Power Station
are due to deliberate carelessnesg and
inefficient handling of the highly
sophisticated machines;

(b) whether a team of highly quall-
fisd engineers from Delhi has been
assessing the extent of damage caused
to the Siation; ang
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(€) & 0%, the main Bhdfhgs of theus
report and the aclion taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) In the opinion of the Con-
sultants of the Ministry of Irrigation
and Powe?, who have visited the Har-
duaganj Thermal Power Stetion in
Uttar Pradesh. the faults and break-
downs in the Power Station cannot be
attributed to deliberate carelessness
and inefficient handling of the highly
sophisticated machines,

(b) and (¢). Senior Engineers of
the Central Water and Power Com-
misgion visited the Power Station on
the 15th March, 1974, consequent on
a forced shut down. They have re-
ported that the shut down was caused
by inadvertant flooding of the Ash
Pump House, Various measures for
bringing the Power Statlon back into
operation, including those suggested by
the Centraj Water and Power Com-

mission, have been promptily imple-
mented.

Suggestions of O.P.PL on production
of Drug Industry

6876. SHRI DHAMANKAR: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) what steps have been taken by
Government to ensure that the phar-
maceutical industry fulfll its compul-
sory export target keeping in view
the streamlined licensing policy for
starting new units and expansion of
existing ones;

(b) whether the OQrganisation of
Pharmaceutical Producers of Indis,
have stressed the need for removal of
constrainty that impede production;

(¢) i #o, the reaction of Govern-
ment to the suggestion of O,P.P L7
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The current Import
Trade Control Policy provides for a
compulsory export obligation of 5 per
cent for the industry. This obligation
will however not be applicable to small
scale sector and other units which
have not completed 5 years in produc-
tion. For the units which export less
than 5 per cent of their production a
cut is imposed on their entiilement for
imported raw materials required for
the manufacture of products listed in
Annexure to Appendix 10 of the Im-
port Trade Control Policy Volume 1
for the year 1974-75. This cut will
not apply to the raw materials re-
quirements in respect of other end
products in this industry. However,
it a unit in this industry is unable
to export at least 10 per cent of its
production it will not be eligible to
import its requirements from preferred
snurces of supply,

(b) and (c). Various organisations
fncluding O.P.P.1. have made sugges-
tions for improving the performance
ol the industry. It is the constant
endeavour of the Government within
the framework of its industrial policy

to remove constraints that impede
production.

Toquiry into theft of Steel Pipes from
Hindustan Organic Chemical’s
godown

6877. SHRI PRABODH CHANDRA:
SHRI R. 8. PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government had insti-
tuted an inquiry by the Central
Bureau of Investigation into the theft

of steel pipes from Hindustan Organic
Chemical’s godown;

(b) if so, the findings thereof; and

{¢) the total losg incurred due to
this therty

1888 (SAKA) Written Answers

134
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No, Sir.
(b) Does not arise.

{c) About Rs. 1.5 lakhs.

Supply of new Furmace Oil by
Indian Oil Corporation for
Power Generation

6878. SHIRI PRABODH CHANDRA:
SHRI RAM PRAKASH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether pnew furnace oil supp-
lied by Indian Oil Corporation has
damaged power machinery and conse-
quently hit power generation in some
parts of the country;

(b) if so, the reasons therefor; and

(c) the remedial measures propos-
ed?

THE DEPUTY MINISTER IN 1.HE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The thermal
power stations had been using LDO/
Furnace Oil as secondary fue] for
start up and flame stabilisation. Fur-
nace Oil used for this purpose had a
viscosity of 500-600 Redwood seconds,
Due to non-availability of Furnace
Oil of the required viscostity.
IOC have been supplying Furnace Oil
of 1500 Redwood seconds wviscosity.
The use of this higher viscosity Fur-
nace Oil requires some adjustments
and additional handling facilities.
However, no damage to power gene-
rating machinery on this account has
been reported. This has also not
affected power generation.

Cancelliation of traing due to disturb-
ances in Bibar in March, 1974
6879, SHRI R V. SWAMINATHAN:
SHRI TARUN GOGOI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Eastern Railways
cancelled several trains including the
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13 Up Upper India Express in view
of ghe disturbances in Bihar in March,
1974

(b) if so, the time for which train
services remained suspended;

(c) whether Government had de-
cided to run the traing with Railway
Police and  Protection .Force peuson-
nel but in vain;

(d) the number of trains attackeq
during the disturbances in Bihar; and

(e) when the normal train service
was resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
(b). In addition to certam branch
line trains, 7 pairs of Mail/Express
trains including 13 Up Upper India
Express were cancelled on certain
days from 19-3-1974 to 24-3-1974 on
Eastern Railway due to disturbances
in Bihar.

(¢c) No. Important services were
maintained and safety ensured by run-
ning Patrol Specials with Railway
Protection Force and by other security
measures.

(d) 29 trains.
(e) From 26-3-1974.

Notices issued to the Hindustan Times

and Times of India by Monopolies and

Restrictive Trade Practices Commis-
sion

6880. SHRI R. V. SWAMINATHAN:
SHRI NIHAR LASKAR.

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Monopolies and Restric-
tive Trade Practices Commission have
issued notices' to the Hindustan Times
for alleged restrictive trade practices;

(b) if so, whether earlier some other
companies like Times -of India were
also served with such notices:

(c) if so, the salient features théreof;
and

(d) the action taken in each case?

APRIL 16, 1974
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THE DEPUTY MJNIS
MINISTRY OF LAW J
COMPANY" AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) and (b). A
statément is laid on the Table of the
House,

AN -THE

STICE AND

(b) No, Sir.
(c) Does not arise.
STATEMENT -

The Monopolies and Restrictive
Trade Practices Commission received *
two separite:‘complaints from two of
the readers of the Times of India’
anid ‘Hindustan Times. It was men-
tioned in the complaint relating to
the Times of India; Bombay’ that its
publishers M/s. Bennett Coleman &
Company are indulging in what might
be termed as ‘clubbéd ‘sale’ of their
‘Times Weekly’ along with their re-
gular ‘Saturday “Times of India’. The
purchaser of the re&ifhr' Saturday
Times of India has thus to pay an
additional 12 paise for the Times
Weekly.

Similar complaint was  received
fromi a‘reader from Delhi wherein
it was stated' that the readers of
‘Hindustan Times’ are also -réduired,
to pay for ‘Sunday World Magazine”
along with Sunday edition of “Hindus-
tan Times’ even though the letter is
priced separately at 12 paise.

On receipt of these two complaints,
letters were issuedq to M/s. Bennett
Colemari and' Co. Ltd., Bombay and
M/s. Hindustan Times Ltd., Delht
asking them to give their comments
regarding the complaints received by
the Commission. No notices as such
were jissued by the Commission to the
two companies.

After receipt of the reply from the
Times of India, its representat}ves
met ‘the Commission on 28th March,
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1974, and admitted that the ‘Times of
India’ and ‘Times Weekly’ were two
separate papers and their sales could
not be tied up. their view, no
reader was compelled to buy both.

However, they agreed to instruct
their agents all over the country and
the Association of Newspapers Haw-
kers in Bombay not to insist on the
reader to buy both simultaneously.
They also agreed to suggest to the
agents to bill the customers separately
for these two. It was also agreed
that 1n the ‘Times of India’ and the
‘Times Weekly’ an announcement to
this effect will also be made.

In pursuance of this agreement,
M/s. Bennet Coleman and Company
Ltd,, have issued a circular to all its
agents on lst April, 1974.

The Company has also published in
the Sundgy issue of the Times of
India, Bombay dated 7th April, 1974
and Tuesday issue of the ‘Times of
India’, New Delh; dated 9th April,
1474 a declaration.

Whether any declarations have been
made in the Ahmedabad 1ssue of the
Times of India and in Times Weekly
Magazine 18 not yet known. If similar
declarations have been made in these
papers also, thep no further action in
this matter will be necessary from
the Commission’s side.

The comments of the Hindusten
Times were received by the Commis-
sion on 29th March, 1974. The repre-
sentatives of this paper are due to
meet the Commission on 16th April,
1974,

Purchasing of drilling rigs by
O and N.G.C.

6881, SHRI R, V. SWAMINATHAN:
BHRI TARUN GOGOT:
Will the Minister of ‘PETROLREUR
m CHEMICALS be pleased -t
(a) whebher 0. & N. G. C. has ap-
Proached the Rumania Government
for buying drilling rigs; snd

138

(b) whether any agreemeént has
been reached; and

f;c) it so, the main features theree
[+

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a). Yes, Sir.

(b) and (c). Orders for purchase of
6th drilling and 3 workover rigs have
been placed by the ONGC on Ruma-
niap suppliers,

Constitution of Railway Zenes and
Headquarterg of Railway Service
Commission

6882. SHRI CHANDULAL
CHANDRAKAR:

Will the Minister of RAILWAYS

be pleased to state:

(a) the basig on which the Railway
Zones were constituteq and Head-
quarters of Railway Service Commis-
sions fixed;

(b) nameg of Railway Zones and
Railway Service Commissions and
their Headquarters and the length of
Railways they look after;

(¢) rail kilometerage and Railway
Service Commission in each Zone,
separately;

(d) the length of South Eastern
Railway in Madhya Pradesh; and

(e) the reasons why Madhya Pra-
desh hag neither a Railway Zone nor
A Reilway Service Commission Head-
quarter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The Railway Zones were conhstituted
on the basis of operational require-
menty and administrative eMelency.
The Headquarters of Riiflway' Sttvice
Commissions are fixed taking into
consideration the Zonsl Railways
which they are required to cater for.
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(b) and (c). The names of Zonal Railways and their Headquartiers are

given below:-—

Commissions, their Headquarters and

the length of Railways the various

Name of the Railway Zone Headquarters . Rm_

ge

1. Central 3 4 3 Bombay 6,013
2. Eastern J Calcutts 4299
3. Northern . New Dethi 10,687
4. North Eastern Gorakhpur 4977
5. Northeast Frontier Maligaon/Gauhati 3,628
6. Southern Madras 7452 °
7. South Central Secunderabad 6,175
8. South Eastern Calcutta 6,842
9. Western q Bombay 10,147
The names of Railway Service Commissions look after are given

below in Juxtaposition:—

Location of the Railway Service Commission

Railway and Route Kilometrage served

1. Allahabad J |

a. Bombay

3. Calcutts

4 Mazdeas

s. Muzaffarpur . . . . .

Northern and Diesel Locomotive
Works, Varanasi 4 J 10,687
Central, Western and Sholapur
Duvision of South Central
Railway 16,971
Eastern, South Eastern and Chit-
raranjan  Locomotive Works,
( } itaranjan 11,141
S
ur
Integral Coach Factoty, Per-
smbur (Madras) . .

North Eastern

12,816

4,977

For the neads of the Northeast
Frontier Railway, a Recruitment Com-
mittee on the lines of a Service
Commisgitn is functioning at present
at Gauhatl jtself,

i

1
A separate Railway Service Com-
migsion for S9uth Central Railway fs
proposed to be set up at Secunderabad
during the current ﬂnancial‘ year.

¥
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{(d) The length of South Eastern

Railway in Madhya Pradesh is 1,993
route kilomerage.

(¢) Madbya Pradesh does not have
a Railway Zone because Railway
Zones are not formed on the basis of
State boundaries buf to meet the
administrative and operational requi-
rements. Similarly the Railway Ser-
vice Commissions cannot be head-
quartered in each State. Besides,
the Railway Service Commissions con-
duct written tests and interviews at
all important cenires from where can-
didates apply and not only at the
Headquarters of the Commission.

Representation to students and

teachers in Divisional, Zonal and

National Railway Users’ Com-
mittees

6883. PROF. NARAIN CHAND
PARASHAR: Will the Minster of
RAILWAYS be pleased to state:

(a) whether (Government propose
1o give representation to the students
and the teachers of the Universities
and the Colleges in the Divisional,
Zonal and National Railway Users’
‘Committees; ang

(b) if so, when a decision in this
regard would be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Nomination of non-official
members on the Ralway Users
Consultative Committees/Council is
based on the principle of securing as
wide a representation as practicable
of the various identifiable groups of
rail users, viz. Chambers of Com-
merce, Trade Associations, Industries,
Agricultural Associations, Passenger
Associations, State Governments,
State Legislatures and Members of
Parliament. Such other interests as
are not coveregd under these specific
provisions are nominated under
“Special Interests” representing diffe-
rent shades of public opinion includ-
ing educational institutions.
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There is no proposal to give specific
fepresentation to the Students and
Teachers on Railway Users’ Consul-
tative Committess/Council,

Alternate Alignment for Kangra
Valley Railway between Jwaii
and Guler Statiomg

6884. PROF,
PARASHAR: will
RAILWAYS be plea

NARAIN CHAND
the Minister of
sed to state.

(a) whether Railway  authorities
have been requested to expedite the
construction of alternate alignment for
Kangra valley Railway petween
Jwali and Guler Railway Stations:
and ’

(b) if so, the likely date by which
tl; new alignment woulg be complet-
ea?z

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
%dOHD. SHAFI QURESHI): (a)

es.

(b) 30th June, 1975

Sanction of Hydel and Power Pro-
Jects for Punjab and Haryana in
Fifth Plan

8885. PROF. NARAIN CHAND
PARASHAR. Will the Mimster of
IRRIGATION AND POWER be pleas-
ed to state,

(a) the names of the Hydel and
other Power Projects which have been
sanctioned or are under consideration
of Government for inclusion in the
5th Five-Year Plan in the States of
J & K, Himachal Pradesh, Punjab gnd
Haryana; ang

(b) the estimated cost of each gne
of these projects and the likely sche-
dules of their completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD). (a) ang (b). A state
ment giving the requisite information
is laid on the Table of the House
{’I;;awa in Library. See No. LT-6715/
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Exﬁgndi‘t‘ﬁr;i-ﬁcnif;ed o'ri ihe i}naugu-~
ration of Western Kosi Canal in
January, 1974

6889. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Western Kosi
Canal had been inaugurated by the
Chief Minister of Bihar on the 30th
January, 1974 at village Khojpur; and

(b) if so, the total expenditure in-~
curreq under different heads for this
inauguration including the compensa-
tion paid for crops damaged due to
the inaugural rally?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.
(b) The total expenditure incur-

red under different heads including
crop compensation is Rs. 68,012 only.

Erosion threat to National Highway
Nos. 21 and 31

6890. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether National Highway Nos.
21 and-31 are in danger of being
eroded by river Ganga near Mansi
Jinction on the North Eastern Rail-
way remaining only at s distance of
some yards from the point of erosion;

(b) whether the flood protection
Commiittee set up by the Government
of Bihar has sent S 0O.S. to the Union
Government to take immediate steps
to save the Highways and the railway
junction from getting eroded during
the coming rainy season; and

(¢) it so, Government's
thereto?

reaction
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDERESHWAR
PRASAD): (8) to (¢). The Bihar
Government constituted a Technical
Committee in October, 1073 to study
the problem of erosion by the Ganga
near Mansi and recommend remedial
measures, The Commiitee, in thelr
report submitted to the State Govern-
ment in December, 1978 have stated
that the minimum distance of the
main channel of the Ganga from the
National Highway No, 81 is about
125 meters and have recommended
the immediate implementation of
protection measures for the safety of
the National Highway 31 and
Highway bridge over the Burhi Gan-
dak river, Railway line and the Kha-
garia town.

Based on the recommendations of
the Technical Committee, the State
Government of Bihar have prepared
a scheme estimated to cost Rs. 3.52
crores for protection of the areas
near Mansi from erosion by the
‘Ganga This has been approved by
the Technica] Advisory Committee
of the Ganga Flood Control Commis-
sion and is now being processed for
approval of the Planing Commission

The National Highway Department
have already completed a temporary
diversion and land acquisition for
permanent diversion for National
Highway No. 31 in the reach affected
by erosion . A retired, alignment
away from the river, hag also been
<completed by the Railways for the
maintenance of vital communications
in case of need.

There is no National Highway No.
21 near Mansi station.

Setting up of a Power Generating
Plat in Bibar

6891, SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state.

(a) Whether any power generating
plant is proposed to be set up near
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Madhubani to feed the Districts of
Madhu Sitamarhi end Darbhongm
in Bihar; ang . R

(b} if s0, the main features thereof?

THE DEPUTY MIMISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No, 8ir.

(b) Does not arise.

Inviting Soviet experts for oil explo-
ration in India

6892. SHRI SAMAR GUHA- Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Soviet Experts have
been invited recently for developing
o1l exploration and refinery works in
India;

(b) 1t so, the specific objective of
inviting such experts;

(c) names of the experts and facts
about their qualification as specialists
in this matter; and

(d) the terms and conditions of
their services in India and the ameni-
ties and facilities that they will be
provided in this country?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAJ KHAN): (a) Yes, Sir.

(b) The services of experts have
been sought

(1) for assistance in carrying out
scientific investigation work
on estimation of the prospec-
tive reserves of oil and
natural gas in various sedi-
mentary basins of Indie and
for drawing up plans for ex-
ploration work in those;
basins; and

u(il) to stady the utiBdittén of

vq + - crude git and its m&z
as reflnery fuels; lossea
thé process of refining crude



149 Written Answers CHAITRA 26, 1806 (SAKA) Written Answers

oil at the Gauligti, Barsuni
and Xoyall refineries of the
Indjay Ol Corporation,

15¢

(¢) Of the total of 18 experts, 4
have 30 far arrived in India; their
particulars are:

S. No. Name and designation

Qualifications as specialists

1 Ms. V.P. Markevich, Consultant Geologist.

2 Mr. S.V. Kuznetsov, Consultant Geologist He has an
on estimation of prospective reserves of oil

and natural gas.

He is a doctor of geological and minero-
logical science having an experience of
43 years in oil industry.

ence of 13 years in the
field of oil agusiry: 127

3 Mr. L.1. Marozov, Consultant Hydrogeo-  He is a highly qualified specialist in
logrst.

the field of oil geology and heyrdo-
ﬁw‘o‘y with 16 years experience in

4 Mr. UM. Lyovsky, Consultant Geologist He :sahxgh}y qualified specialist with

in drawing up plans for exploration work.

22 years expernience in the field ot ot
ndustry.

Particularg of the remaining 11 ex~
perts who are yet to arrive in India
have not yet been received from the
Soviet authorities,

(d) Salary per month varying from
Rogbles 391 to 638 is payable to the
Soviet experts in addition to free fur-
nished residential accommodation,
free to and fro passage, free medical
facilities etc, The period of assign-
ment of the various experts is to vary
from 45 days to 2 years,

Conditiens for the Reservation of

Seats for Scheduled Castes and

Scheduled Tribes in Gemeral Elections
of 1976 and 1977

6803, SHRI SHANKERRAO SA-
VANT: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the conditions for the reserva-
tion of seats for Scheduled Castes and
Scheduled Tribes for elections to the
Lok Sabha angd to the State Assem-
blies in the ganaral elections ot 1978
and 1977, and

(b) the particulare of seats in
Mzharashtra which are likely to be
Fesetved and dereserved for these
elections in view of these conditiona?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) The
provisions relating to the reservation
of seats for Schedule@d Castes and
Scheduled Tribes in the Lok Sabha
and State Legislative Assemblies are
contained in Articles 330 and 3832 of
the Constitution and section 9(1)(c)
and (d) of the Delimitation Act, 1972.

(b) The delimitation of parlia-
mentary and assembly constituenhcies
in the Stiate of Maharashtra has not
yet been determined by the Delimi.
tation Commission and it is too early
to say which of the constituencies in
that State will be reserved for
scheduled castes or scheduled tribes,
for the general elections of 1976 and
1977,

Shortage of Cylinders for Cooking
Gas

6804. SHRI SHANKERRAO SA-
VANT: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
1o state:

(a) whether there 38 shortage of
cylinders useg for storing cooking
gas;
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(b) if 50, what is the extend of this

sh%rtage and the repspns thefafor;
an

(c) what steps are taken or are
proposed to be taken to meet this
shertage?

THE MINISTER OFPF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI BHAH-
NAWAZ KHAN): (a) There has
been some shortage of cylinders for
L.P. Gas due to the indigenous avail-
ability of steel for the purpose being
Jess than the anticipations. Special
quality steel has fo be used for the
manufacture of LPG cylinders.

{b) Awailability of steel against
the anticipated requirements dyring
the Jast 2 years has been as under:—

Year Anticipated

requirements Avyailability
1972 12,500 tonnes 9,732 tonnes
1973 12,500 tonnes 10,933 tonnes
(¢) During 1878-74 an import of

5,000 tonnes steel was permited for
manufacture of LPG cylinders. In
1974.75 also, it is proposed to import
steel to meet the deficit from indigen-
ous production.

Proposal to reor. .1s¢ Raliway
Protection Force

6895. SHRI SHANKERRAO VA-
SANT: Will the Minister of RAIL~-
WAYS be pleased to state:

(a) whether Government have any
proposal under consideration to re-
organise the Railway Protection F
so that it may e an efte
4nstrument not for protecﬁng
life and property of passengers and
the Railways but also for detecting
the crimes on Railways; snd

(b) whether there are any objec-
tions in entrusting these duties to the
RP.F, ungd it so, the salient features
thereof?
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w\ , IN THE

(SHRI

(%) Q : (a) and
(b). 'rhe protection of life and pro-
perty of the passengers is constitu-
tionally the respomsibility of
Government Raillway Police which
is a part of the State Police, There
is no proposal under considerstion to
reorganise the Railway Protection
Force for this purpose.

Rallway Wagons Coaghes p
duced during lm-ﬁz, 1972-18 -na
107394

6896 SHR1I SHANKERRAO SA-
VANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what was the production of
Railway coaches and wagons during
1071-72, 1972-73 and 1973-74; and

(b) how many of these were ex-
ported and tp which couniries?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
(b). The information is being collect-
ed and will be placed on the table of
the Hquse.

Propotal fvom Ministry of Mines on
Diesalisation

686%. SHRI A K M. ISHAQUX:
Wili the Minister of RAILWAYS be
pleased to state:

(a) whether Railways had received

any proposal from the Ministry of
Mines not to go in for Dieselisation;

(b) 4f so, the salient features of the
proposal; and

(c) the reactlon of the Rallways in
this regard?

{SHRt
MOHD. SHAFI QURESHI): (s) No.

(b} Dees not avise.

(¢) The Fuel Policy Commiitae,
exarhined the pace of electﬂﬂqaﬁhﬁ
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on Rajlways and had considered it
DY idiréd  ufainat “We esti-
matel "'6! wtainé ' gelisity. Mowever,
the Committee desired that keeping
in view the raising fue]l demands,
constraints lke availability of trac-
tion equipment and power supply
would have to be examined in depth
and. to the exient possible, electrifica-
ticn op trunk routes should be maxi-
mited. This recommendation has
been accepted by the Government.

Diesel Engines at work ang their
productien

6898. SHRI A. K M. ISHAQUE:
‘Will the Minister of RAILWA be
pleased to state:

(a) the number of giesel engines to
the Railway stock during the last
three years, yearwise; and

(b) the present production of Diesel
‘Engines in the country?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF RAILWAYS (SHRI
MOHD. SHA¥I QURESHI): (a) 395
diesels were added to the Indfan Rail-
ways during the Jast three pyears,
the details of which are as under:

Broad Metre Narrow
Gauge Gauge ) Gauge

Year

1971-72 . 8 29 10
1972-73 . 101 33
b L 99 39
Civto B 70)
384 101 0
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(b) The production of diesel loco-
motives during the last three years
cby Diesel Loco Works, Varanas and
~Chitteranjan  Locomotive Works,
Chittaranjan is as follows:—
Main Line Diesel
Elec. locomotives Diesel locos

Broad Metre Broad Narrow

Gauge Gui Gmige Gauge

ge Diesel Dicwel

,alynt  Locos.

———

Ex-DLW. Ex-C.L.W.

1971-72 70 3§ 3s ]
1972-73 60 35 46
1973-74 4 33 {o]
(Provisiongl) ¥ 5

e

The production figures include loco-
motives manufactured for Public
Sector Undertakings.

Disruption of Train services in Sealdah
Division during the last three months

6899. SHRI A K. M. ISHAQUE:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of times train
services were disrupted in Sealdah
Division during the last three months;

(b) the number of trains involved
in this disruption; and

(c) action taken by Government
for nomination of train services from
Sealdah station during this period and
the results achieved so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BOHD. SHAFT QURESHD): (a) $1
times.

{b) On an aversge, 32 pairs of
trains en each occasion.

(c) To check the thefis of Railway
materidl for avoiding disruption of
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services, RP.P, pickets and patrel
were provided at vulnerable places
and escorts were provided on the
trains as far as possible, Night pat-
rolling with police is in force. Strik-
ing force of GRP/RPF has been
stationed at Sealdah and a few other
stations. The matter was taken up
with the State authorities at a meet-
ing with Inspector General Police
and also with the Chief Secretary,
West Bengal Government. Co-ordi-
nated measures adopted have brought
about some improvements in the
situation.

Cancellation of Traing due to .
disturbances at Sealdah Station

6900. SHRI A, K. M. ISHAQUE:
SHRI R. N. BARMAN :

W:ili the Minister of RAILWAYS be
pleased to state:

(a) the tota] loss Railway suffered
due to the cancellation of trains due
to disturbances at Sealdah Railway
Station on 20th March, 1974;

(b) the reasons for disturbances
and number of persons arrested; and

(c) the results of enquiry if con-
ducted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Rs. 37,000 approximately.

(b) Due to theft of Signal cables at
the Dum Dum Junclion, train services
had to be delayed, resulting in dis-
location of the normal train services
and upsetting the schedule between
Dum Dum and Sealdah Jn. This en-
raged the passengers at Sealdah Jn,
who started agitating and man-
handling the Railway staff, also caus-
Jng damage to the Railway pro-
perty. No person wag arrested.

{c) Enquiries are being conducted
#w Senlor Officials of the Railway
and the results are awaited.
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Acsidents en Nerth Eastern Raliway
during the inst § months

6901. SHRI A. K. M. ISHAQUE:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of accidents which
occurred on the North Eastern Rail-
way during the last six months;

{(b) the amount of lose suffered bty
Government as a result of these acci-
dents;

(c) the number of persons killed

and injured; and

{d) the amount given to the injur-
ed and families of the deceased as
compensation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
During the period 1-9-1973 to 28-2-
1974 there were 27 train accidents in
the categories of collisions, derail-
ments, level crossing accidents and
fires in trains on the North Eastern
Railway.

(b) The cost of damage to railway
property was estimated at approxi-
mately Rs. 94,000.

(c) In these accidents 3 persons
were killed and 10 injured.

(d) No compensation has yet been
paid to the victims of these accidents.
However, ex-gratia payment amount-
ing to Rs. 2,000 has been made to the
injured persons.

Diversion of main line from Pithapu-
ram to Rajahmundry via Kakinads in
Andhrg Pradesh

6902. SHRI B. S. MURTHY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is a proposal to
divert the main line from Pithapuram
to Rajahmundry via Kakinada, a sea
port town in Andhra Pradesh; and

(b) if so, the action takep in the
matter so far?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
proposal for diverting the line was
received by the Ministry of Rai'ways

from the Government of Andhra
Pradesh.
(b) The proposal was examined

and was not considered justified.

Nameg of Areas in Andhra Pradesh
considered backward by Railways

6y03. SHR! B. S MURTHY" Will ihe
Minister of RAILWAYS be pleased to
state.

(a) what are the areas considered
backward by the Railways in Andhra
Pradesh; and

(b) steps taken to put these areas
on the rail map?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Ministry of Railways are guided pri-
marily by the judgment of the State
Government concerned in this re-
gard.

(b) It is proposed to take up the
construction of a Railway line from
Nadikude to Bibinagar during
1974.75. .

Unmanned Railway cromsings in South
Central Railway

6904. SHRI B. S. MURTHY- wil
the Minister of RATLWAYS be pleased
to state,

(a) the number of unmanned rail-
way croasings in South Central Rail-
way; and

(b) the steps taken or proposed to
be taken to avoid accidents at such
crossgings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
There are 2051 ‘C’ class unmanned
leve] crossings.

819 LS8,
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(b) To reduce accidents at un-
manned level crossings, the follow-
ing preventive measures have been
taken:—

(i) Stop Boards have been pro-
minently displayed at the
approaches to all unmanned
level crossings within rail-
way boundary to warn the

road-users to cross the rail-
way track cautiously,

(ii) Whustle Boards have been
fixed enjoining wupon the

drivers of the approaching
trains to whistle as the train
approaches the unmanned
level crossings as an addi-
tional warning to road users;

(iii) The State Governments
have also been requested for
provision of road signs on
approaches to all unmanned
level crossings;

The State Governments
have also legislated under the
Motor Vehicle Act requiring
drivers of passenger buses to -
stop their wehicles short of
unmanned level crossings and
then cross the railway line
with the conductor of bus
walking ahead;

(v) Educative campaign to spread
safety consciousness amongst
the road users 1s also being
carried out by way of appeals
to automobile associations,
etc.; issue of leaflets in
regional languages through the
police authorities to owners/
drivers of fast moving vehi-
cles; publicity through the
medium of rural programme of
All India Radio. cinema-slides,
ete,

(iv)

The leve] crossings where hoth road
and rail traffic is heavy and/or visibi-
lity is restricted are also being manned
on the basis of traffic ecnsus or on
receipt of request from State Govern-
ment/Road Autherity which is »a
continuous process.
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Increment arrears ig luggage perters
working at Ghasiabad Statien (Ner-
thern Railway)

6905. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIl~
WAYS be pleased to state:

(a) whether some Luggage Porters
working at Ghaziabad station (Nor.
thern Railway) have not been paid
arrears of increments since the year
1963;

(b) if =0, reasons for such an inordi-
nate delay; and

(c) steps taken to remedy the situa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHID:. (a) to
(c). The information is being collected
and will be laid on the Table of the
Sabha.
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4. 9¥I veal & wen fagra fafam
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Visit of Officlals of 0. & N.G.C. to
0.8.A. te purchase Ofl Drilling Rigs

6908. SHRI R. S. PANDEY: Wil
the Minister of PETROLEUM AND
«CHEMICALS be pleased to state:

(a) whether officlals o£ O. & N. G. C.
wisited U.S.A. for the purchase of oil
«rilling rigs recently;

(b) whether they have failed to
make any purchases there; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (¢). A team
©of ONGC officials went to the USA
for the purpose of purchase of dril-
ling rigs ang accessories. Alongwith
the Chairman, Bharat Heavy Elec-
tricals Ltd, the team also discussed
the possibilities of suitable collabo-
ration for manufacture of such nigs
im India. As a result of the discus-
sions with the manufacturers, some
of them have indicated their willing-
ness to submit offers for drilling rigs
ang also for offering terms for suitable
collaboration agreement for manu-
facture in India. Quotationg are ex-
pected in the near future.

Zonal Commission for recruitment to
Railways

6909. SHRI R. S. PANDEY:
SHRI RAM PRAKASH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
decided to set up Zonal Commissions
for recruitment to Railways in future;
and

(b) it so, the reasons for discarding
the present single commission?

CHAITRA 26, 1896 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). In order to provide equal en-
ployment opportunities to the youth
living in remote and backward areas,
it has been decided that the planning
should be that the jurisdiction of a
Railway Service Commission shou'd
be co-extensive with the territory of
a Zonal Railway.
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Proposal to constract over-bridge over
Sambhal-moradabad Road

6912, SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal
to construct an over-bridge over Sam-
bhal-Moradabad Road; and

(b) if so, the salient features there-
?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The proposal for construction of
a road overbridge in replacement of
level crossing No. 417-Spl. at Mora-~
dabad was received from the State
Government of Uttar Pradesh in
June, 1967. The State Government
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also desired that a new level cross.
ing adjacent to the proposed over-
bridge shoyld also be provided
Keeping in view the nature of the
proposal, the State Government was
informed that the whole cost of the
road overbridge has to be borne by
them according to extent rules.
Their acceptance to bear the full
cost is stil] awaited.

Breaking of Indian Oil Tank at
Moradabad whilg under constructiom

6913. SHRI ISHAQUE SAMBHALI:
Will the Minister of PETROLEUM,
AND CHEMICALS be pleased to
state:

(a) whether an Indian Qil tank was
broken in Moradabad when it was
under construction;

(b) if so, the facts thereof;

(¢) whether instead of using imn-
vorted sheet in constructing the tank
indigenous sheet was used and import-
ed sheet was found missing; and

(d) whether any investigation has
heen made into the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir. Two
above-ground tanks of I0C were dam-
aged while under construction at Mo-
radabad on 5-6-72.

(b) Due to heavy wind and storm
on 5-6-72 the plates which were
tack-welde@ broke away and got
damaged. The contractor re-trected
the damage portion of his own.
cost using the same sheets,

(¢) and (d). Imported sheeis were;
used for construction of the tank and'
these were in the charge of IOCs’
Depot Superintendent at Moradabad
No sheets were found missing. .
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Difficulties faced by Petro-Chemical
Units In Calentta due to increase in
Price of Naphtha

6914. SHRI NIHAR LASKAR:
SHRI TARUN GOGOI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are aware
that Petro-chemical urits in Calcutta
are facing difficulties due to increasc
in price of Naphtha;

(b) if so, the facts thereof;

(c) what are the reasons for the
same; and

(d) what steps are being taken 1o
thelp these industries?

THE MINISTER OF STATE 1IN
“111E MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) There are no
wunits manufacturing basic petro-
<hemicals in Calcutta,

k) to (d). Do not arise.
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Proposal for establishment of Adminis-
trative Bench in each High Court

6916. SHRI M. SUDARSANAM :
SHRI RAM PRAKASH;

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the recent
statement of Additional Solicitor
General of India suggesting establish-
ment of an Administrative Bench in
each High Court for dealing with ser-
vice matters; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) Yes, Sin

(b) The view expressed by the Ad-
ditional Solicitor General was his per-
sonal view and Government have
noteq it.
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Rural Electrification in Keralg in
Fourth Plan

6917. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether rural electrification in
the State of Kerala has not been ade-
quate during the Fourth Five Year
Plan; and

(b) if so, the main features of the
rural electrification schemes to te
undertaken in that State in the Fifth
Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) There has been adequate
rural electrification during the Fourth
Plan in Kerala State. There are 1573
villages. 1368 villages have been elec-
trified upto 28th February 1974. The
number of pumpsets energised is
37,543.

(b) The PFifth Plan proposals have
not been finalised so far. The State
Electricity Board, however, proposes
to cover electrification of all the vil-
lages during this Plan.

Yrrigation and Power Schemes for
Kerala during lasy two Years

6918. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) the number of major and
medium irrigation schemes and power
schemes submitted by Kerala Gov-
ernment during the last two years to
the Centre for development of irriga-
tion and power in the State;

(b) the particulars of schemes
sanctioned by the Centre and the
amount approved therefor; and

{¢) how many of these approved
schemes have been completed during
the period ang the present stage of
the approved schemes?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). One major irriga-
tion and five power schemes were sub-
mitted by the Government of Kerala
during the last two years. Of these.
two power schemes, the particulars of
which are given below, have so far
heen approved:

Installed Estimated
(ca acity

Name of Scheme cost
W) (Rs. Crores)

Silent Valley Hyd-

ro-Electric Scheme  3x40 2488
Idamalayar Hydro-
Electric Scheme 2x 37-5 187§

The work on thesg two power Sche-
mes is in the initial stages. The first
unit of the Idamalayar Project is ex-
pected to be commissioned by the end
of the Fifth Plan while the benefits
from the Silent Valley will start accrur
ing only in the Sixth Plan.

Amount sanctioned for rural Electrifi-
cation in Kerala during last three years

6919. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleased
to state:

(a) the total amount sanctioned by
the Centre for rural electrification in
Keraka during the Iast three years.
year-wise;

(b) the amount sanctioned for the
State for 1974-75 and during Fifth
Five Year Plan period, year-wise; and

(c) the number of villages which
will be glectrified during the Fifth
Five Year Plan period, District-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The programme of ruar)
electrification is formulated by the
State Governments and implemented
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through their State Bleciricity Beards
out of their State Plans outlays. An
outlay of Rs. 4.5 croreg was provided
for rural electrification in Kerala dur-
ing the Fourth Plan. Additional loan
assistance has also been provided by
the Rural Electrification Corporation
Ltd~—a Public Sector Undertaking set
up by the Government of India. The
details of amount sanctioned by the
Corporation of Kerala State Electricity
Board during the last three years are
as undep:——

Rs. in lakhs
1971-72 » 203236
1972-73 . 214640
1973-74 - 139°255

(b) An outlay of Rs. 25 crores has
been proposeq in the State Plan for
rural electrification in the Draft Fifth
Five Year Plan. In addition the State
Government would be able to szcure
loans from the Rural Ele trification
Corporation. The loan assistance form
the Corporation during the year 1974-75
and the Fifth Five Year Plan period
will depeng upon the number of sche-
mes sponsored by the Kerala State
Rlectricity Board and approved by the
Corporation in accordance with the
norms and guidelines prescribed by
them.

(¢) There are 1,573 villages in
Kerala, Out of these 1,388 villages
were electrified upto 28th February,
1974. The Kerala State FElectricity
‘Board proposes to cover electrification
of all the remaining villages during
the Fifth Pive Year Plan period.

Constrnotien of Bridges and Over-
Bridges in Kerala

6920. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of new over-
bridges constructeq by Government in
Kerala during the financial year 1873+
74; .
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(b) the number of over-bridges for
the construction of which the State
Government have submitted propus-
als to the Central Government; and

{c) expenditure proposed to be 1n-
curred by Government on the con-
struction of new bridges and ove:r-
bridges i1n the State during the finan-
cial year 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) Nil

{b) 19 proposals in replaccment of
existing level crossings—the cost of
these will be shared by the Railway
and the Staie Government/Road
Authority. Two proposals as “deposit
works”, cost of which will be borne
fully by the Government/Road Autho
rity.

(c) Railway's share of expenditure
on construction of road over-bridges
in Kerala State during 1874-75 ig ex
pected to be Rs. 2.60 lakhs.

,

Irrigation of Land from Kaliada Irri-
gation Project in Kerala

6921. SHRIMATT BHARGAVI
THANKAPPAN: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state: '

(a) the further progress made in
regard to Kallada Irrigation Project
in the State of Kerala;

(b) the acreage of land in Quilon
District likely to be irrigated from
this project; and

(c) the steps taken by Government
to ensure the completion of this pic-
ject in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The Governmeni of
Korala have reporied that construe
tion of the dam at Parappar is in pro-
gress and the construction of a weir
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and right bank canal head regulafor
at Ottakkal is almost completed. They
have further intimated that detailed
investigations for canal works have al-
most been completed.

(b) An area of 52,600 hectares in
Quilon gdistrict is expected to be bene-
fited by this project.

(c) The Government of Kerala have
intimated that all possible steps are
being taken by the State Government
to ensure the completion of this pro-
Ject in time.
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Compietion of Qureshi Commiitee
Report for Ten hour-work for Loce
Running Staft

6923. SHRI M. KALYANASUN-
DARAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Qureshi Commit-
tee has submitteq its report regarding
implementation of ten-hour work for
loco-running staff;

(b) if s0, the salient features there-
of;

(¢) whether the loco employees
representatives in Qureshi Committee
made ary separate submission; and

(d) if so,
of?

the broad outlineg there-

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). The Minister for Railways an-
nounceq in the Lok Sabha on 29th
Novemnber 1973 that the introduction
of 10-hour working would be commen:
ced on 1st December, 1973 and comp-
leted in three years. At its meeting
of 20th January, 1974 the Qureshi
Committee had decided to visit select-
ed Railway Division in March-April
as also to examine the plants of Zonal
Railways in regard to 10-hour working
50 ag to see whether the implementa-
tion period could be reduced below 3
years. Unfortunately, the Loco Runn-
ing Staff Association has decided to
launch an all-India agitation on 15th
April to unilaterally enforce 10-hour
working. 'This has prevented the
Qureshi Committee from implementing
its decision of 20th January, 1974.

However, introduction of 10-hour
working was commenced on 1st De
cember, 1973, since when all Mail/Ex-
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press trains, over 100 passenger trains
anq selected goods trains on 22 sec-
tions bave been brought under 10-hour
working. All passenger trains are
expected to be covered by the end of
this year.

SC/ST Holding Class I, I, III angq IV
Post in ICF, Madras

6924. SHRI M., KALVANASUN.-
DARAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes employees
each in Class I, Class II, Class 1l
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and Class IV in the Integral Coach
Factory, Madras; and

(b) what is the percentage of ‘he
Scheduleq Castes and Scheduled
Tribes employees in each Class of the
employees there?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The number of Scheduleg Castes
and Scheduled Tribes as on 30th Sep-
tember, 1973 in the Integral Coach
Factory, Madras and their percentage
to the total number of employees In
each class of service is indicateq be-
low;

Class Total SC % ST %
Class 1 44 .
Class II 37 3 81
Class 111 . . . . 9418 1458 15-§ 28 03
Class IV (excluding Safaiwalas) 3410 777 22°8 2 o'r
Class 1V (Safaiwalas) . 162 144 , 889 .

Target for Comstruction of mew Rall-
way laes in Fourth Five Year pisn in
Andhra Pradesh

69325. SHRI M. S. SANJEEVI RAO:
Will the Minister of RAILWAYB be
pleased to state:

(a) whether the target of construc-
tion of New Railway lines in the
Fourth Five Year Plan has heen fully
achieved in Andhra Pradesh; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Rail-
way development is not envisaged on
any State-wise or region-wise concept,
but on overall considerations in the
natnonal interests, and State-wise tar-
gets for development of rail facilities
are not laid down.

(b) Does not arise.

Target of Rural Electrification in
Andhry Pradesh for Fewrth Plan

6926. SHRI M, S. SANJEEVI RAO:
Will the Minister of IRRIGATION
AND POWER bhe pleased to state:

(a) whether target of Rural Elec-
trification during the Fourth MPlan
period for the Andhra Pradesh has
been fully achieved; and

(b) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). No targets were
fixed for village electrification in An-
dhra Pradesh during the Fourth Plan.
A target of 50000 had been fixed for
energisation of pumpsets. Upto Jan-
uary 1974, 133583 pumpsets had been
energised. Thus the target bas been
over achieved.
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The electrification of villages is in-
cidenta]l to energisation of pumpsets.
4,500 villages were expected to be elec-
trified during the Fourth Plan, Upto
31st January, 1974 however, the num-
ber of villages electrified had totalled
4552,

Target for New Railway Lines in
Backward Areas of Andhra Pradesh

6927, SHRI M. S. SANJEEVI RAO:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
finalised the targets of construction
of new Railway lines in Andhra Pra-
desh especially in backward areas of
the State; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Rail-
way development is not envisaged on
any State-wise or region-wise concept,
but on overall considerations in the
national interests ang State-wise tar-
gets for development of rail facilities
are not laid down. However, it is
proposed to take up the construction
of a railway line from Nadikude to
Bibinagar during 1974-75.

(b) Does not arise.

Drilling of Oil at Sibsagar with Rigs
Manufactured by HEC

6928. SHRI RAJDEO SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the first of the three
giant oil drilling rigs designed and
fabricated by the Heavy Engineering
Corporation and supplied to the Oil
and Natural Gas Commission has
struck oif at Sibsagar in a record time
of 75 days at a Jepth of 3,314 meters;
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(b) whether the productien of dril-
ling rigs in the country is sufficient
to meet the country’s requirements;
and

(¢) how do the oil drilling rige
designed and fabricated by the Heavy
Engineering Corporation compare
with the imported rigs?

THE MINISTER OF SIATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The rigs supplied by
Heavy Engineering Corporation were
of Russian design and manufacture
except for some non-mechanical strue-
tural assemblies. The well driled
with one of these rigs in Sibsagar area
has struck oil though the drilling time
not a record.

(b) No, Sir.

(¢) As the rig in question supplied
by Heavy Engineering Corporation was
of Russian design and manufaclure,
the question of comparison do:zs net

arise.

India secking Egquily participation im
Refineries in Ol Prodweing Countries

6929. SHRI RAJDEO SINGH: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have ex-
plored the possibility of arranging
uninterrupted supplies of crude and
petroleum products by seeking equity
participation in refineries in Iran and
other oil producing countries; and

(b) if seo, the facts thereof and
resulis obtajned therefrom?

THE, MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! SHAHNAWAZ
KHAN): (a) and (b). BSome propo~
sals for joint ventures have been con-
sidered and they are still at an explo-
ratory stage, It would not be in the
public interest o disclose the detalis
of such proposals.
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Ban relaxed on post of Bungalow-peen

6930. SHRI RAJDEO SINGH: will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Railway Board
have relaxed the ban on the post of
Bungalow-Peon after the receipt of
Third Pay Commission Report;

(b) if so, the reasons why the re-
commendations of the Pay Commis-
sion for abolition of these posts have
been reversed or ignored; and

(c) what is the number of
Bungalow-peons on the Indian Rail-
ways and the amount they cost to the
Railways annually?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) A
specific ban placed on 7Tth February,
1973 on creation of new posts of Bun-
galow peons, was removed on 3rd No-
vember, 1973. However, the general
ban on cration of posts and filling of
vacancies placed in the context of eco-
nomy in expenditure applies to this
category also.

(b) Government have not yet taken
a decision on this recommendation of
the Third Pay Commission,

(c) The information ig being collec~
teq and will be laid on the Table of
the Sabha.

Upholding of Award of Arbitration
(Miabhoy and other Tribunals)

6931. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have con-
sidered the recommendations of the
Third Pay Commission vis a vig the
awards of Miabhoy and other tribu-
nals particularly for the grade of Daf-
taries and earning of leave for work-
shop staff; and

(b) if so, whether Government
have takep a decision to uphold the
award of arbitration?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (.HRI
MOHD. SHAFI QURESHI): (a) end
(b). The Third Pay Commission while
making their recommendations relat-
ing to scales of pay of Daftries and
leave entitlement of workshop stafl
took' into consideration the relevant
award of the Board of Arbitration,
The recommendation regarding scales
of pay for Daftries has been accepted
by Government and their revised sca-
les of pay have been notified. The
recommendation relating to earned
leave for workshop staff on Railways
1s under consideration.

Demand for direct train from Ahmeda-
bad to Cochin

6932. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether there i a demand
made by the Keralites living in Guja-
rat for the introduction of a direct
railway train from Ahmedabad to
Cochin; :

(b) whether he and the Governor
of Gujarat has received a represen-
tation to this effect; and

(c) if so, the decision of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Representations from the Ahme-
dabad Kerala Samajam and Nair Wel-
fare and Cultural Association, Ahme-
dabad have been received for introdue-
tion of through service coaches only
between Ahmedabad and Cochin,

(c) Introduction of a direct train
between Ahmedabad and Cochin is
operationally not feasible for want of
line capacity on certain  sections
entoure, Introduction of through cos-
ches has not been found operationally
feasible due to shunting difficulties at
Dadar and non-availability of room by
Bombay—Madras trains.
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Shortage of Lubricating Oils for Alu-
miniom Industry

6883. SHRI C, K. CHANDRAPFAN:
SHRI VASANT SATHE.

Will the Minister of PETROLEUM
AND CHEMICALS be pleased {o state:

(a) whether there is a wide spread
shortage of lubricating oils;

(b) if so,
dhereof;

the reasons and facts

(c) whether due to this, aluminium
industry has been severely hit; and

(d) it so, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The lubricating
oijls are made out of lube base stocks
and additives. Most of the require-
ments are met out of indigenous pro-
duction. For some of the deflcit gra-
des, during the recent oil crisis, there
occurred a world-wide shortage of
some of the base stocks and additives
mainly due to the reduced availability
of some of the critical chemicals. This
resulted in the shortage of lubricating
woils. The Government is aware of
these shortages and have therefore al-
ready taken a number of measures to
«nsure continued supply to the various
industries.

(¢) Government have not received
any complaints from the Aluminium
producers that the production of the
metal has been severely hit because
of the shortage of lubricating oils.

(d) Does not arise.

Aceidents tg trains running without
Guards of brake-va, during the
Railway Guards Agitation

6934. SHRI R. N. BARMAN: Will the
Minister of RAILWAYS be pleased to
tate:

(a) whether due to recent Rail-
way Guards agitation some trains
moved without guards of break-van,
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(b) whether some of the trains
running without guards of brake-vaun
met with accidents and if so, the par-
ticulars of those trains; and

{(c¢) the total loss Government suf-
fered as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) No

(¢) Does not arise.

Supply of Power to Kashmir Valley

6935. SHRI SYED AHMED AGA:
Will the Minmister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Jammy and Kash-
mir State has requested from imme-
diate arrangement for supply of 15
k.w. of power to meet current power
crisis in the Kashmir valley; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). The Kashmir Valley, like
the rest of the Northern Region has a
shortage of power. The State Govern-
ment has made a request for supply
of additional power for the Kashmr
Vally, but the absence of a transmis-
sion link between Jammu and Kashmir
Valley made it impossible for any such
help to be gRiven. The transmission
link is under construction. The ques-
tion of additional power supplies to the
Valley can be examined on the comple-
tion of the Link, and in the light of
the power situation and availability
in the Northern Region.

Nanpada-Gunupur Narrow Gauge Lime

6936. SHRI GIRIDHAR GOMANGO:
will she Minister of RAILWAYS
be pleased to state:

(a) whether it ig proposed to take
up the Naupada-Gunupur narrow
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gauge railway line to improve the
existing railway lines and to increase
the speed of the trains in the Fifth
Five Year Plan;

(b) if so, the progress of the work
achieved so far; and

(¢) the reasons of delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The work of through rail rene-
wal of 32.80 Kms., programmed in
1972-73 is 1n progress ang is expected
to be completed during 1974-75.
Through sleeper renewal of 56.20 Kms.
has been programmed for 1874-75 and
the work will be undertaken on re«
ceipt of materials.

(c) Do#s not arise. ~

Allocation of Money for Major Irriga-
tion Projects in Fifth Plan

6937. SHRI GIRIDHAR GOMANGO:
Will the Minister of IRRIGATION
AND ‘POWER' be pleased to state:

(a) the State-wise allocation of
money for major irrigation projects
in the Fifth Five Year Plan;

(b) the allocation
projects in the Tribal
country; and

earmarked for
areas of the

(c) the level of irrigation develop-
ment in the tribal areas of the States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (¢). The Fifth Plan pro-
posals in respect of d'fferent States
have yet to be finalised. However, an
outlay of Rs. 2401 crores is envisaged
under the irrigation sector in the Plan.
It is expected that besides taking up
a number of new schemes, work on
84 continuing major schemes {(out of
%5) and all the 155 continuing medium
schemes will be completed.

Priority is proposed to be given in
the new schemes to those which bene-
fit chronically drought affected, tribal
and backward areas, )
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Target for additional production ot
Power during 1974 to 1976

6938. SHRI N. K. SANGH!: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) what target has been set for
additional production of power dut-
ing 1974, 1975 and 1976;

(b) whether one of the factors
coming in the way for augmenting
preduction of power in the country
is the shorlage of power equipments;
and

(c) if so, whether nature of shor-
tage for this period has been assessed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Tt is expected that an
additional installed generating capacity
to the extent of 2.37 Million KW may
be commissioned during 1974-75. Whiie
no target has been fixed for the years
1975-76 and 1976-77, a preliminary
assessment indicates that installed '
capacities to the extent of 2.76 MW
and 3.59 MW may be added respective-
ly during those years.

(bY and {(¢). The power generation
projects generally take at least about
5 years for completion. Accordingly,
for the installed capacity to be added
in .the year 1974, 1975 and 1976, the
entire requirementg of power equip-
ment have been arranged from indi-
genous or foreign sources and no
shortage is anticipated in this respect.

Power ghertage I public sector Units

6839. SHRI MUKHTIAR SINGH
MALIK- Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether a number of public
sector units have been hit by the
power shortage in the country; and

(b) the steps taken or proposed to
be taken by Government to meet the
shortage of power supply to these
units?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) It is true that there is
shortage of power in the country which
has affected all sectors of economy in-
cludmg the public sector units.

(b) The following steps are being
taken to minimise the shortage of
power supply:—

(i) Maximisation of the availabhi-
lity of power irom the exist-
ing power stations;

tii) Speeding up of the commis-
sioning of new Rgenerating
units and construction of
ti1ansmission lines;

€ik) Transfer of power from pot~
kets of surplus or relatively
better availability to the defi-
cit areas across State and re-
gional boundaries.

Besides these, in order to maximise
industrial and agriculturel output, in-
cluding that from the public sector
units, under the conditions of power
.shortage a rational scheme of power
rationing has been drawn up. This
takes into account the nature of short-
age (emergy or peaking capacity etc.,)
in each States the relative importance
of each industry to the economy, its
employment potential, export effort
wete.

Discovery of Petroleum at Katwal in
Haryana

6940. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether sometimes back while
digging a well at Katwal in District
Sonepat in Haryana some kind of
petroleum were observed by the Villa-
gers; and

(b) if so, whether Government
‘propose {o get that area surveyed by
the experts of O & N. G. C. and if
not, the reasons therefor?

APRIL 16, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The Government are
not aware of it

(b) Does not arise.

Manufacture of Brinerdine by M/s.
. Sandox

6941, SHRI BHALJ'BHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether M/s Sandoz have been
lincenseqd to manufocture Brinerdine
and other formulations;

(b) whether the main content of
Brinerdine is Di-hydro-ergo-crystine
and it is meant for hypertension, for
which several similar drugs are avai-
lable in the Indian market;

(c) Whether Government are al-
lowing Sandoz to import this drug @
over Rs. 3 lacs per kg., whereas other
similar drugs are available in the in-
ternational market at about 4000/~
per kg; and

(d) if so, the reasons for this spe-~
cial treatment to M/s Sandoz?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) M/s. Sandoz India Ltd.,
are not yet licensed for the manufac-
ture of Brinerdin. They are however,
licensed for the manufacture of va-
rious other formulations.

(b) One of the active ingredients for
the production of Brinerdin 1g Dihy-
roergocristine Methane Sulphonate.
This is a new drug stated tfo have
been developed by Sandoz for the
treatment of hypertension. Other
drugs intended for the treatment of
hype.tension are also available in the
Indian market.

(c) The imporis of raw materialg far
the manufacture of Brinerdin will be
considereq only atter the firm obtains
an Industrial license.

(d) Doeg not arise.
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Effect of canceliation of fraing due te

disturbances in Bihar, on Assam
6943 SHRI TARUN GOGOI: Wil

the Minister of RAILWAYS be pleas-
ed to state whether cancellation of
trains due to disturbances 1n Bihar had
also affected the Assam Stale and if
so, to what extent?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHND. SHAFI QURESHI): No.

4 wQ, 1974 WY wwnlt VEA 9T
TR ¥ WA

6944. oft war s

o wieft g o o FIT ok R fin

a1

CHAITRA 26, 1896 (SAKA)

Written Answer:  18g

(%) w1 v ¥F F R
(frae grawe owwm) AT WA 9T
feai® 4 AN, 1974 F WM
Feiardgiy;

(@) =1 & Far A T R A
AR WAT XA T AT T FS
T qUAS W gET ¥

() A% & e Ao Fio Tho
¥ fea fog sqaifen A wgdr @
LR

(7) W o=y & fgq @A A
from foqn w2, AT IR
frsg R TR N TER 7

Yo sarem W 99 A (o qEe
ot glt) ¢ (F) 4-1-1974 W
T geg ¥ w)f wer Adr i e
8-1-1974 ®1 @A WE |/
T W€ WY gIX W i@
M F owam g

(%) 62 99w formy arer & 9
1T faseft @1 wwm, wewa: Afeae
dvd, qufar a1 AR awE N
1 Y7 FTAT 20,000 &3 97T 4 [T
X A A WA 10,000 TIF *r
WA AT G AHC

(w) wzar ¥ fer 3w @ww W
R geAr T@ ¥ 9 WF g9 @I,
w1 fogem g wg@t O & AR 3
famifram o< faar Ty &

(v) efmtw famr & d
T M- 7@, FAED a1 R
W fag qar o g Jdufea—ge
gymg ®r Wa gafa  (fafaw fasz
w¥7) wfufw, 1966 & &ty
3 ¥ WRNd Wd g e, WA
sy 3T frenTe &% foar war § )
ARA M AN G |



187 Written Answers
wl 1973-74 ¥ fagiiecn w1 aw
AT X WO W

6945. =Y gody NWT Wi : 4T
Ferwrd i fawar 5 47 2 gata & ot
FT iF

(F) 39 1973-74 & fag faativa
g fagefrer &1 @y & Fe
qie sy FW-RIE T & AR

(&) =47 97 7 37 § 77 3T
g ar A fam ¥ 7. #1400
v 7 (e d 7

Terard slix forgger Hovvorm § st

(st fergwae waw) : (F) w7 (7). 9g7
awAr & AT+ Fa q¥ il & FA

& fac & wew (mabea f&a a7 9.
st fagd. s ¥ fa Fri e faaff o
A wIAT Y, Ig@T, 1~4~1973 ¥

28-2-1974 a& # wafw & <o+

11902 ¥rai ®1 fagdfrya fawar mav
Issue of Licences to Pbarmaceutical

Firms under ‘Key Industry’ Cate-

gory

6946. SHRI BIRENDER SINGH
RAO: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to tate:

(a) whether a number of foreign
pharmaceutical companies have been
given licences under the category of
‘key Industry’;

{b) if so, the names of such foreign
companies and number of licences
given to them during the last three
years;

(c) whether Government have re.
ceived complaints that these com-
panies are manufacturing non-drugs
items; and

(d) if so, whether Government pro-
pose to impose control on these firms
under the Drugs (Prices and Control)
Order, 1870 and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
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KHAN): (@) and (b). Under the
revised indusirial licensing policy

announced in February, 1970, Drugs
and Pharmaceutical Industry has been
classified as ‘key industry’ and licen-
ces have been issued for the manufac-
ture of drugs and pharmaceuticals
under this policy to both foreign and
Indian companies. Under the Industrial
Liecnsing Policy announced in Febru-
ary, 1973 also, Drugs and Pharmaceu-
ticals Industry is included in the list
of industries for which foreign com-
panies and large houses are eligible.
A statement giving the names of
foreign companies and the number of
licences given to them (other than

c.o0.b. licences) druing the las. three
years is attached.
(c) Some foreign pharmaceutical

companies are also engaged in other
manufacturing activities.

(d) Non drug items do not come
under the purview of the Drugs (Pri-
ces Control) Order 1970. However
that order applies to all drug manu-
facturing companies for drug items.

Statement
Number
of
licences
Name of foreign company issued
during
the years
1971-72,
1972-73
and
e 29724,
1 2 3
1. M/s. Merck Sharp and
Dhome of India Ltd. . T
2, Mfs. Glaxo Laboratories
Ltd. . . . 3
3. M/s. Reckitt and
Colman of India Ltd. . I
4 M/s. Cibs of India
Limited . . . 2
s. M/s. Cyanamid Indix
Ltd. . . . T
6. M/s. Boots Company
(India) Ltd. L 2
7. M/s. B.Merck Limited . 1
8, M/s, Pfizers Ltd, . T
9. M/s. Burruoghs Well-
come -Co. India Pri-
vate Ltd, . . . 1
10. Il‘ﬂés. Bochringer Knoll
td. . . . 3z
11. M/s Bayer {India) Ltd,. } 4
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Loss suffereg by Railways due to can-
colintion of Gajvs due to coal
. shoriage
6947. SHRI BIRENDRA SINGH
RAO Will the Ministpr of RAILWAYS
be pleased to state the loss suffered
by the Railways due to the eancella-
tion of traing as a result of coal
shortage during the lest one vear? -
THE DEPUTY MINISTER -IN- FHE
MINISTRY OF RAILWAYS (SHRI
MOHI'. SHAFI QURESHI)- The mn-
formation 18 being collected and will
be laid on the Table of the Sabha in
due course. .
Request of Andlira Pradesh Govern-
ment for new lines
6948, SHRI Y ESWARA REDRY"
Will the Mmmster of RAILWAYS
be pleased to state;:

F

150

(a) whether the Government of
Andhea' Pradesh had approached the
Centrevin-NMay, 1972 - with - request
to undertake new railway lnes in
Apdius Pradesh; .

€b) # so, which are the lines sug-

»ed ‘e

gested;-and. -
(e) the deusiong taken by the Rail-
wayR Wergon?,

THE .DERUTY MINISTER IN THE
MINISTRY OF., RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a)
Yes

(b) #nd (¢)' The Andhra Pradesh
State Govemment have, for some
ume past beeti represehting for con-
stidction of certain new lnes in the
State The Jproposals ang their pre-
sent position’1s indicated below:

Name of line

.

juhasagar.

2 Buladilla to
(Bhadrachalam Road)

Kothegudam

3. Bhadrachalam Road Koyvur

4 Nizamabad-Peddapalli.

319 LS—17

Present pdsition’
1 Ongole to Hyderabad via Nagar-

Preliminary Engineermng cum-
Traffic Survey for a new lne
fromh« $ecunderabad (Bibme-
gar)- to Nadikude and gauge
cbnrversion of Guntur-Ma-

+ s¢herla section which will
seérve Nagarjunasagar area
have 'beerr completed. This
composite project has been

included in the Budget for
1974475,

Surveys cafrfed out earffer re-
vealed that the line:would be
Justified” only it large scale
developmeht of industries in
the Dandakaranya region fis
taken up, of which, there are
no indications so far.

Feasibihty-cum-cost sfudies car-
ried out some time ago and
the recent up-dating thereof,
haq mealed that this rail
link would be heavily_ unre-
rulerative, Therefore, this
llqe Js not being considered

Earlier investigations had reveal-
ed that this lne would not
be financially justified. How-

b ---erﬂﬁk it is proposed to updals.
the earliex, ring Sur-
vey and also to take up a
-r~fresh survey for the line from
- v+ Ramgundam-Nizamabad. This
survey has been included in

the Budget for 1974-75.
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Oll exploration in Krishea-Gedswani
Bagin of Andibrs Fwdesh

6948, SHRI Y. ESWARA REDDY:
Will the Minister of PETROLEUM
and CHEMICALS be pleased to
state;

(a) whether there is any propobil
16 undértake ahy oil exploration pro-
ject in XKrishha-Godawari Busin of
Andhra Pradesh;

(b) if not, the reasons therefor;

(c) whether a Russian
expedition had carried
nalssance marine seismic
this area few years back;

off-shore
out recon-
survey in
and

(@) it so, the facts thereof and re-
sults of this expedition?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Geological, gravity-
cum-magnetic and seismic surveys for
oil exploration in the Krishna-Goda-
vari Basin were stated in 1959-60
and continued in 1960-61 and 1963-66
field seasons. Shallow drilimg %0
obtain geclogical information in tne
area covered by alluvium, has also
been carried out. The seismic surveys
are being vontinued.

{b) Does not arise.
(c) Yes, Sir.

(d) Reconnaissance seismic surveys
were carried out during May-July,
1966. Results indicate a geneéral gentle
homoclinal dip of the formations to-
wards South-East. No closed struc-

tural features were established by

these surveys.
Speeding of Wyderabad.fHowrah
?ﬁm Train

#98). SHRT Y. ESWARA REDDY:
Wil the Minister of RAILWAYS
bé plauiey to stute:
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wmtcm Anuvers 192

(a3 m Sovtirtineitt-hed re-
celved any represuvistion remdmg

(b) whether thig train runs at a
apeed which ig far too less than the

all India average. speed of eipress
trains; and

(c) it so, the reasons therefor and
steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF' RANWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes,

(b) and (c). The average speed of
45-46 Howrah-Hyderabad Expresses,
like other Express trains, is consis-
tenit with traffic and operational re-
quirements. Further speeding up ol
these trains ijs not feasible having re-
gard to the large number of stoppages
enroute and due to the difficulties in
changing the schedules of those trains
as they provide convenient day time
service in Orissa area and overnight
service in Andhra area.

Installation pertaining tp Signal and
Telocommunication Departmeng on
Baraoagar in Sealdah Division
(Eastern Raillway)

6051. SHRI BHOLA MANJHI:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the installation per-
taining to Signal and Telecommuni-
cation Department on Baranagar-C.C.
Link section, both on up and down
lines, in Sealdah Division, Kastern
Railway were not in conformity with
the approved blue print plan for all
these years;
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(b) whether old installations are
now in the process of rectification in
<order to conform with the plan shown
in the approved blue print;

(c) whether any accident took place
in this section in January, 1973; and

(d) if so, whether any action has
been taken against the DSTE and
other officers responsible for the exe-
«cution of the plan at site?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Na. The installation pertaining to
Signaland Telecommunication Depart
ment on BARANAGAR-C.C. LINK
Section have been in conformity with
the approved plans.

(b) In view of (a) above, question
-of rectification does not arise.

(c) Yes.

(d) The accident was not due to
any defective execution of signalling.
Hence no action was required to be
against the DSTE and other officers.

Cost involved in installution of Abso-
Jute Permissive Block System in
Sealdah Division (Eastern Railway)

'6952. SHRI BHOLA MANJHI;
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS
be pleaseq to state:

‘(a) whether the Divisional Signal
and Telecom. Engineer and the Divi-
sional Safety Officer, Sealdah, Eastern
Railway have recently commissioned
Absolute Permissive Block  System
(APM System) of working on the
common line between Kankinara and
Naihati on  the Sealdah Division in
Eastern Railway;

(b) what is the cost involved in
the installations in foreign exchange
and Indian currency, respectively to
execute this system?
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(c) whethe_r the Assistant Station
Masters have raised Objection against
implementation of this new system on
the ground of safety; and

(d) why the down main line bet-
ween Naihati. and Kankjnara, is not
brought into use to permit flow of
UP trains on UP line and Down trains
on Down line over the said section?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No.

(b) Estimated cost for the propos-
ed work to be commissioned is Rs.
78000 and no foreign exchange is
involved.

(c) Yes, but unsafe grounds men-

tioned are not correct.

(d) Down Main Line between Naihati
and Kankinara is already in use for
Down goods traffic only, as there is no
passenger platform facilities on this
line.

Railway Ministry Introducing cinema
song recording

6953. SHRI BHOLA MANJHI: will
the Minister of RAILWAYS be pieased
to state:

(a) whether any instructions have
been issued by the Railway Min-
istry to Divisional Superintendent
of Zonal Railways for playing cinema
song recording in DS building thrice
in a day and if so, what is the utility
and fund provision for incurring ex-
penditure thereon?

(b) whether any DS office of North-
east Frontier Railwdy has started
playing such recordings, if so, .the
names thereof and the source from
which this expenditure is incurred;
and

(c) whether Cinema records are
played at DS building at Katihar
since the last few monthsg and if so,
on what grounds and under whose
permission?
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THE DEPUTY
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No.

(b) and (¢). In only the D.S. Office
building, Katihdr, patriotic songs were
played for some time during the last
year. The practice hag long been dis-
continued. No expenditure was Incur-
red by the Reilway as the records
were all donsted
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Dealership in Feriiliser Granteg to
M/s Krishi Vikas Kendra, Rewari

6962 SHRI PANNA LAL BARU-
PAL Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(®) whethey of fertili-

zer was granted to M/s. Krpﬁi Vikas
Kendra, Rewari by the

fxvordionormnmuupl:

L0

(b) if %o, the quantity of the ferti-
lizer supplisd to them Quring the last
three years?

THE OF STAYE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI snmm#:z

KHAN): (a) and (b), Phe ‘Infifioa-
tion is being collewsd esil will be
laid on the Table of fhe House,
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Penalty for Failare to Pay Call Moaey
or Interest to the Applicants for
Shares

6963. PROF. MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether failure to pay the call
money within a stipulated period to
the applicants of shareg entails any
penalty;

s

(b) whether Government have im-
posed any penalty on the companies
failing to pay interest to the unsuc-
cessful applicants for shares if refund
is not made within the period stipu-
lateq by law; and

(¢) i not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). The
Companies Act does not contain any
provision in regard to these matters
as the same have been left to be
covered by the terms of the prospec-
tus or articles, of association, as the
case may be, of the company concern-
ed. Hence the question of the Gov-
ernment imposing any penalty does
not arise.

Production of Synthetic Fibre in
Fifth Plan

6964, PROF. MADHU DANDAVATE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any policy has been
laid down for the production of syn-
thetic fibres like Polyester nylon in
the Fifth Five Year Plan;

(b) whether there is any demand
for synthetic dyes based on petro-
chemicals for use in the manufacture
of fancy-coloured cloth; and

(c) what efforts are being made to
recover more organic ¢chemicalg from
coal to substitute naphtha?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM ANXND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) In the draft Fifth Plan
document the following capacities and
production targets for Synthetic Fib-
res have been laid down:—

Capacity Produc tion
Industry

(In ’ooo tonnes)

@#) Nylen filament . 23 21

(11) Nylon tyre cord
and other industrial

yarn . : 10 9
(111) Polyester filament

year and staple fibre s9 45
(1v) Acrylic fibre a 16 14

(b) The manufacture of dyes is so
far largely based on coal tar products.
A very small proportion of the pro-
duction is petroleum based. The lar-
gest consumer of dyes is the textile
industry.

(c) There are yet no firm propo-
sals to develop coal-based organic
chemicals.

Fertilizer Saving Plap

6965. PROF. MADHU DANDAVATE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government fhave
adopted a “Fertiliser Saving Plan”;

(b) if so, what are the main fea-
tures of the plan; and °

(c) whether Government have
agreed to the demand of the Fertili-
zer industry to import raw material
on an emergency basis to enable it to
gear up production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). According to
the Ministry of Agriculture a fen
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‘point strategy for the efficient use of
fertilisers has been evolved. The sali-
ent features of the strategy are detail-
ed below:—

(1) Intensive driwe for theuse ef
fertilisers jpcluding  micro-
nutrients, manures, pesticides
and control of woods in the
commend area, irrigated areas
and assured rainfall areas to
get the maximum returns.

Promotion of balanced wuse
of fertilisers je., NP & K to
get the maximum production
and return per unit area.

@

(3) Scientific method of applica-
tion of urea in order to con-
trol loss of nitrogen through
leaching and denitrification.

(4) Delineation of areas deficient
and rich in phosphates and
potash on the basis of soil
tests so that the distribution
of these fertilisers is tailored

to the requirements.

Delineation of areas ceficient
in zine so that such areas are
supplied with zinc sulphate
for increasing agricultural

production. - -+ -

(6)Intepnsification of soil testing
programme to find out defici-
encies of neutrients of .soil
and use of fertilisers accord-
ing to reguirements,

%)

(D) Intensification of use of organic
manure to build up soil ferti-
lity, water holding capacity
and also for supply of the
micro-nufrients to supplement
chemical fertilizers.

fe

(8) Control of weeds, which take
away nearly..30-40 per cent
plant nutrients applied to the
corps. e

g e

(9) -Training of -farmers on Jatest
technology of the use of in-
puts.
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«.ritofodimMobibatton’ ot Bl the: autio-

Idiplsbif" rhedia iritindtig - radio,

televisty*fiewspapers, posters

leaflets, wall paintings, fillms,

{iwallavritings, festivals  etc.

' tobring home-to -the farmers

+ +the necessity of -eficient use
of fertilizers.

(c) The raw ‘materials requirements
of fertitider iridustry are, by and large,
met satisfactorily. The emergent
requirements of industry for imported
eguipment and ‘spares are also met
from a special revolving fund placed
at the disposal of Ministry of Petroleum
ahd Che_micals.

Proposil to s¢t up Petro-Complexes
close to Oil Refineries

6966. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

'

(a) whether Government propose
to set up petro-complexes near exist-
ing or propoged oil refineries; and

’ (b) whether there was any propo-
sal to manufacture 110 different
items from the by-products of Bara-
uni Oil Refinery and if so, how many

items are being, menufactured at pre-
sent? -

‘ ’

{

THE' MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) Yes, it has been pro-
posed to set up a 33,000 t/yr. DMT
and 20,000 }/yr. polyester staple fibre
plant at Bangaigaon based on nephtha
from ‘a 1 million fonne refinery at
thy same location. A proposul is also
being formulsted for establishing aro-
matics production facilities near the
Barauni end/or Gauhati refineries.

) No. sir. ‘

L4
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Sustaingd by RaliWays by run-
o oy bty Wagons

r.

1 6967. SHRI B. S, MURTHY: Will the
Minister of BAILWAYS be pleased to
state; o+ ' “

(a) whether any estimate has been
made as to the loss sustained by the
Railways in 1071-72 ,1972-73 and
1973-74 by running empty Wwagons
from one area to spother; and

(b) reasons for the same and Steps
taken to avoid such umnecessary ex-
penditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
Sir.

, (b) Empty haulage of wagons 18
largly inherent i rail trapsport.
Because of unidirectoral nature of the
traffic, empty wagons have to be
moved to load coal, ores, mineral oil
etc. Sometimes empty wagons have
to be hauled to load essential com-
modities like foodgrains, fertilisers
and, salt. Instructions already exist o
back-load inwarg released wagong to
the extent possible.

New Railway Line from Ramuagar ¢o
Kathagodam

6968. SHRI B. S. MURTHY: Will the
Munister of RAILWAYS be pleased to
state:

*4a) whether preliminaries have
been completed for laying new lines
from Ramnagar to Kothgodam; and

{b) whan will the work be started?

’ THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b) The work of providing broad
gauge link to Ramnagar and Kath-
'godam has béen includedl in the Bud-
get for 1074-78, Preliminary engi-
“gréering~-cum-traffic surveys to find out
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the best alternative for providing
broad gauge link to Ramnagar and
Kathgodam will he taken up shortly.
Actual construction -will commence
after the proposed surveys are com-

Pleted and the project estimates are
approved,

12.19 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RELPORTED SUICIDE BY AN  ASSISTANT
STATION DIRECTOR OF THE TELEVISION
CENTRE, DeLlI

SHRI INDRAJIT GUPTA: (Al
pore): Sir ,I call the attention of the
Minisier of Information and Broad-
casting to the following matter of
urgent public importance and request
that he may make a statement thereon-

“Reported suicide by an Assistant
Station Director of the Television
Cenntre on Aptil 11 1974 who jump-
ed to death from the fourth floor of
Akashvani Bhavan, New Delhi.”

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I K.
GUJRAL): On Thursday, the 1lth
April 1974, at about 11-30 a.m. Shri
J. N. Gaur, an Assistant Station Di-
rector, working in the Television Cen-
tre, Delht, fell from' his room (No. 410)
on the 4th floor of Akashvani Bhavan.
He was immediately rushed to the
Emergency Ward of Willingdon Hos-
pital where he died soon after. The
matter is under investigation by the
Police authorities.

Since the matter is under police
investigation, it would not be prope:
for me to make any statement about
the circumstances of hig death. But I
would like to share with the House our
deep sense of loss at Shri Gaur’s
death. He was one of the bright officers
in our TV Centre greafly dedicated to
his work. His reputstion as a pro-
gramme organiser snd Producer was
high and Wwe were envisaging a brighter
fdture f6¢ him when the new TV
Organization eomey into existence.
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Shri Geur's sudden dsath bas
Causeg deep anguish to all his colles-

gues and co-workers in the TV Oantre.
Qur hearts go out in sympathy to Mges.
Gaur who ia also working in AIR. We
are deeply concerned about the family
of this dedicated artiste and have de-
cided to offer a job in AIR Shri Gaur’s
son after he completes his studies.

In remembrance of thig dedicated
worker we have decided to institute an
annual Gaur prize for the best TV
documentary which was the field in
which Shri Gaur's contribution to TV
programmes was most outstanding.

SHRI INDRAJIT GUPTA: 8ir, I
was just about to gay that we have
not come here to hear an obituary
reference. After all the anguish which
Mr. Gujral feels is an anguish which is
shared by all of us and by the people
of the country. But, I think the
Minister is intelligent enough to know
that the only thing which could pro-
mpt us to bring this subject as a Call-
ing Attention Motion was our desire
to be satisfleq that- the circumstances
leading to this very sad event have
nothing to do with the conditions of
work obtaining at the TV Centre in
generql and more particularly the con-
ditions in which Mr. Gaur himself was
working specially with reference to the
facilities that were available to him,
the emoluments which he wag drawing,
the promotienel opportunities which
werp or ware not open to him and to
other members of the TV Centre siaff
the sort of administrative or personnel
policies 'which were followed at the
Centre, thede are all velevent, Sir, be-
cause this House 'im wall aware of the
fact:that therghave boen. bome very sad
incidents bwithe past. - Everybody here
remembers ‘the sad, case of De. Vimod
Shah of e ICAR sngd the fact -that
ultimately, sn enquiry comeiities bad
'to be appointed to: go into thy < whale
matter. It iy not a guestion of ‘peliee
investigatien. - 'Of wouwse, there-ia one
saposbw] oo not doulvk--wiich ‘the
Poiles: flimg to-anquire-into, in the: nor-
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bl course of -thikigs 'BiN--the Pelice
are surlly WY, Wy idy. -stretch of
imagination, the best agency or the
‘most wuitable. agency to judge whesher
talented- peaple {n this country, whether
they be scientists or fechnical pespie
or artists and such other people are
being made to work under conditions
which are not conducive to a happy
state of mind or to a contented state
of mind, ‘Is the pblice going to investi~
gate into this? No. We are primarily
interested in that aspact. Of course, as
far ag the police , investigation goes,
certain things have appeared in the
press. I have no first hand knowledge
about it and I expect the Minister to
throw some light on it, if he has the
requisite information. If he takes
shelter behind the fact that this is a
subject mater of police enquiry and,
therefore, it is better for him not to say
anything, well, I cannot compel him to

say that.

For example, in foday's papers it is
suggested that some notes which he
had written are mussing,

MR. DEPUTY-SPRAKER: His trou-
sers are alsp missing.

SHR1 INDRAJIT GUPTA: Because
.be.lgft. these notes in the packet of his
trousers, which is missing. The
Minister may perhaps say this Is
something which the police is investi-
gating and trying to fihd out; I do not
know. Naturally, these things are
worrying us and troubling us.

Mordovar, a'siory has been put out—
I do ueot know whether in a calcyleted
way or bot--over the last few days,
suggesting that Mr. Gaur was some
sort of & mental case, {hat de had.been
under psychiatric treatment for some
time and-that be was 8 kind of chvonic
case of some soxt i pevens
disorder 'and all that. ‘I »m of-
raid, we are @ot wery: muchopn-
ninted about it, - prticulecly iy view
pfittha gact that Mre.- Gage-ds.gquoled
im-the- newrspeger tosiny w4 hawing. de-
aied-gaid thet nothing of he. kind,Jns
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ever been there. If 1 mAy just mendion
the fact ag it is quoted here in the
DEWSpRper:

‘(Mrs. Gaur emphatieally denied
that her husband was undergoing
psychiatric treatment or had attem-
pted to commit suicide any time in
the past.

Mr. Gaur some times look ‘calm-
pose’ when over worked and tired..”

Many people including perhaps many
Members of Parliament at some time
or other had been directed by their
doctors to take tranquillizers like Calm-
pose, which is mentioneq here, which
is a very mild tranquilizer,

MR. DEPUTY-S8PEAKER: The way
things are going 1n the House, we have
to take it some times!

SHR] INDRAJIT GUPTA: Perhaps
the Speaker and the Deputy-Speaker
have to resort to Calmpose sometimes;
I do not know.

Mrs. Gaur has also been quoted as
saying that something must have hap-
peneg to provoke him to take
this drastic step and that was not
something connected with hig family
life or domesgtic reagons. She has also
said that to make any such suggestion
would really amount to vilification of
the late Mr. Gaur.

It is because of these things that we
have raiseg this question. There are
reports, complaintg and allegations that
all is not well with the set-up of the
TV Centre and that there is a great
deal of discontentment among the TV
staff.

For eéxample, "thére is a complaint
that the emoluments of the TV staft
are perhaps -less than, or at least not
more than, ‘thoge of the radio staft
artistes. I presume I am ignorant
about this matler and I weuld like fo
e enlightened, it ssems Trom, common-
wsexne, that the TV staft artistes, who
worlk, on the ‘basis- of & higher form.of
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technology, should be expected to get
better emaluments.

Then thete is the question of promo-
tionat opportunities. There have been
complaints about lack of equipment and
lack of other technical facilities. There
have been complaints about the bure-
aucratic attitude of some of the high-
ups in the TV Centre. [ may just
mention—if you would permit me to
quote, because this is also a newspaper
report ag we have no other source of
information, it says:

“It was alleged that the pressure
of work had resulted many trage-
dies for the TV staffers. There was
the case of a projectionist who even
when he was seriously ill did not get
leave and died after he had a severe
attack while on duty.”

I do not know whether it is true. The
hon. Minister can enlighten us. Thep
it says:

1074 210

“There was a compere who could
not be given leave to be by the side
of her dying daughter and she faced
the camera minutes after receiving
the news of her death over the tele-
phone. There was a programme ex-
ecutive who died because he was not
given leave to go to doctor and was
taken to a hospital ufter having enl-
lapsed in the office. There was a
staff car driver who ‘burnt himself to
death because of the treatment met-
ed out to him by an officer, it was
alleged.”

These are all allegations. I do not say
that they are necessprily inter-con-
nerted and all that. Nothing would be
farther from my intention than to sug-
gest that. But the fact remalns, and
it has come to light as a result of ade
quate enquiries that there are a num-
ber of such institutions and government
bodies in this country, employing a
latge number of staff, where the ad-
mipisttative procedure, the personnerl
palicy, the sttityde of the high-yps to-
wards stafl, the question of emolu
mepts. promotional opportunities,
tacilities or worklasg has crested such
a vicious atmosphere, Becayse, there
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iShri Indrajit Gupta) .

seems to be no doubt- that Shri Gau

was certainly under some strain and
heavy pressure of work. There are
these notes which have been referred
to not the ones which are missing
along with his tousers. In one of these
notes, be is reported to have written
to s immediate superior, Mr. Chawla
saying, ‘I am very sorry, Mr. Chawla,
I cannot cope up with the work.” What
does it mean? It means he was under
an extra-ordinary pressure or work
load which he could not cope with.

These tnings have all disturbed us
very much. I hag really expecied that
the Minister would anticipate the type
of guesiions and the type of anxiety
which is troubling us and that he
wouid not come forward only with
anguish and sorrow. Thaj is not what
we expected from him.

I would like to know from him whe-
ther, in view of all these allegationy
and complaints which are now coming
to light and which may have a direct
or an indirett bearing on the immed:-
ate tragedy of Mr. Gaur which has
been brought to the public notice—
ntherwise, it might not have been bro
ught to the public notice at all—the
Government will be agreeable to set up
some form of Inquiry a Commission
of Inquiry, with some respected pub-
lic persons in charge to go into the
whole set-up and the working of the
T.V. Centre, to see whether there are
any avoidable strains and stresses to
which the staff are being subjected to
see whether any injustice is being done
to them, to see whether there are any
justifiable causes of discontent which
may be there, s0 that the whole thing
can be, if necessary, properly re-orga-
nised and put on a proper, sound and
healthy footing. Also, we may be able
to learn from such an Inquiry better
than from a police investigation which
is going on only in things like, finger-
prints, clues, missing trousers, etc
*That is all very well for a criminal

vestigation. But we are more con:
?e:::tdgaﬂth human values, not with
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the fingure-prints’ on the window sili,
and we are more concerned with what
are perhaps the indelible marks on the
soul and the spirit of the talented peo-
ple who work under all sorts of con-
straints and pressures in this country.

1 want to know from him whether
he will be far-sighted enough to con-
sider the setting up of a proper com-
mission of Inquiry o go into entive
working of the T.V. Centre and to see
that the staff there and the telented
people there are given full scope for
working according tn their talent and
are not sujected to avoidable indig-
nities or to any form of pressure or
constraint which may lead to such tra-
redies as that of Mr. Gaur.

SHRI 1. K. GUJRAL: Sir, when I
made the statement, I was naturally
handicappeq by two things. One was
that the full facts have not yet come
out. That dees not mean that I was
not willing to share with my hon.
frier.ds here the general situation about
the working of the T.V. Centre.

One thing my hon. friend wiil parti-
cularly agree with me is that the type
of persons who make a success in a
medium like T V. must possess a highly
sentitive mind and only then the crea-
tivity comes. A creative mind which
is very sensitive sometimes. Unfor-
tunately in sad circumstances can
over-react. A credtive mind also is
something different that my mind or
the mind of gome of our friends here
or the mind of a normal person. In
thig particular case, since Mr. Gaur
was one of the very few persons who
was a very sucessfyl creative artiste,
if Mr. Gaur reacted to certain things
which a normal person may not react
to, it is a sad thing for all of us.

So far as the general situation in
the T.V. Centre is concernsil, I can say
with a degreg of satisfaction—I cannot
say that working conditions anywhere,
in any set-up, are ideal—tbat here is
a new discipline which is ‘coming up,
a new setwip which is heing set-up.
We are érying to choole people,
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whetber from Delhi or Bombay or else-
‘where, who have an extra sense of
devotion, an extra sensg of dedication
and extra sensitivity.” These people
are trying to build a system within
limitations also. We have got equip-
ment which is new. We are importing
from time to time from abroad. We
cannot really make as much invest-
ment in the hardware as we would
like to. But even then it would be
perhaps, & wrong statement on the part
of any paper to gay that we are handi-
capped for want of equipmg:nt. We are
not; by and large, we are able {o meet
our needs. After all, we are putting
out programmes only for four hours
far the time being and the school
programme. The type of work which
Mr. Gaur was doing and in which he
was an extra-specialist was outdoor
documentaries. Yesterday I had the
misfortune of participating in the
condolence meeting where the staff
members, his friends and admirers
were there. One after another spoke
how sensitive he was, how dedicated
and how much a lover of work he was.
He was one of those persons who
woulg like to do more work; he was
one of those very unusal type of
people who would take on himself more
than what he was called upon to cdo in
the normal routine of things. As 1
said, we were thinking in terms of
having a new set-up of TV system and
we were hoping that Mr. Gaur would
prosper.

Regarding emoluments, I do not say
that the emoluments in our set-up are
very ideal; but within the limitations
that there are, I am-told that Mr
Gaur’s last emoluments the basic pay
and allowances, were of the order of
about Rs. 1100. Mrs. Gaur is also
warking in All India Radio, on another
side. and éhe is drawing approximately
Rs. 800. So, from that point of view,
ft is not as it there were some hard
circumstances. The income of the
husband and wife, put together, was of
the order of Rs. 2,000. They have only
one son. So it is not as if the family
burden was very heavy on them..

The promotional opportunities for
Mr. Gaur were not bad. Mr. Gaur was
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on the radio side. He flowered more
when he came on the TV side that is
why he was promoted to the Assistant
Director level quickly. And every
one was happy that a man like him
was prormoted—those who worked un-
der him, those who worked with him
and those under whom he was work-
ing. Therefore, although we are sad.
about this, I would not like you to com-
pare this with what may or may not
have happend in I.C,AR. This is a
case entirely different from the other
cases that have been referred tc. Some
notes are missing; certain things are
missing. The police will look into
those things and will deflnitely come
to conclusions, and when they give
their report, 1 would be very glad to
share that with my friends here.

214

The salaries of people who are work-
ing in All India Radio have been a
subject of discussion of the Pay Com-
mission recently. I would not say that
the recommendations made are very
ideal; but, to a considerable extent,
they are being ‘improved. I think,
now these recommendations are being
made applicable to this category of
people also. Therefore the conditions,
so far as salaries are concerned, will
be considerably better.

One of the papers. to which Mr.
Indrajit Gupia has drawn my atten-
tion, has referred to ealier cases. I
think, those cases have been quoted
somewhat out of context, and rarticu-
larly in termg df time thev are entire-
1y out of focus, He referred io the
case of a Projectionist who dieq in
1967. This gentleman, Mr. Sadasivam,
who died of illness. He was
admitteg in the hospital and he died
there. No allegation has been made,
so far as I am aware; I have not been
able to trace the file, but so far as 1
am aware...,

SHRI INDRAJIT GUPTA: The al-
legation is that he was not given leave.

SHRI 1. K. GUJRAL: Bo far as re-
cords go, this is not borne out by 2oy
evidence available to us. There were
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[8hri 1. XK. Gujral}
other cases also; for instance, in Aug.
1972 we lost a Programme Execidtive
%y name Shri Sahal

Mr, Babei cmme to uffice In the
morning. We was hale and heatty.
‘He worked in the morning. ¥He had
his lunclr fh the afternoon. After
lunch he suddenly felt sick. He was
taken to the hospital. e had & mas-
sive heart attack and he could not
survive, These are some of the tra-
gedies which overtake human-beings
whethier they are woirking m th- All
India Radio or wh:ther they are not
working in the All India Radio I
think, from these two, to come to cer-
tain conclusions may not be right,

Another case has been reported in
the Press about a lady who 18 work-
ing in the Radio about the sad ncident
of her daughter’s desth. I huve
looked into this this morning after
seeing the paper, What I am told 18
that she came at 6.30 in the evening
to the TV studio. She made an open-
ing announcement and then she re-
ceived wu telephone call that her
daughter was not well. Sie went
back but unfortunately, her daughter
died. But no such case was made
out that she was not treated well
and in this particular case, she had
some difficulties about her oromo-
tion and she had been submitting
applications for promotion, etc. But
never in the last three to four years,
have I ever come across an applice~
tion from her that she was not treat-
ed well in the Department as such.

About the driver’s case which has
been referred to, I have not heen
able to tmece it. 1 have asked them
%o let me know whether any such
incident toak place.

One thing I can assure my Iriend,
Shri Indrajjt Gupta particularly and
through you the Housge, that so far as
I um oconcerned and so far as we are
concerned, our Ministry is a very
smil Ministry codapared to other
“Ministrie: which aré vast and
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sprawling. Tere, We try to work
in an atriosphéré Where we know
more mbout éich ditier ¢ tive~
ly. Here,'we try to wirk in ciroums-
tanives, ‘bécausq it is & creative Min-

istry, rhore cdpducive a more
famity-tike -i?\gwhm to be

created ‘gp that creativity takes places.
I can assure hiin that by and large 1t
fs a very satisfactory atmosphere.
Even two days ‘ago 1 attended a :on-
ference of Programime Executives.
No compleint & any of this type was
made, Her, last week I attended
a corference of Staff Artistes. Com-
plaints about mare salaries etc, were
there. ‘But, by and large, there is a
feeling of w family atmosphere,
friendship and friendliness. There-
fore, the question of there being
tensions all around is not there. It is
so, fortunately, unless my friend Shri
Jyotirmoy Bosu feels unhappy
wherever he sees that tensions are
not there, because he would like ten-
sions to be there. But, in this or-
ganisation h:> cannot find it.

I can only tell Mr. Indrajit Gupta
that again I will definitely look into
it further and, if need be, I will go
into 1t deeper and it any amendments
are needed, deflnitely they will be
undertaken. becaus we are very keen
thet this organization should continue
to serve the public better.

SHRI INDRAJIT GUPTA: Why do
you think that a person like Mr,
Gaur jumped out of his window?

SHRI I. K GUJRAL: I cannot
hazard a guess because it may go
wrong and it is not feir.

SHRI INDRAJIT GUPTA: Be-
cause it will lead to the conclusion
thet he could hot have jumped out of

the window? Sgmething must be
there. wife, spys  that someth-
ing m ve provoked him to take
& step that,

SHRT I K GUJRAL: 8o far noth-
ing hay come to eur nobicé.
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SHRI INDRADIT GUPTA: You
muet ask. for an ingmiry.

SHRI I. K, GUJRAL: That is
what 1 am seyings Affer the Rolice
inquiry is over, if a deeper probe is
needed, I will definitely consider it.

My friend asked whether he took
tranquillizers and whether he was
mentally ill or not. 8o far as I know
there is no case history of his hay-
ing been mentally ill

One thing I muy say in passing.
Bo far as his relationship with his
superiors is concerned, the confiden-
tial reports all along have been very
good and his superiors even in the
last report have given him an ex-
ceedingly good chit. That shows that
his relationship with his
was all the time very good. Even
last time when he was to be pro-
moted to the post of Station Direc-
tor, when the panel in which he was
selected was expiring, because his
superiors were fond of Mr, Gaur,
they extended the term of the panel
so that Mr. Gaur could be pronmted.

MR. DEPUTY-SPEAKER: Shri M.
Kalyanasundram-not here.

superiors

8hri Jagannath Mishra.

oft wTwre v fow (mgadt) -
W] qF W g ¥ wry v g
2 fie =t St e it o @ werRen
W axeniwg fraa & 3 X o weer-
o T oY fie Wi TeA TR weew-
o K47 § wo¥ o ifea v frar Tg o
|rarey wey ¥ WA A § 1 wg e
FeT oY gz & N sty e o wrewy
T WA A RE i e & e
§ §3 ol giow we et qaaiy
& & 2y wgar wigm e § uw ¥ gew
e &, foow it avRETY el
* w1 ey Afedy § wac o
I 169 ¥ ¥ G | 4 g% Favy
whmwror % P ot o agt d ey &
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e o it ¥ dwipwiegfiv «r wag
v & & 7 1 axt ft 37 weAfs
aq ¥y 781 ¥feT ITF ST wroArE
sor ff w4 55 g & oy oy
% 1 v wf gf oy I ot ¥
w qvf ot of 3Tk qerfierd ¥
TN 77w T Tl aoedy A e
fear-tz gor Atz dfeww ¥ ware fgw o
€ gy oy st § dfew o Wi R
fed Iy F T s H R N 1 W
ford g war q¢ e qAT FATE W T

A IFA N WA EEAN B IN
¥ qg¥ gy W § F I A fawcd-
Few Mfzw @ G 3w DfeT ¥ 9@
FoqeafaFrd 4 & gafery  agr ¥
oY At mwardt g1 I & AW A AR
s gy 9T Iufeq® ¥ @ I W
frdw gwr 1 zw fed og wwr 35N
& i xw g o o g e g€ w0
A A a8 T q, § Iqfeqy § 7
afe gafeas q o7 %91 I EWE EAA
1€ warere guT A7 |

& % arq Y qg 79T Wy 35 g Fr v
oA gaa ¥ a1 waX faam & frege ¥
fordr gar s ¥ ford 3 4 Y€ Yovy
o, Fore ot Fardy srvr gy Praar v &y
Wi 7 o fer ww st § 34
QW T T i fae & 3T & fawrr g
g (T A IO | T W w9
ot A1 & g7 F wer Toow w3
1o dto i wrer gfwar et # ww
X avelt ¥ wrq Sy vars ot v
&, % waw qv wow A @ w8,
I € welive FF SO gear § W
W 37 AT FAR § I w7 Wi FTET
LK LR I I da gt e
t ot fond = e g, few @
T @7 qdwry § X § g gt
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MR DEPUTY.SPEAKER: You
have put two new questions Let
him answer.

Mt wmenw Grw 39 ofifes-
faa % & ewwre @ vy wea fin Jer
wrar off 3w § f5 GTFR OF wHA
frgmr W ol gww af@ omr ww
N #ifmm w1 e o7 ofifeafon &
T QAW WTH gAT FA B AW §
IF A war wfeard f, o
4t 1T Fg Q@A TE fa A €7 ar
I FqT A Y| qg T oy o) v
¥ fv 4] og fats wrE & wew gar
gt w41 At aeg Y wTAn A gAT-

e at 7Y @ w@r
MR DEPUTY-SPEAKER. Let
him answer.
st WA st AR we-

O #Y wr F A o oqamw 3w
R F7 I9qET quAAr ¥ e 72 woR
TET TF G A TAIAT F7, Y 47 AW
F AW FT AT FL AR IA 0 3P
AT frar Y Bt @ 99 & gam av
N T A 9¥

MR DEPUTY-SPEAKER: You
have aiready put two and this wall
be your third question You cannot

go on and on I am not saying that
1t 18 not a question,

I am not saying that it is not a ques-
tion It is a question.

SHRI JAGANNATH MISHRA: Thank
you, Sir. 1 am now concluding,

MR DEPUTY-SPEAKER:
conclude now.
st wrnd faw 3T oW
RETWT WA g &K wsmw  wlt wEew
§ wifs « wis sl § wdwr
Fvr 7_fir 3 v a1 g wareT W
agfea sarg 4 faad

Please
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MR. DEPUTY-SPEARER’ Let 'Him
answer that also whether ke is a dedf”
cated person or not.

Wt ko &0 qwew Ty S
ot s fox off & witw waw Al
T Yy § o o e e oy & ¥
w1 @Y WX fwwr waw 3 A AR
wifw Y | wTIR W qATS ISAT 0L
Fort & gafere a1 1| Ate wRE W)
FF T wra ¥ e wrew A faew
ag # wieder TAERT €7 K, 2 99
1973 &1 | (vawawr) wrr ghaar
Wedt & § o o &Y 705 1967 X
a1 ¥ 9IT faew 6—7 Ara & Hodlod
aTE | ¥ ®Y 7 ¥ | gAfAT A
SHAY AT AT A7 FH A A i
3 ¥ ford steT & & SewT wrd J1 IARY
T T A WY AT | 56 FW H qF
JARY qFF wHAT A A 5 & A ww
arfqat & g 777 ¥ f& 3961 7 F
wg o6 § | (wraawm)

ot W foesy - WOd A Fmar‘
4

MR DEPUTY-SPEAKER 1 $&all
trame the two, three or four questions
which he has asked. His uxsF ques-
tion 1s whether there were ' conte-
mpts in that meeting that took place
Just before he commutted suicide,
whether Shr1i Gaur has submitted a
scheme which was cold shouldered by
the T V. Orgamsation; whether you are
going to set up a Cell within the TV.
Orgamsation to look into the salaries
and perquisites of workers there and,
fourthly, whether he has repeated the
same thing which Shr1 Gupta asked—
you are going to set up an imnquiry to
go 1nto the whole gquestion.

These are your questions Please do
not repeat. You wul never be satis-
fled. How respectful I am in noting
down every httle thing that you sald.

SHRI JAGANNATH MISHRA, Thank
you, Sir.
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SHRI 1. K. GUJRAL: So far as the
meeting was concerned, as far as I
know, there was no reason for any
tension being caused. As a matter of
fact, the Station Director of the T.V.
was not present in that meeting. There
was nobody superior to him present at
that meeting. Two persons who were
seniormost 10 him and another person
of the same rank who was his close
friend whom he had promised that he
would go with him for a cup of coffee
after the meeting before this unfor-
tunate incident took place, were also
present.

So far as any plan for T.V. was con-
cerned, I am not aware of any plan
having been subu.itted by him which
might have been accepled or rejected.
But, I shall again enquire into this. At
the moment’I am not aware of it.

So far as setting up of the Cell is
«concerned, there is already an inbuilt
system where all the complaints, diffi-
culties etc. are looked into. I have
not becn able 10 come across even a
single note, so far as I have seen the
papers, where Shri Gaur should have
said anything concerning his own ser-
vice condition and his own difficul-
ties. He never made any oral repre-
sentation, so far as I know, either t{o
me or to his superiors which could
have been rejected or which could
thave been accepted.

So far as enquiry is concerned, 1
tave to await, before coming to any
decision, the findings of that inquiry.

wt WA Wit (srenge) -
TR FET = Ao THo MY AT 7
afirwrd w1 wrwfens v Haw g w7
faaq aft § g ot R T H §O
wATe Feaa vl Oy og fwa g1 oy
wft ¥ o & 9% & faeger adff s
& Faw uxw & v g3 Agar g O
gfee £ St i 1 Y § 78 F1 Sy
T & a A it oy e wrorw
& WTTH FAT X aA% HIAAT T IF
qq% & g IaH ghww ar T St g
wafad sar fr ot ot o ot T o
TIore frar § w3 AGT AT AT 3 qAEAT
319 LS8,
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# g AT FT &7 TGF T T
wWifw wa wgiem 7 feafer mifzeey
AT FATHT T Jevay (AT 47 |
TEF TE AT AR F {49 &
ag vt sfver v wfaowr qy €7 F
BAT ATEAT & 1 afx fedt o ® 7 &
ST T wfeT F g7 IAAY Aarg
TE & AT § A cEwy 9@ 9w @Y
FT | 49 My grgw qfeww oA
SR agi & sfimgor aree WY & &9
&1 ga® qgdr T famet ¥ Py wETONE
& ux @IfgAr a9, ATEHHR, AGH
T 3w ate oY gt & foro syferor qry
Ffar e oy d ) agr & feor arag
qgi faeet W Ay AT T WA @
T gh  BIEE T AT | AT AT
v w7 ¥ far fpofa wfew w1
Wi AT E T CF AIGFANCART o7
g Aqdmfas we § fomd weT A
AT 9IW | WA T ST Ak
WE T I 4G T F AT GI
AT § feeg wrfaT 3o 3w & 4F @
ofordt darfas & & wrwae # F
fAs 9 1§ 43 § «g Faww 1 fen
&1 ux ara § ag w47 S Y ARFE A
1A AT § 6 7 ¥ @ wordean
g 7o mwarg & To A AF o §
ady gl foeg TN WA T FA F A
@ & T A T agwd § foF gua W
AN AE E wET AT wa ¥ gy E
g1 = g et §9 e ag) dr
Tu Yere o F fayw gy omg € ol
AN FA ® fag g Ha § 1 9w
IAET FGW B T Y27 Hggw Aeit }
IaEY afaay et & wraY § adft s
ug wra ger ¥ gufar § @ i
frafer sfzes & wry & goar wgar g
#7ifiE Tk IR § qavr fr A &)
& quar wrgar § e s wA8 A fawr
fomr Y oY fF gTEc ITH TR D
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et s T et}

v v § wEr v femy woe &
Wt aw v o feare ol fear | o
aw wifeee w1 g™ § wfie 9 aver
§ 7z @ gz wry & fird widy Wit @

An artist will never be Committed.

He will be Committed to his art only
qE WO ST W7 WFASHTT RF w2 ¥y
Wy 2w Wy ) wwfed ag ot s
Y AT AT § AT T §H ANA T
qgsT § fr e o vear A @ Ry
wx § = T feler g Aiw ot
gF w7 & ww W gl AR A W
qOHTT qE Ot § AR W T w0
St gegelie T S A o AT FSET
q1 I"w S g FAw g femn
fog & oz o AT g v 9w
qd o Ry oy AE sqwedt SHITH
W W UW A T oH TeA A gy

ot enfo ®o awerw : it o ¥
2 el W faem #Y wifow W A—
frafer wrfzew =ik fer aoe €t
drfaat | w=wr At W W A 9T
O §W § B FH T FY AT qMT
& anfoer® 7 g 1 WS 7Y TE9 FD
T e ¥ A | (Wawwr)

ot sTwAT faw (FmEeE) o
Tud & frafey sufwa 3

it ek ®o warer - frosrr o F W%
7w 3 g dtor aret § s g S Feafer
e § ¥ @l ez @& §
(vorwwv ) Sfar gt sively i 7 Prufen
sferz & Wit & oY warar ag agw
% 3w § wiifs feafer aifew wr w9
affas grar 1 AfieT 2 wral wr e
o wfge 1 Pofer mfte St @
TR E % 0 § o 3F vy WA § R
Ffeerrer g1 & W ooy Wt § @
& qfer warr & W oo W F
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fzwe firere formar & ar whver foaar
& Wier qw qudt wg we fagfer w
o & Faadt ot § o s & w9
won gt § wii frgee & w1 Ao
o & Srwey o wra g 7 fvew T
o wrr ) IWd WA ¥ v § W
¥1-2 wwray § @ SwA ¥ ¥y PAv
o gs F Ay 1w O TR
¥ e Forew w § W S gt a
§ ymid ot 4F o1 & Fawiw
gt & wd o wff w& |
wf S foew o g &, ¥lwa angx
o wa ¥ ) R T & WS ferwra W
21 7 7z wg § fw o) faeew seFR
warfy §, a1 W AVF wOAT W wTH
wy § e w5 § ) qfeT awT
w ] & qur Wt 42 g wrfeg
fw fwafex mifece £1 aYF @™ WOt
q& Rufefady w1 At & a77 A7 A
winsedz STamag g do
o foew AT AG0 FAr WOH _AEA
TART R AR G g e
TS USHTHE BT TS | TAFHT W |-
ATAR T A4 AT HTER & g & &5
wr @t wiad afer few W
99 9% A F W= OF Wrizez A
AT IIAT 2 A O T §S AT A wA
& vgar g3 7 T wgAr 4| IarAr
& Ear g ]
SHRI VASANT SATHE (Akola):
The hon. Minister has already clari-
fleq that Shri Gaur was not a patient

of any mental disorder either mow or
before....

MR. DEPUTY-SPRAKER: We are
not sure about ‘now’. 1 think he
means ‘before his death’.

SHRI VASANT SATHE: By ‘now’ I
meant ‘at the time of the death’.

PROF. MADHU DANDAVATE (Raja-
ipur): Now, he is suffering from noth~
ng.
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SHR1 INDRAJIT GUPTA: Now, he
is at peace.

SHRI VASANT SATHE: I hope s¢.
Now, the quesiion that arises is this.
Why should a creative artiste like him
be forced to take this extreme step”
1 would like to refer to the very touch-
ing note which he had sent to his wife
where he had said ‘Hope, darling, if
summer is so bad for me, how bhad
will winter be for you?’.

Has the hon. Minister tried to find
out what interpretation ‘Hope’ has to
give about this note sent to her? Why
was he feeling that summer was So
bad? As a creative artiste, I believe Le
meant this as a poetic reference and
not a literal reference to the summer
which we are seeing:

MR. DEPUTY-SPEAKER: It sounds
very poetic.

SHRI VASANT SATHE: The crea-
tive artiste that he was, that is the
only way in which we can look at it.

MR. DEPUTY-SPEAKER: Could it
be thc other way round as Shelley has
put 1t:

“lf winter comes, can spring be
far behind?”?

SHRI VASANT SATHE: In that
theme this seems to have been written,
it shows what concern he must have
been having for his family also. The
hon. Minister had said that he was
getting Rs. 1100 and his wife was
getting Rs. 800 and that seemed to be
all right. I feel rorry at that. Here
was a creative artist doing work in
TV where he had to do films and docu-
mentaries; the normal comparison
should have been with an artist like
him in other countries or even in the
film industry. Does the hon. Minister
think that Rs. 1100 which a senior
stenographer would draw these days is
the pay that he should pay to an
artist, an Assistant Station Director
who was producing, as the hon. Minis-
ter himself had said, such marvellous
creative documentaries and other

Alms. . ..
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SHRI S. M. BANERJEE (Kanpur):
Even gn MP gets more.

1806 (SAKA)

SHRI VIKRAM MAHAJAN (Kan-
gra): An MP gets less.

SHRI VASANT SATHE: I would
like to know from the hon. Minister
how he is going to reo:ganive the TV
centre which is different from AIR.
The hon. Minister has stated that he
has an idea of reorganising it. Is he
going to have sufficient funds for the
reorganisation and put it on a proper
footing?

T am {fold that the TV aquipmeni is
not up to date. I am also told that the
staff is not adequate. Here also there
is the domination of the bureaucracy.
There 1s a report that the hon. Minister
inaugurated a convention and one of
the resolutions adopted at the conven-
tion had demanded an end to the prac-
tice of deputing AIS officers to the
posts of Deputy Director-General (Ad-
ministration) and Director-General.
This is surprising. Do you have this
pernicious practice of sending IAS peo-
ple even to the Radio and TV? Are
you going to stop it or not? Please
intervene and see that at least in this
sphere we have professional men. Are
you going to consider this aspect?

These are the basic questions that
arise in the context of the very tragic
death of a great artist.

SHRI . K. GUJRAL: When I men-
tioned about the salary, perhaps my
hon. friend did not get me aright. I
have not said that this was a very
satisfactory salary. I only said that
between husband and wife they were
earning about Rs. 2,000 and this did
not seem to be something to cause a
strain on his mind which could push
him to this very sad situation.

I do know that the salaries for
artists working in the governmental
set-up cannot compare with those of
people who work outside. But may I
say this? One of the newspapers has
written that we pay fabulously fo
those- who come from ouiside for doing
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TV documentaries. This is not correct.
The amount we pay for a TV docu-
mentary varies from Rs. 1,000 to
Rs. 3,000. So it is not as if the com-
parison is that remote, that persons
working here get far lesser amounts.
Not that I am pleading that what they
are getting is all nght. 1 am parti-
cularly keen that my hon. colleague.
the hon. Finance Minister should help
us in this matter (Interruptions).

SHRI VASANT SATHE: Do you not
think that there should be some paral-
le] between an IAS officer's salary
and that of an officer of the same rank
here?

SHRI 1. K. GUJRAL: This is a dis-
cussion which has to be held with
somebody else. I am not the deciding
authonity as to what should be the
salary.

SHRI VASANT SATHE: Cap you
get more funds so that you can do
justice to your staff?

SHRI N. K. P, SALVE (Betul). Is
there resentment against the IAS offi-
cerc in your Ministry?

SHRI 1. K. GUJRAL: We have got
only iwo IAS officers in the whole AIR
set-up, the Director General and the
Deputy Director-General (Adminisira-
tion). So far as TV 1s concerned, the
Deputy Director General in charge of
it 15 a professional person All the
professional jobs are veing held hy
Deputy Director-Gene:al who are pro-
iessionals Only the Deputy-Larector
‘General. (Administration) 1s an IAS
officer He was inducted 1n very sad
circumstances, some years ago. You
know the AIR has differeni disciplines,
engineers, stafl artists programme ex-
ecutives and 0 on. Each one of them
felt that if a Deputy-Director (General
in charge of Administration was ap-
pointed from one of these disciplines,
he would not do justice to the other
disciplines. It was because of this
mutual sort of suspicion that way
back in the 60’s Government decided
to have the Deputy Director General
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(Administration) from service outside.
That was why he was induced. But
if mutual friendliness increases—it
seems to be increasing-—I will ye very
glad to readjust on that account.

So far as professionalism is con-
cerned, I am all for it because I do
feel that professional serv.ces Like
AIR must be definitely and totally
professionalised. This was the line I
took when I attended their conference,
In the presidential address when they
put across the idea tha. we should
have only professional people and a'so
the 1dea that we should have a more
autonomous set-up, I said they were
having plagiarist thoughts Lecause I
wag thinking on the same lines. I
am going to enforce this and push 1t
through. I will consider myseli lucky
1 within my tenure in this Ministry
we are 1n a position to reorganise the
Radio and TV both on more autnom-

ous lines, which I am taking steps
to do.

SHRI VASANT SATHE- What ahout
equipment?

SHRI I. K. GUJRAL: When Shri
Indrayt Gupta was asking about 1t, I
had said and I repeat, that I <lo not
have reason 10 feel that the equp-
ment we have 1s 1n any way sub-
standard. Recently we have 1mrorted
some equipment. Our difficulty is not
in regard to equipment but in regard
to studios because we are working in
improvised studios. Fortunately, in
this Plan we have heen sanctioned a
new studio in Mandi House, the design
for which has already been approved,
and steps are being taken thereon,

12.59 hrs.

QUESTION OF PRIVILEGE

ALLEGED MISLEADING INFORMATION
Grven By Tre MINISTER

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 thank you for giv-
ing your consent to raise a question
involving a serious breach of privilege
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of the House.
are as follows:

The ifacts of the case

Unstarred question No. 2093 reads as
follows:

“Will the Minister of Home Affairs
be pleased to state:

(a) Whether the Union Government
have examined the judgment of
the Gujarat High Court declar-
ing as illegal the order that per-
sons violating curfew are liable
1o be shot;

(b) I so, the reaction of the Gov-
ernment thereto; and

(c) whether the Union Government
have issued orders to the State
Governments not to resort to
firing during the curfew?”

13.00 hrs.

In reply, Shri F. H. Mohsin, Deputy
Minister on behalf of his Minister,
stated:

“(a) and (b). The Gujarat High
Court have declared as illegal any
notification passed under section 144
Cr. P.C., announcing that a person
committing breach of such order
shall be liable to be shot. No oraer
was issued by the State Government
or the Police Commissioner to shoot
at persons vioclating the curfew.

(¢) No, Sir.”

Now, I have been able to get a true
copy of the judgment of the Gujarat
High Court. At page 7 of the judg-
ment, it reads:

“The petitioner has alleged.—The
press and the radio had in the wake
of the Curfew Order and the Im-
portant announcement’ announced
in their turn to the people that any-
one who commits breach of the cur-

few order would bé liable to be shot
at."

Then, the other relevant portion is:

“What, in our opinion, the State
has done by issuing the executive
directions to its law and order forces

to act upon is..”

*In our opinion.
therefore,...”

Arising out ot what 1 have stuted, it
is not only a question of breach of
privilege, but it is am encroachment
on human rights, if we claim ourselves
to be civilised and democratic, passing
orders to shoot at sight, ag they have
been doing in Bihar, and as they have
done in Gujarat, which the judges

had the courage to turn down al-
{ogether,—

MR. DEPUTY-SPEAKER: You are
going out of the written text.

SHRI JYOTIRMOY BOSU: 1 am
coming to 1t, Sir. The juagment says

“In our opinion therelore. the ex~
ecutive directions contained in the
‘Important announcement’ in so
far as they hold out to the members
of the public the threat that a cuy
few breaker for & mere breach of
the curfew order is liable to be shot
at is ultra vires their powers and
also ultra vires section 144 of the
Code of Criminal Procedure, Section
20 and 21 of the Constitution and
18, therefore, void and of no effect
whatsoever.”

You will see from the judgment that
the Mintrter and his deputy have
deliberately musled the House. This
is a clear case of breach of privilege
and I trust that yoi will appreciate
the seriousness of the matter and send
this issue to the Privileges Coramittee.

AN HON, MEMBER: It is a clear
case of breach of privilege.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, I have
just received the mnotice.

SHRI JYOTIRMOY BOSU: Sir,
the question was meant for Shri Uma
Shankar Dikshit, the Home Minister,
and Shri Mohsin had replied only on
his behalf. Therefore, it is essential
that on a serious matter like thie, the
Minister of Home Affairs himself
remains present in the House. This
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[Shri Jyotirmoy Bosu]
is showing disregard to the 'Hf)ue
day in and day out. Thhe Mnmst.er
himself should have beex_a present in
the House to reply to this.

DEPUTY-SPEAKER:  Your

MR.
the name of

notice 1tself mentions
Shri F. H. Mohsin.

SHRI SHYAMNANDAN MISHRA
(Begusaral): It must oe just a depart-
mental reply. It is deemed to be
given by the Home Minister himself,
and so the Minister must be presen!.
(Interruptions):

MR. DEPUTY-SPEAKER: Kindly
listen to me. The notice of Shri
Jyotirmoy Bosu dees mention the
name of Shri F. H. Mohsin.

SHRI JYOTIRMOY BOSU: I had
stated—
MR, DEPUTY-SPEAKER: I have

got your notice here.

SHRI JYOTIRMOY BOSU: pn
behalf ot the Minister, h: had replied
the other day. I am afraid you have
nog understood my point.

MR. DEPUTY-SPEAKER: I know
that.

SHRI JYOTIRMOY BOSU: You
have smid something which is in-
correct. I have said in my letter, “In
reply, Shri F. H. Mohsin, Deputy
Minister on behal? of his Minister,
stated.”

MR. DEPUTY-SPEAKER: You
have said that the Minister has deli-
berately misled the House. Mr,
Mohsin who replied is alleged to have
misled the House....(Interruptions).
This js tweedledum and tweedledee.

SHRI F. H. MOHSIN: I have just
now received a copy of the privilege
motion and I shall look into the
papers and I shall be making a state.
ment tomorrow.
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MR, DEPUTY-SPEAKER: To-
morrow he will be coming with a
statement.

SHRI S. M. BANERJEE (Kanpur):
There wasg some contradiction and
inaccuracy in the answers of Mr.
Mirdha about the Lt. Governor and
the land deals. We have got all the
facts here.

MR, DEPUTY-SPEAKER: I shall
give you information about that.
Yesterday this question was raised.
Shri Jyotirmoy Bosu has given potice
of a privilege motion. Shri Vajpayee
has given notice under direction 115.
I have admitted this under 115 and
the Minister will be making a state-
ment on the 19th, Kindly wait.

SHRI S. M. BANERJEE: We can
wait till 19th May even. But the
whole question is this. We have got
these documents here. It is said that
the Lt. Governor is trying to destroy
certain documents. The Home
Minister should ask the Lt. Governor

not to rematn in his office. Let him
resign.
MR. DEPUTY-SPEAKER: It is a

serious allegation that you are making
and 1 shall ask the Minister to look
into it.

SHRI S. M. BANERJEE: The Lt.
Governor must go,

MR. DEPUTY-SPEAKER: Why
do you not allow me to speak? There
is @ very serious allegation made by
Mr. Banerjee that the Lt, Governor is
trying to destroy documents. I think
he has made it with all responsibility.

SHRI VIKRAM MAHAJAN (Kan-
gra): What is the penalty if it is
wrong?

MR. DEPUTY-SPEAKER: I do not
know., We have Ireedom of speech.
The only thing is that the Home
Minister should look into this because
of the seriousness of the allegation.
Papers tb be laid,
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PAPERS LAID ON THE TABLE

NOTIFICATIONS TUNDER CENTRAL ExCISE
RuLE, 1944 AND STATEMENT RE. CORNEC-
TION OF ANSWBR NIC,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): 1 beg to lay on the
Table—

(1) A copy each of the following
otifications (Hindi and English
wersions) issued under the Central
Excise Rules, 1944: —

(i) GBR. 321 published in
Gazette of India dated the
30th March, 1974, iogether
with an explanatory memeo-
randum,

(ii) G.S.R. 3822 published in
Gazette of India dated the

30th March, 1974, together
with an explanatory memo-
randum,

{Placed in Library. See No. LT-6708/
74

{2) (i) Statement (Hindi and English
wversions) correcting the in-
formation given in respect of
Unstarred Question No. 2765
dated the 18th August, 1972
by Shri G. C. Dikit regarding
arrears of Income tax against
top individuals in Madhya
Pradesh in statement No, VII
showing action taken by Gov~
ernment on assurances, pro-
mises and undertakings given
by Ministera during the Fifth
Session of Fifth Lek Sabha,
laid on the Table of the
House on 27th July, 1973.

(ii) A stetement (Hindi and
English versions) showing
reasons for delay in laying
the above statement.

(Placed in Library. See No. LT-6710/
4
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GuJaraT PANCHAYATS (Ampr.) Acy,
197¢

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): I beg to
Ny on the Table a copy of the Gujarat
Pancheyats (Amendmeat) Act, 1974
(President’s Act No. 8 of 1974) (Hindi
and English versions) published in
Gazette of India dated the 3ist
March, 1874, under sub-section (3)
of section 3 of the Gujarat State
Legislature (Delegation of Powers)
Act, 1974. [Placed in Library. See
No. LT-6711/74)

Svm———

13.081/2 hrs.
ESTIMATES COMMITTEE
RxpPoRTS AND MINUTES

SHRI R. K. SINHA (Faizabas): I
beg to present the following Reports
and Minutes of the Estimates Com-
mittee:—

(1) (i) Fiftieth Report on the

Ministry of Industrial
Development — Industrial
Licensing.

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

(2) (i) Fifty-second Report on
the Ministry of Education and
Scocial Welfare—Archeolo-
gical Survey of India.

(ii) Minutes of the gittings of the
Commiittee relating to the
above Reports,

13.09 hrs.
PUBLIC ACCOUNTS COMMITTEE
HUuNDRED AND TWENTY-FIRST REPORT

SHRI JYOTIRMOY BOSU (Dia~
mond Harbour): I beg to present



Death of

235 APRIL 16,

[Shri Jyotirmoy Bosu]

the Hundred and twenty-first Report
‘of the Public Accounts /Committee
on paragraphs contained in the Report
of the Comptroller and Auditor
General of India for the year 1971-72,
Union Government Defence Services)
relating to Defence Production.

O—

13.09 hrs.

STATEMENT RE. DEATH OF

SEVERAL PATIENTS IN KANPUR

HOSPITAL DUE TO SPUROUS GLU-
COSE INJECTIONS

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): Mr. Spearker, Sir, the
death of twenty-one persons in Kan-
pur hospitals as a result of administra-
tion of glucose saline injection is most
shocking. 13 persons died due to the
administration of glucose injection
while the 1emaining 8, who were also
given glucose injection, suffered from
other scvere complications. Engquires
made from the Government of U.P.
indicate that a specific batch of 5 per
cent glucose solution manufactured
by Messrs B. J. Pharma, Kanpur, is
suspected to have caused the death of
the patients. On receipt of informa-
tion about the deaths, the State Gov-
ernment deputed their Joint Director
of Medical Services and the State
Drugs Controller to Kanpur for
making an on-the-spot investigation.
Officers of the Central Drug Control
Organisation have also rushed to Kan-
pur. A three-man Committee of
doctors enquired into the cause of
deaths and is understood to have sub.
mitted its report to the U.P. Govern-
ment, b

The U. P. Government has taken
immediate action to arrest two part-
ners of the firm, The Drug Controller
of U.P., Senior Drug Inspector of the
region and Drug Inspector, Kanpur
have been suspended. Three more
persons of the firm who are abscond-
ing are being searched by Police,
Superintendent of hospital has been
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State Government have also orderd
the stocks of incriminating drug to be
seized from the premises of the firm.
Samples of glucose solution and
glucose substance involved are being
rushed for test to the Centmal Drugs
Laboratory, Calcutta, The stocks of
the incriminating drug have been
ordered to be withdrawn from the
hospitals and the market. Other
States have also been alerted.

The Centra]l and State Government
take a very serious view of the matter.
Drug adulteration ig a criminal acti-
vity and the culprits in this case must
in our view be brought to book im-
mediately and deterrent punishment
administered to them. The question
of spurious drugs was discusseqd in
detail at the recent meeting of the
Central Council of Health which was
attended by rcpresentatives from the
States and Union Territories. It was
decided that concerted and co-ordinat-
ed efforts must be made to fight the
menance of drug adulteration on =a
national scale.

SOME HON. MEMBERS rose—

MR, DEPUTY-SPEAKFR: The
matter has been raised under Rule
377 and the Minister has made a
statement in reply thereto, But, I
will make il a special case.

SHRI 8. M. BANERJEE (Kanpur):
Sir, you must have read in today’s
newspapers that the Health Minister
of U.P., Shri Saligram Jaiswal, wanted
to resign on this issue. He himself
is in hospital now.

MR. DEPUTY-SPEAKER: 1 sup-
pose he has not been given glucose.

SHRI S. M. BANERJEE: I would
request you, Sir, not to treat this
matter very lightly. People have died
and they are enjoying et their cost.

MR. DEPUTY-SPEAKER: I
not. Do not take it that way.

am
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SHRI S. M. BANERJEE: , The
question is this. I am happy to know
that at least two partners of the firm
have been urrested. Three more per-
sons are absconding. But, I know for
certain that in Kanpur, there are
people who will never be arrested
either by the Central Police or by
the State and they were holding, once
upon a time, the highest position in
the public. They were manufactur-
ing—I can mention the names, Hind
Chemicals and others—tincture ginger
for consumption by the illiterate
workers who have died and these
people are still happy and gay in
Kanpur, Nobody can possibly touch
them because they come trom the
family ¢f Rohatgis. I am sorry to
mention this. I wanted not to men-
tion it, but, I had to mention it. Let
it go on record. Otherwise, these
people will not be caught. Sir, one
person is absconding. The Chief Mini.
ster has issued instructions that his
property should be attached. I am
happy over this. I congratulate the
Chief Minister for taking immediate
action. But, I would request that
this matter should not be left to the
State Police and State Intelligence
1 say this without imputing any
motives, Let the hon. Health Minister
and the Home Minister sit together
and decide this. Let them ask the
CBI to probe into this matter. it is
not only a question of supply of this
drug by this particular firm. This
has been supplied by many other-
firms; and who are at the buck of it?
1 have already mentjoned this spurious
drug is a daily routine for the poor
men. This is going on. I have men-
tioned this with full authority and
with confidence and 1 would request
the hon. Minister to refer this matter
to the CBI to help the local intelli-
gence. Compensation should be paid
to the families of those who have died.
In the Ganesh Shankar Vidyarti
Memorial Hospital and Lala Lajpat
Rai Hospital, those patients who had
glucose and saline in the drippers for
the last two days, took out the
drippers and said ‘we are going to die’,
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This had happened in Kanpur, 1 would

request that this matler should be
examined by the CBI.

GSHRI VASANT SATHE (Akota).
Sir, I am thankful to the Minister for
making a detailed statement, But,
you have not stated, what steps até
being taken to prosecute these people
under the ordinary criminal law and
not under the Drug Control Order
under which, only meagre punish:
mentg are given. I said yesterday
that this amounted to a delibereate
and caleulated murder. Now, will you
have them prosecuted under Section
302 of Indian Penal Code for murder?

Secondly, immediate steps must be
taken to help the families by paymnent
of substantial compensation. Tius
assurance should be given by the
Minister. Thirdly, I suppuit the
demand for a CBI probe, because 1
pavc a feeling that this was not an
isolated incident. This is part of a
racket which is going op in this
country of spurious drugs. If you
make an 1nquiry through the CBI it 18
possible that you may find a 'chain
of this spurious drug racket.

SHRI SHYAMNANDAN MISHRA
(Begusarai): When was this

! firm
appointed as supplier?

DR. KARAN SINGH: Two major
points have been raised. May I say
at the outset that I entireiy share
great sense of grief and indignation
expressed by the hon. Members. This
is, in my view, nothing short of
murder. Whether legally we can
prosecute them or not is a matter
upon which I will not opine, because
Wwe wil] have to get legal opinion.
Unfortunately, under the Drugs ana
Cosmetics Act, the maximum penalty
is imrisonment upto ten years. We
intend amending it  separately.
Whether these criminals can be pro-
secuted under some other section or

not is really something for the State
Government to decide.
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One point 1 would like to make very
clear. Shri Banerjee said that there
are people who cannot be touched.
There is nobody in this country who
.is untouchable, who is above the law,

MR. DEPUTY-SPEAKER: We are
all untouchables.

DR, KARAN SINGH: You may be
untouchable inside the House, but not
outside.

If any information is given, if any
proot is given. I can assure the House
that the State Government will take
very speedy action, I have been per-
sonally in touch with the Chief Minis-
ter. I am sure the UP Government is
quite competent to deal with this with
their police. If they require any assis-
tance, whether from the CBI or from
any other organisation, that assistance
will be readily forthcoming from us
I have been in touch with the Chiel
Minister and I kave already spoken to
Jhim in the matter.

On the question of compensation, I
have not got any information. 1 will
take it up with the Chief Minister. I
am sure the UP Government will take
‘the mpecessary steps.

Finally, it is true that these are not
isolated incidents and there is a big
racket going on in this country, We
have been impressing upon the State
Governments, in fact we did it only a
week ago, to apply the criminal law
to drug adulteration.

SHRI VASANT SATHR: It is an
inter-Btate racket. So, the State Gov-
ernment cannot deal with i8. The
Centre will have to intervene.

DR. KARAN SINGH: We have been
impressing upon the State Govern-
ments to modernise their drug control
organisation and put in positions of
authority under this Act people who
really know something about how
drugs should be handled. As far as
inter-State matters are concerned, our
own drugs organisation is seized of the
«matter and I can assure you that what-
.ever is possible will be done.

APRIL 16, 1074

Pattents due to spwriom
Glucose Injections (Stat.)

13.18 nw.
MATTHR UNDER RULE 377

Nxws Irem amour Pares MINISTRR'S
VIEWS ON Prisaerce or U.S. Troors mN
Visrwam

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, a report has appeared
in a Jocal English daily today under
the caption “Mrs. Gandhi Favoured US
troops in Vietnam”. According to that
report, in 1966 when the Vietnam war
was at its height and India was vigo-
rously protesting in public against the
US involvement in it, Prime Minister
Shrimati Indira Gandki, and bher
Cabinet colleagues privately 4old Mr.
Hubert Humphrey, the then US Vice
President, that “it was absolutely
essential that we (meaning the Ameri-
can troops) were there”., This claim
was made by Mr. Humphrey in ap in-
terview reported in The New Yonk
Times dated the 15th April, 1974.

This is not the first time we are
hearing about this. We have also read
elsewhere that she said that Mr. John-
son was a map of peace We are real-~
ly disturbed to see this news-item and
we would like her to clarify the posi-
tion.

SHRI G. VISWANATHAN (Wandi-
wash): Is she replying to it?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENBRGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (BHRIMATI INDIRA GAN-
DHI): I should tertainly lke to reply.

Needless to say, the statement is
quite baseless, My views on such mat-
ters and especially on foreign troops
in Vietham have betn well known.
They were formed long ago, before I
becatme part of the Goverament, and I
had expressed thein in no uncertain
terms when I went to the United
States in 1961 and, later, when I went
as State guést in 1988. I exprusssd
the same views in private as well as in
public. Either the Vice-Prasident has
been misquoted or, perhaps, he is con-
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fusing me with some one else whom
the may have met. This is the only
«onclusion I can draw. My own feel-
ings have been very strong on this
igsue. In fact, this was one of the
major causes for the irritation of the
U.S. Administration towards our Gov-
ernment, We were often told that we
exprested ourselves in stronger terms
than almost any other nation.

SHRI1 JYOTIRMOY BOSU: They are
.brought here as State guests—Gen.
Westmoreland.

——

RE. PROPOSED STRIKE BY
RAILWAYMEN

MR. DEPUTY-SPEAKER: Now, we
resume further discussion on the De-
mands of the Ministry of Steel and
Mines ...

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Seven Iranian students have
been deported. . . . (Interruptions).

PROF. MADHU DANDAVATE (Raja-
pur): Sir, the National Coordination
‘Committee of Railwaymen have given
a strike notice. The former President
of the All-India Railwaymen’s Federa-
tion, Shri Jayaprakash Narayan, hos
appealeq to the Railway Ministry, the
Railway Board and the railwaymen
that in the interest of national econo-
my, a negotiated settlement should be
arrived at, I have given a notice for
that. The Railway Minister should say
something about it.

MR. DEPUTY-SPEAKER: The Min-
ter is yet to meet them. That is wha)
I was told.

PROF. MADHU DANDAVATE. We
‘want to know whether the Minister
wants to assure this House whether
they will make an utmost effort to
bring about a negotiated settlement.
We want an assurance from the Gov-
‘ernment that a negotiated settlement
will be arrived at.

MR. DEPUTY-SPEAKER: That may
e passed on to the Minister,

May, 1974

PROF, MADHU DANDAVATE: It is
such an important thing on which the
Prime Minister has been expressing
publicly and the Railway Minister has
been saying publicly. They should be
given an opportunity to say something
ang assure the House that a negotiated
seftlement will be arrived at.

MR. DEPUTY-SPEAKER: This
morning, I saw these notices. My owa
immediate reaction was that this is
an important matter because the news
has appeared in the press that they
have threatened tp go on strike from
8th May But then, I was told that
the Minister has invited them for an-
other round of talks and discussions.
In al] fairness, I think, we should wait
till then. Let the Minister take an-
other opportunity and, I think, that
will be the appropriate time to take
it up.

PROF, MADHU DANDAVATE: Is it
your contention that, at g later stage
after the 18th, we will be given an
opportunity to consider the issue?

MR. DEPUTY-SPEAKER: Let us
come to the bridge. = Whether it is
worth crossing or not, we shall consi-
der it later on.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Have you assured your-
self that the Mmnister is in a fit state
of mind to meet them?

MR. DEPUTY-SPEAKER: I do not
know. How can I go inte the brain
cells of people?

SHRIMATI PARVATHI KRISHNAN
(Coimbatore) : Yesterday, at the nego-
tiations, we were told that no demand
is negotiable. We want the Minister
to tell us whether on the i8th he is
going to negotiate with them or not

MR. DEPUTY-SPEAKER: How
would I know what he is going to say
on the 18th. It he does not want to
negotiate why does he invite them?

SHRI INDRAJIT GUPTA (Alipore):
I will tell you why, They were invited
for aegotiations ang they found that a
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{Shri Indrajit Gupta]
Member of the Railway Board in-
charge of Staff matters, Mr. Warrier,
only was present. No Minister was
present and nothing came out of it.
When they enquired whether this was
the last word of the Government on
the subject, they were informed by
Mr. L. N. Mishra that this was not
the last word on the subject and that,
it they liked, they could meet him on
the 18th. We want to know whether
the Government has decided, as a
policy, to have negotiations with them.

MR. DEPUTY-SPEAKER: You have
yourself given an answer when you
quote the Minister saying, that this
18 not the last word. (Interruptions).

Tet us wait t{ll that time.

SHRI JYOTIRMOY BOSU: Parlia-
ment is in session. We are anxious to
know from the horsc’s mouth. Why
should we know from the nress?

MR. DEPUTY-SPEAKER: You want
it from the horse’s mouth. I assure
you that, after 18th, the horse will
come and we will open his mouth

Now let us go on to the next item.

SHRI S. M BANERJEE: (Kanpur).
Please give me one minute, Sir, It 1s
true that the Railway Minister will
meet them on the 18th. But already
work-to-rule i{s going on 1in the NF
Railway and also in Kanpur. We do
not want the Railways to be paralys-
ed. I would, therefore, request you
to ask the Railway Minister to make
a statement immediately Otherwise,
Railways wil] be paralysed.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I would like to bLring
to your notice that today a Visitor's
Card for the same day has been issued,
and on the top of that card it is writ-
bte:, ‘To be introduced by the Mem-

. ...

MR. DEPUTY-SPEAKER: You may
meet me or write to me about this. I
shall look into it. Ne Minister can
reply to this.

SHRI KRISHNA CHANDRA HAL-
DER: How is it possible for the Mem-
bers to introduce every time....

MR. DEPUTY-SPEAKER: Please lis-
ten to me. Here questions are raised
where Ministers can reply. When a
matter relates to the responsibility of
the Speaker, there is nobody to reply
here. You write to me or you come
and see me. If there is anything
wrong I will look into i1t and will cor-
rect it. 1 can give you that assurance.
Please do not raise it here.

st wiw fag st (wfen)

woreRE Wt OF frAE W SO
& 5 oY 13 arg &1 wies & a9+
rAE & W sAEAT &1 FANAA W
quTd & qeq way & gt A 99 wEmT 9T
TE ¥ T giaex ¥ uE weeue faur g &
FIF F1 ATSH FAAT SATET g1 T & AT
U qraTs 39 A AW ¢, 6§ 99T
HATE ST AEY | A AATE J HHA AT
T IR AT T AR AT ] AGY
@ & & ag ¥ o ?

SHRI P, G. MAVALANKAR (Ahme-
dabad): On a point of order Every
day some of us are bringing notices tc
your attention on matters which we
think deserve the serious consideration
of the House, and more particularly
with regard to those areas where there
is at present neither popular Govern-
ment nor an elected Assembly. Un-
fortunately it so happens that Gujarat
is one of such State today, and where
there are many important problems
which face us. Now, it is not for me
to say that a particular notice or
motion is less important or urgent than
the others....

MR. DEPUTY-SPEAKER: You may
feel that you have a grouse. 1 do not
dispute that. But please understand
my position also. There are 30 or 40
or 50 notices. Out of all these, making
the best use of my judgment, I have
to select one, and when we select, two
things are important. One is that we
have discussed Gujarat many times
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here; certain things happen in other
parts of the country also which have
never featured; therefore, we feel that
we have to glve attention to .th'ose
things. It is a question of relativity.
Secondly, there are certain things like
urgency; something that has just t!ap
pened, something that is not continu-
ing. It is all subjective judgment.
You may dispute, but all the same you
have to understand that we have_to
pick one or two. We cannot pick

everything.

SHRI P. G. MAVALANKAR: I appre-
ciate all what you say, and I agree
with you. But, I submit further that
there are certain events which are
taking place in ‘Gujarat which have
nothing to do with the events that led
to the dissolution of the Gujarat As-
semtly.

MR DEPUTY-SPEAKER: I will look
into that,

st TrRTRATY ey (TIAT) oW
o FAATar 5 ¥ AN woge AvsAl
Fam vy arAqC ) g AN Hwd
AT UF TTE I FEA AT IA FEA
Farcgud avE af {ud e ¥
gl #r fawizatgamT & @ &
ZiEwT 31 X3 &
MR. DEPUTY-SPEAKER: You are
raising the same thing.

st T Tret ¢ T A
A3 wr gfewr INF oy wA-
RIOA F Ared IT ¥ MRy, ...
(saquw) . .. w7 g WA TER
2 At oY srratfEar aez 73 ot dfew-
T & o0 arq w3

MR. DEPUTY SPEAKER; That will
he passed on to him.

CHAITRA 26, 1896 (SAKA) Railwaymen from 8th

May, 1974
13.31 hrs.

DEMANDS FOR GRANTS, 1974-75—
Contd,

Ministry of Steel and Mines—Contd.

Wt W™ wmee (3)
AR wgred, ¥ w9 g W ar
T FrEn & wfrere e word
F O B A AT AE F ¥
A 461 A% qeHAr Ay & fyEAr
T & wIA Al aweEt g%
TT T & 39 7w 91 AALHT AT
# 27 qgAr NEA § Sy Famar @y
w8 &1 F AU g4 o ey 7
wro e g 6 3 wiver § gw g7 g
g T8 % A

13.31 hrs,
[Sarr DiNesa CHANDRA Goswamr in
the Chair]

1973~74 ¥ gO®@ wFr@Em
FIHAZ AT 1972-73 %7 qaar & g
faemre afrarr w7 §av fawrr ) gy
I ag a1 f5 Fa FT FAT F wror
e wH AT Foast awz F A
gAfrra A7 g A9 | oF A
rdfeza At w0 faey & 395 o
w7 1 v gwd avw wawrd 37 wF
& gron w10 5T A wiew 9w 0w
Y & A1 9% f4TC F4 A 397 gay
W AT %7 e WA i e wo
& waaefeal Ay wfus A fedy awee
frard waafeat &1 Faedix Poprs
SearaA famrar &

¥ a4t wziza & 77 @ wyA1 wEO
fe geare SRy ¥ Aagd B I
77 I A, FAerr S qaqr gy
qAYE TEIT ITAH F4OA & v §
AT ST TIT s740F F77 I5717

LIE I EE L TR
WNRTE Seavr aar FreXat F w.
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aq7 DG, 197418 AFRIL 16, 1974 . D.G, 1974-75
[ www wavee] O fark wrewr tr_'&?gm;
rfe ¥ TR W Wi o e g O SRR weolt ¥ ol 9
qoael W aw § | O qwE wfgw WWMQﬂmmumfm
Nefeat SR K w9, for & ol o) gar o g fe

weqrt # fawdt § WidaT o @wa
wiow af) faerer 81 AT AWQ W
w1 o faafirar § oy € & ufowfa
W HE W W IW W oaga wiwgw
e R W PR
% fog W wIW IS AET
g ¥ 1 & =g g e grar
¥ a qg L AH qaw § fm W
ANEA F orEwEwar § A B WA
2 qr fadw oA feayr W@ 1 WA
g ag @ fe sfasdoe St o
v W R ¥ 99 & F2, ¥4, e,
TR, T ANTHT A F ¥ frar
T § AR A A (SrEvaag) fa R
T qfrare & oF safag &1 A DE
T fusly @ & =g ag P oY
ang 8|

o7 ¥ fers Y oF 99 q T
FHET Y WX A9 & eany fgeAr
STEAT § WIT AT & AT ot A0 g
afe s gEara FTCE™ A qv feg-
@ @Y TRE FEAT A 8
TqT ST Y, T T3 & FRL A
ANFQ fwR & foa s waw aoe
I wEdT AN fwe wigsw ¥ oW
§ goew feafs Fw @ wwdt &
" & wits I 3% ¥ o7 wrean
¥ wawv faverew foafa dar @) et
&1 o Ay aC A ¥ A A A
fromr g, TF SR & B Al it
WA W9 Y Ag A g &
wadt 7ga A g Ay wew f5 & @
TV HAN FY 3@ W wq1a ) QF |

£ & dvwrg ¥ ¥ ¥8 guw 2
wET--faew @ ¥ am Qe

o for & oy wm §, 39 w1 -
WA AT WU ¥ I A dvaar e
Tt § ) ol gy € I K W
* wrx g Y g av &z foree W gt
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SHRI C. T. DHANDAPANI (Dhara-
puram): We are discussing the De-
mands of an important Ministry, the

Ministry of Steel and Mines, I have
my own doubt whether the Ministers
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who have adorned this Ministry rcalise
the importance of this Ministry. The
Min:stry claim that their performance
15 very good and also encouraging.
But when we see the results, we find
that the products of the units under
the control of this Ministry go to bene-
fit not the ordinary people but the big
people. Finished steel aluminium in-
gots, stainless steel and other materials
are being channelised in an improper
way; only the big people are getting
these.

Secondly, there are thousands of
bogus units registered with the Minis-
try getting steel quotas not for their
own genuine purposes but for getting
it and selling it at exorbitant prices in
‘the black market, The Ministry should
come forward and take owver the dis-
tribution system either by themselves,
that is, the Central Government, or by
the State Governments, to enable the
‘people to get their requirements.

I have come across a representation
from re-rollers that they are not get-
ting scrap. At the same time, the big
billet re-rollers, 116 of them all over
India get all the imported and indi-
genous scrap. There are 748 small re-
rollers registereq as small scgle umis,
but they are not able tu get it. They
say:

‘The 123 billet re-rollers members
‘of SRMA are being given the entire
production of tested billets in the
country for rolling just the conven-
tional items like bars and rods out
of this scarce raw material at an
-exhorbitant conversion rate of Rs. 311
per tonne. The irony is that they
are assured of a minimum of 40 pe:
cent of their requirement of raw
materials on a two-shift basis. In
spite of the fact that quite a few
of them had unlawfully enhanced
their production capacities, which
have since been regularised and they
are being given billets accordingly.
Even the additional billet productipn
is being allotted to the billet rerol:
lers, whereas the rerollers, who are
Tegistered in the small scale sector
Wwith their respective State Direc-
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tors of Industries, are not geiting an
ouncg of billet in apite of the fact
that their plants and machineres are
equally and in certain cases better
equipped for rolling any difficult and
special section"”.

So the Ministry should give its atten-
tion ico the matter.

In regard to the production of ingot
steel and saleable steel, the periorm-
ance of al] the three major plants,
Bhilai, Durgapur and Rourkela is very
much disappointing. According to the
figures given here, in p. 29. the per
formance of Bhilai is somewhat better
than that of Durgapur and Rourkela.
It has been stated in the report that
disturbed industrial relations attected
production in Durgapur and Rourkela.
When you can have better and sounder
labour-management relationship in
Bhilai, why could you not apply your
mind to bringing about the same state
of affairs in two steel plants which are
situated very near?

The late Shri Kumaramangalam,
was a wise trade union Jeader. The
present Minister, Shri Malaviya, is a
staunch socialist and frade union lea-
der. I cannot undersiand why the
Minister could not solve the problem
of labour,

There 1s an infectious disease pre-
valent in the country. When they are
out of office, people talk about the
need for a happy labour-management
relationship, the sufferings of labour,
the question of improving their emo-
luments and so on. No sooner they
get into office, they not only forget all
these, but—that 15 the pity—they act
against their own peachings. Not only
in Durgapur, but in other ireas also,
1 have been reading aboutl the problem
of labour relations, for instance, in
Neyvelli.

14.00 hrs,

At page 35, they say that “the year
has not been entirely free from labour
trouble. There were bandhs, demons
trations, gheraos, etc.” This har heen
stated here in regard to Neiveli. But
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I want to emphasise one thing. Even
when there was any trouble, the eflort
on the part of the labourers was very
good. In the details regarding the
Demands for Grants, in that book, they
have said at page 99 as follows.
“Thermal Power Stations; Mines. Ins
talled capacity achieved, 94.4 pec cent.”
As far as thermal power stations are
concerned, only 47 per cent has been
achieved. It has been stated in the
remarks column; “For want of ade-
quate quantity of lignite {rom the
mines.” That is not the fault of the
labourers, At the same time, 1n regard
to fertilisers, it is mentioned as “bri-
quetting and carbonising plant: nine

per cent.” It is also said that the want
of adequate quantity of ligmte still
remains. It has been stated like that

here. That is why I have been saying
that the mistake 1s not on the part of
the labourers but it is on the part of
the management.

As far as Neiveli is concerned, there
is an old agreement between the
management and the labourers. It had
lapsed. The labour wunion and the
management at present in Neivel have
to enter into a new agreement. The
DMK Union, which is the officially re-
cognised union with more than 9,000
workers as its members, had submitted
a charter of demands. The demands
consist of 118 demands covering various
items including sanitation in the
workers’ colony, housing, medical faci«
lities, schooling, etc Considering the
financia] implications and the strained
economic conditions of our country, ve
had submitled a very conservative
proposal to the management. Accord-
ing to the All India Consumer Price
Index, it has to be neutralistd at the
rate of Re. 1 60 per point every month.
The present management of Neivell
offered an ad hoe payment as basic pay
in an irrational manner. The manage-
ment ig very adamant ang it deliberate-
ly postponed the talks offered by the
trade union there. The trade unrion
was compelled to give a strike notice
to the management. According to
schedule, the strike has to commence
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from {oday. But, in the interests of
the nation and of labour on the whole,
the State Labour Minister, Mr. Raja-
ram, took so much of pains to setlle
the issue amicably. But, at the same
time, the management stated that they
are incurring heavy losses, 1 would
like to say that as far as the perfor-
mance of the labour is concerned, there
has not been any loss, I would like to
quote that “from  1972-73, 1973-74,
etc, the profits made run to Rs. 11283
lakhs. But as the rules permit, depre-
ciation has been allowed to an extent
of Rs. 2,634.57 lakhs. It means that
as far as workers are concerned, they
are making a profit, but this is shown
only m the book. You know all the
indusiries are doing this, Deprecia*
tion is a fraud shown not only in the
accounts, but, at the same time, in res-
pect of the workers also. The unit 18
making a profit to an extent of more
than Rs 12 crores all these years So,
there is no loss, Therefore, I would
ke the Government to consider this
very urgently. This must be settled
immediately.

At the same time, another important
matter has to be referred to, It 1s
about the installed capacity in respect
of lingnite and power. In the begin-
ning, the workers were paid daily
wages even though they were making
a very good profit. Another import-
ant thing is this Even the wo:kers
have themselves put in as one of their
demands in their charter of demands,
the point about the second mine cut.
In the draft fifth five year Plan, there
is reference to the second mine cut
and 1,000 mw. of power for Neivel,
for Tamil Nadu The people are very
greatly agitated and disappointej over
this.

Right from the inception of the
present Neyveli unit the DMK wa¢
demanding early action on the second
mine-cut which is necessarv in view
of the continuous power ghortage in
Tamilnadu. The demands of Tamil-
nadu would be 3,620 MW by the end
of 1078-79 against an effective capa-
city of only 1431 MW at present
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Even after the completion of the hydel
projects and the thermal projects at
“Tuticorin and Ennore we would reach
only 2,200 MWS. There is a largg
gap of 1,400 MWs, The‘ Neyveli
second mine-cut associated” thermal
station, will provide thermal power
based on fuel at site. The loss of
power through transmission from far
away thermal and hydel stations can
be avoided. For the Neyveli thermal
plant you utilise mineral resources
which would otherwise be unexploit-
ed. It will take nearly 7 or 8 years
for the mining project and thermal
station to be completed. A delay of
five years for this project will mean
that even in the Sixth Plan Tamilnadu
wil] suffer serious power famine. If
the second mine-cut is not sanctioned
now the future of industry and agri-
culture and general economic growth
in Tamilnadu will be jeopardised.

Tamilnadu is facing acute shortage
of coal. Production in cement fac-
tories has come down considerably
due to non-availability of coal and
furnace oil. Out of seven, four
cement factories have been closed.
“The monthly requirement of cement
4n Tamilnadu is 84,900 tonnes while
the average for the five month period
of guantities actually supplied comes
1o 45,922. The Government of India
have been apprised of the situation.
# has vresulted in the closure of
cement units and largescale un-
employment and it is a setback for
major development programmes. In
the same manner small scale indus-
tries do not get sufficient quantities.
“The demands of small scale industries
are about 310 wagons per month. It
had been reduced to 200 wagons by
the transport authority and that also
does not reach them regularly.

Due to non-availability of coal the
power stations, particularly those at
‘Ennore and Basin Bridge, are not able
to produce more electricity. The re-
quirements of Tamilnadu electricity
‘board are 4,800 tonnes but the supply
is less than 40 p o cent. Only 180
‘tonnes are supplicd. Thr vosition is
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bleak. The sgtanding linkage com-
mittee of India is responsible for coal
supplies from the different areas. The
stock position is nearly empty. We
require twenty days of stock to be
built to maintain power generation.
Now we had introduced a thirty per
cent cut in the power position and
if the required quantity of coal is not
made available in time a further cut
in power supply is imminent. From
figures published in this book it
appears that the coal production had
increased to 79 million tonnes. Coal
is avallable. When we approach the
Minister of Steel and Mines, he says
‘Coal is available, but, there is no
transport’. When we approach Mr.
L. N. Mishra. he says ‘Wagons are
available; where is the coal?” He
asks us.

THE MINISTER OF STEEL AND
MINES (SHRI K. D, MALAVIYA): It
is not said now.

SHRI C. T. DHANDAPANI: I will
come to that, The Minister of Rail~
ways says ‘Wagons are available, but,
where is the coal?; show me the coal
and I will carry the coal to Tamil
Nadu’. When we ask the Shipping
Minister he says ‘Where is the coal
and where are the wagons?; Show me
both and I will carry the coal from
Calcutta to Tamil Nadu by ship’. This
is the position, We are disappointed.
The three Ministers are not at all
working in coordination. Sir, here,
I would like to quote what the Rail-
way Minister has said during the
debate on the Railway Budget. He
said that there is not so much of
shortage in regard to wagons.

SHRI K. D. MALAVIYA: Is the
hon. Member aware that some coal
has moved to Madras by ship?

SHRI C. T. DHANDAPANI: If it
has been moved, I am grateful. But,
we are expecting more from you.

Mr. Mishra has said:

“the daily’ average number of
wagons loaded “rom different coal
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mines during the current financial
year up to the end of January 1974
was 7.450 wagons as compared 10
8.038 wagons....”

He has said that the shortfall is very
small. At the same time, he has said
‘I is not my responsibility; it is the
responsibility of the Coal Authorities
who are dealing with this’. He said
this in the very same debate, when he
wag replying to the discussion on the
Railway Budget.

Finally, before I conclude, I would
like to refer to the Salem Steel Plant.
The amount has been reduced to Rs. 3
crores, But, ag far as the present
position in regard to the Salem Steel
Plant is concerned, 2525.52 acres were
acquired by the State Government for
Hindustan Steel Construction Corpo-
ration. But, due to this reduetion 1n
the original allotment, certainly, there
would be unemployment problem and
about 7,500 workers would lose
employment. Ip the Budget alloca-
tion for 1974-75, the amount has been
reduced from Rs. 5 to Rs. 8 crorés.
The expenditure during 1973-74 is
expected to be Rs. 3 crores. The allo-
cation of Rs. 3 crores for 1974-75
would mean that no further progress
in regard to the project would be
possible; no development works will
Be taken up and the completion of the
project will get further delayed.
Doubts have been created in the
minds of the people whether the
Central Government would complete
this project. I want a categorical
reply from the hon. Minister, whether
Government have any idea of discon-
tinuing the project.

Lastly, I would like to refer to an-
other important thing. In this very
august House, an important and an

eminent hon. person has made this
observation. I quoéte here—
“Therefore while we all should

try to press the Ministry to be
more efficient and to have proper
coordination in order to make rapid
advance we also have to see that we
go the socialist way. We should try
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to transfer the entire thinking pro-
cess and introduce in the services
and in the working of the produc-
tion Units, a new spirit and a new
dedication in favour of the publie
sector and not in favour of the
mixed sector. I, therefore, plead for
a bolder plan; I plead for con-
verting the whole pattern of our
production into State control.”

That eminent and important person
1S none else than Shri K. D. Malaviya,
the hon. Minister of Steel and Mines.
He said this when he was taking part
in the discussion on the Demands for
Grants in respect of the Ministry of
Steel and Mines. He made this
observation on 4th May 1972, As he
pleaded before the then Steel Minis-
ter, in the same¢ manner, I now plead
before him for a bolder plan and I
plead for converting the whole
pailern of our production into State
control, I want a categorical answer
from the hon. Minister, whether he is
going to nationalise the entire steel
trade.

SHRI P. M. MEHTA (Bhavnagar):
Mr. Chairman, I will first deal with
the coal situation, its production,
distribution and pricing. The people
of this country now fee] that the basic
objective of nationalisation is defeat-
ed by inefficiency, corrupt practices
and maladministration on the part of
Government the Ministry of Steel
and Mines, headed by Shri Malaviya,
in this case.

It is claimed that production has
increased. In that case, why is it that
coal has become scarce and very
little of it ig available? In fact, the
railways do not get coal to run even
their own trains. In my constituency
along nearly 48 trains have been
cancelled. four mail and express
trains, 22 passenger traing and some
17 or 18 mixed trains. How has this
hc:x;lpened. it there is no shertage of

?

Whenever the Government find
themselves in a diffieulty, they blame
the workers. Ip it not the duty of the
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Government to act as a model
employer? But they do not attend to
the problems of the workers. On the
other hand, they blame the workers
for all the ills, which is not fair.

Coming to co-ordination, as my hon.
friend has just now rightly stated, the
railways blame the Steel Minustry and
the Steel Ministry blame the rail-
ways. When we complain in this
House that there is no proper co-
ordination between the different
Ministries, both the Ministers defend
each other. Unfortunately, they do
not go into the root of the problem,
whether there is a fall in production
or there is only transport bottleneck.
They do not put their heads together
and the result is that consumers and
the industry suffer.

Coming to the cost of coal, it has
gone up by 200 to 300 per cent, not in
far away places like Bhavnagar, Raj-
kot, Bhuj or Ahmedabad but in places
which are very near to the coal fields
like Calcutta and Ranchi.

Because of the shortage of coal
many industrial units, engineering
units,’ brick manufacturing units and
textile mills have been compelled to
lay off their workers. Thousands of
workers have lost their wages in
Gujarat as a result of it. Production
has also been hampered. Yet, Gov-
ernment have uot taken care to supply
adequate quantities of coal to the
industries,

When we write to the Ministers in
the matter, they acknowledge the
letter stating that they will look into
the matter and then write to us again.
But they never write to us again. nor
do they attend to the problem. So,
the poor consumers and people be-

longing to the low income group
suffer,

This situation is the direct result
of two things. One is low produg-
tion. Tt is claimed that production
has gone up. I say that it is not so.
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Another thing is want of coordina-
tion between the different Ministries.
If the production has gone up, I would
like to ask the Minister why the
B.C.C.L. and the C.M.A.L. made such
huge losses of the order of Rs. 30
crores, Why iz it that the prices rose
from Rs. 3.50 to Rs 18.25 for coking
coal and to Rs. 12.20 for non-coking
coal? After having raised the prices,
the economy of this industry, I think,
is not in proper shape.

I ask as to why they have nol paid
Rs, 10—15 crores to the nationalised
Banks in spite of court orders. Why
they have paid R-. 2 crores to select-
ed foreign dominated companics or
banks Why they have not paid to
the nationalised banks when they
have paid to the foreign dominated.
companies or banks. This is their
usual method. They always favour
the foreign-dominated companies. I
ask whether it does not amount {o the
contempt of the court. If I were
wrong in my say, I challenge the
Minister to give facts of the ex-mine
owners, the public limited companies
having more than 70 lakhs capital and
the payments made to foreign banks
and natianalised banks against total
collections for coking and non-coking
mines separately.

1 would further ask the Minister
to furnish information to the Houme
about the names of mining companies
which have raised more than Bs. 50
lakhs as share-holding capital since
the I.BR.D. loan to the Governmeut
of India for coal industry, the amounlr
to the credit of the B.C.C.L. and the
C.M.AL. as on lst June 1978, as on
31st August, 1973 and the latest posi-
tion and the amounts paid to the
nationalised banks as on these dates
on behalf of those owners and the
balance of the short-term borrowings
of the above in respect of coal mines.
They have paid more to the foreign
companies or the banks and they have
deprived their dues to the nationalis-
ed banks. That is my charge,

Then, if they are gure that the pro-
duction has not fellen, the Minister
should furnish six-monthly production
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figures for January—June and July--
Decentiber for the years 1870, 1971,
1972 and 1973 along with investments
for Chanda coal-field which is nearest
to the Baroda-Bhavnagar-Poona
industrial belt. Let him also mention
the names of the collieries and the
production of these coal mines.

1 would also ask him to give the
same information in respect of the
Sudemdih mines of the Government
of India for the same period and the
investment till today.

Now, I want to bring to the notice
of the Minister the problems of re-
rolling mills. This is also an example
of the non-cooperation between the
iwo Ministries or indifference of the
concerned Minister and the Ministry
to the problems of their own Ministry.
As you know, mostly, the re-rolling
mills are the units in the small-scale
sector. They have one problem re-
garding the excise duty,

The re-rolling mills have approach-
ed the Finance Ministry. but their
stand is that, because the matter has
now gone to the court, nothing could
be done. But why did the matter go
to the Court? It was because the
local authorities or the subordinate
authorities never cared to take right
and logical conclusions, The Cen-
tral Excise Department is allowing
clearance as exempted goods bars and
rods produced from ingots purchased
from main producers, i.e.,, the Hindu-
stan Steel Ltd, Tata Iron & Steel
Company Ltd., etc. However, if the
same bars and rods are manufactured
from ingots purchased from mini steel
plants, the Department is demanding,
and insisting on, payment of excise
duty. I would like to know from Shri
Mslaviya whether he is aware of this
problem. Will it not affect the pro-
duction of bars, channels, ete., pro-
duced by the re-rolling mills using
the ingots from the mini steel plants
which use this scrap? I would re-
quest the hon. Minister to take
initiative and discuss with the Minis-
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ter of Finance. The Minister of
Finance and the Minister of Steel and
Mines should put their heads together
and solve this problem instead of giv-
ing a reply that some party is
aggrieved over the decision of the
lower authorities of the Excise De~
partment and has gone to the court
and, therefore, they would not look
into the problem. That should not
be the attitude; that is not the way to
dea] with a problem which directly

affects production of important
materials, engineering and building
materials,

1 would now bring to the notice of
the hon. Minister one very small
matter but which is very vital for a
common man. An ex-employee has
been deprived of the pension given
by the coalmines before nationalisa-
tion. I had written to late Shri Mohan
Kumaramangalam and then to his
successor, Shri T. A. Pai. Both of
them acknowledgeq and said ihat
they were looking into the matter and
that they would inform me as soon as
a firm decision was taken. It is not
an isolated case. It is a question of
principle, whether you want to conti-
nue the pension given by the private
sector to its employees after nationali-
sation. I have written to the hon.
Minister giving the reference of the
communications addressed by late
Shri Mohan Xumaramangalam and
also by his predecessor, Shri T. A.
Pai, and have requested him to look
into this small matter. It has affected
and ruined the life of 8 common man,
an employee. But it has not yet been
looked into. I think, he has not even
acknowledged it. Is this the attitude
of the Government towards the
employees? This reflects on the atti-
tude and approach of the Government,
the Jabour policy of the Government.

In conclusion 1 would request the
hon. Minister to give the information
I have sought and to look into the
very small case of that pensioner who
was getting pension before and who
has been deprived of it after nationali-
sation. I would also request him to
discuss the problem of re-rolling mills
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with the Finance Minister and solve
it in the interest of the country.

Dr. MAHIPATRAY MEHTA
(Kutch): I rise to support the De-
mands of this Ministry. I have speci-
fic reasons to support these Demands
because under the dynamic leadership
of the late Shri Mohap Kumara-
mangalam, a new turn was given to
the whole aspects of coal, steel and
other vital minerals. I am happy that
this is being followed up by an
equally dynamic leadership of Mr. X.
D. Malaviya who holds the same
ideology and we would like to ree
maore progress made under his leader-
ship. i

We are glad to note that as far as
minerals are concerned, the production
has jumped from Rs. 466 crores in
1971 to something like Rs. 521 crores
in 1973. Not only that, coal produc-
tion also has increased to the maxi-
mum this year than the lenear years
of 1971-72. Although the production
has increased, there are many things
10 be attended to. And the main
thing is the system of distribution.
Formerly, two years ago, the stocks
at the pit-heads were gradually re-
duced, but this year it has again
gone up. Here, I was told and T heard
the Deputy Minister saying in reply
t0 a question that due to diesel and
petrol and other oils getting costlier
ang scarce, the road transport has
gone less. I would like to ask him
whether it is not a fact that hundreds
of trucks are waiting daily at the pit-
heads for the coal to be loaded. They
are being detained for days and days
and as you know, if one truck is de-
tained for a day, it will have to be
paid Rs. 250 more. Now, what
happens? They have to pay more for
the coal and at the same time, they
have to pay Rs. 7 or 10 more for the
coal or to get the truck and sometimes
they load ten tonnes of coal while the
price of only 5 tonnes is credited to
the account of the company. Here I
would quote the Sanskrit saying:

aprTey e sready, Fherey wef Faemer:
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Similarly. from corruption black
money is generated and from black
money price-rise arises and the price-
rise leads to discontent amongst the
masses. I am sure under the dynamic
leadership of the new Minister, all

these malpractices will be put an end
to.

Let me tell you one thing most
seriously. Corruption is not taken
seriously at all as it ought to have
been taken by the people concerned
here. That is the worst luck of the
people of India to-day because it has
spread to the remotest corner of the
countiy and it will ruin us all. This
is the basic task left behind by the
late Shri Mohan Kumaramangalam
and I hope it will be taken up by his
successor in all ils seriousness. It is
rightly said by my friend that the
distribution of coal is very important
now because at present the only
source of energy is coal and after the
oil crisis, it has assumed a specific
significance and importance in the
country. You should see to it that it
reaches the utilisation end, the far end
just like the western end from where
I come. I am more concerned about
Gujarat. That is why I am referring
to it. That far end Gujarat requires
19,000 wagons per month. Gujarat
being the centre of most of the tex-
tile mills and Gujarat produces the
bulk of the textiles of India, to-day
it hardiy gets 10.000 wagons of coal,
hardly 60 per cent of its requirements.
Most of the textile mills are on the
verge of closure. Our thermal stations
are starving for coal. Only Dhuvaran
supplies power as they depend on
residual oil. The complaint is that
coal does not reach them whatever
be the reason.

What about soft ceke? It hardly
reaches 25 per cent of the total
requirements. It is used in small-
scale industries for brick-making,
tiles and so on. They are totally
closed now and thousands of workers
are without their jobs. That is the
position. The spiral of prices is rising
day by day and it is a vicious circle.
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We have seen the courage and valour
of Gujarat spreading all over India.
It is time we keep @& hold over
things and we should root out corrup-
tion from every sphere of life and we
should give satisfaction upto the last
man of the Indian nation. This is
very necessary, Sir. But what hap-
pens is that we still go on following
the old routine system. Labourers
working in the pit-heads, working in
the mines, are not given any basis
amenilies at all. Take for example
Poland. Poland is a country where
you will find that to call yourseif 2
mionr is a prestige. The whole eco-
nomy of Poland is on the mines. b¢)
he is a son of @ minor he will be
most respected. All minor families
are respected there. But if you ses
the condition of the miner over here
who works in the mine you will
find that he is treated as if he is the
most insignificant person. The man
who works under the mine is paid
less but the man who just counts the
head, who just sees how many head-
loads a person carries, is pald much
more. 'This is the situation. So, the
condition in our country is the same
as it existed in the olden times. This
should be changed. What we need is
a dynamic leadership to change these
old systems.

¥# coal is not being reached to the
nearest part of the pitheads, how can
it reach the farthest western parts of
India? But there are alternative
methods which could be developed
over the western parts. As early as
in 10563, this was found when Saura-
shtra was a separate State; the lig-
nite plot of land was taken on lease
from Xuich State bv Saurashira
State to produce electricity. As early
as in 1932 it had been found that
lignite is there and it could be exnvloit-
ed. But we are now in 1874. Nothing
has been done up till now. It Is be-
yond doubt that huge quantities, 100
million tonnes. of lignite are there
be exvlvited the overhead expenaes
here are much lower than in Neyvell.
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The caloric value.pf the lignite in
I.Kutch is much more than the lignite
in Neyveli, it ia much superior in qua-
lity. For the domestic fuel they can-
carbonise this lignite and they can
help afforestation in these  desert
areas of Rajasthan, North Gujarat and
Kutch. It is a very good thing that
they are developing carbonisation in
some coalmines of Andhra. This Lg-
nite in Kutch, if it can be carbonised,
could be used as very rich domestic
ffzel. This is my respectful submis-
sion.

Take aluminium and bauxite. I
visited Hungary and the conditions
there are the same as are found in
Kutch. Our lignite and bauxite de-
posits are found side by side as they
are found in Hungary.

Aluminium, a non-ferrous metal, is
the most important metal for any-
thing. See what is the preduction of
aluminium ip this country? To-day
we are totally dependent on imports.
A project has been set up in Madhya
Pradesh for the purpose. Another
one is proposed to be set up in Rat-
nagirl. But, none of them is produc-
ing the required quantity of alumi-
nium, This is the state of affairs to-
day in spite of the fact that there is
a huge quantity of bauxite deposit
available side by side with lignite in
Kutch. It has been proved by the
experts of Neyveli Lignite. We toock
the advice of the GDR experts and
they also agreed that best quality
bauxite could be used as a raw ma-
terial and power can be produced
very easily from lignite. I do not un-
derstand why, in a developing coun-
try like ours, for setting up an in-
dustry anywhere only 3 political de-
cision is taken instead of taking a de-
cision based on merits? Here is a
most backward area in this country
which is on the border. There iz qujet-
ness evervywhera now in (fuiarat. Let
me tell you that let us not test the
natience of the reople of Guiarat any
more. We have come out of that test
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only recently. Here is a most back-
ward area which 1s on the border
which is gallantly facing the calami-
t1es that took place continuously in
the last six years. This backward
area faced droughts in the last six
years in spite of the fact that there
are potenuiahities.

Coming to the stee] Plants let me
point out one thing. You take only
political decisions wherever there are
agitations for setting up any plant.
Where there are agitations, Govern-
ment has succumbed to them. And
they have put up plants there, All
your steel plants have not proved
successful because of that. Nothing is
done on merits; everything is done by
Government at the political level.

I would request the Ministey to
see that the coal that is being sup-
plied is absolutely free from adulte-
ration. You just come and see the
wagons which are carrying coal. There
are shells and the coal contains im-
purities. There are impurities in
coal; till they reach  Ahmedabad,
more than 10 per cent of coal is lost
due to pilferage and another 10 per
cent is lost due to the impurities in
coal. Apart from price rise or black-
marketing, the people have to pay
this extra cess. Apart from this sur-
charge, they lose a large quantity of
coal because of impurities.

Coal industry was nationalised. It
is worth nothing unless we are able
fo achieve the desireq objectives. See
the nationalisation of steel plants. It
is the rich people who get advantage
of it for their skyscrapers and big in-
dustries. After nationalisation of steel
ingustry, look at the condition of the
poor people. They have to pay a
heavy price for the steel to-day. How
can a poor man getting Rs. 10,000
per emnum afford to get the required
quantity of steel either for his house
or for organising a smal-scale indus-
try from black market? The poor
min hag to get his steel at the black-
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market rate. I say that the people
who have got an income of Rs. 10,000
a yeuar should be given preference in
the matter of allotment of  steel
either for construction of their houses
or for setting up smallscale indus-
tries.

But, Sir, unfortunately 1 come from
that constifuency which has been affect-
ed most by the nationalisation of coal.
Not only coal, but, even in foodgrains,
Kutchies have the monoply in Bomi-
bay—90 per cent of those are Katchies.
I do not want to plead any mercy for
these people. I am not asking for any
compensation or anything of that sort.
I would only ask you not to follow the
dog in the manger policy so far as
Gujarat is concerned. You do not
have any minerals to be exported so
far as Gujarat is conceined because
it has got the reserves. You can give
the development of minerals to these
people who have been displaced from
there.

If you follow the socislist path, I
shall be the first person to support
nationalisation of any industry. Xind-
ly see that our backward area is deve-
loped when the raw material required
for setting up an industry is available
in plenty. Why delay all these things.
Since 1948 lignite and bauxite have
been found but they are being ignored.

So, Sir, I request you I, having come
from the most backward and famine
stricken State,—to take this into consi-
deration.

st wefny Aromw oi¥ (vEge) -
wamafa off, # seeir AR N F ww
frgra o @y wwfao s =
# 5 o fow feorddiz Y ot
forcrarfy & o feardtiz Gt ¥ PR
oY SAeAW ¥ Anhia € a7 ¥ erey
fmft A7 ) e AT Aoy
N aww & AeAraem § ot
T A Frpe arlt sT aAm o
N e NFmR In s
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wit ey wrewor atE)

TAETT ®Y WA qar A 8
o Fw e wen Prdcaarawdt §)
# afy wma qrar w78 fEw agd
el Wawr H o TR AIE ST ¥ TF
weT ¥ IAX T AAAE weAT AV 7 w7
ar Td AT wr wefrg  Faio
fear fe Swd @w gEe ¥
Tanfeiom, TrgiEwmd o SeEd
& @Al #y ager wrgy € & 7
AR AT RAAT WA AT FFTH
FAFE I AT w9
o1 giwagiofam wiw § I
e w fE Sowr eyl W ET
iR o fevre gfew g
AXFA TN T aw TS
aRfers g ARY Y,  STRTHIT
W gAYy a7 Ay g & adY
wwn  qmar fatwd w1 Fw W@
Ay aifgdl &1 FAAT §, AT
TIizE w firve w & oarfaEer
1 wrw AfT & et s W@
2 fam s amA gw F wac S A
1 AT g R § a7 AW
gar W & fv  weA wdl
W AAAT Iy SIY F A w7 4T
§ o0 ¥ swx Adf waw @
wifs  wro seaww aT
TATA  WT AR AW & T
aw vl @i g 1 Hwew
gt § v ¥ @y fmtw afy
g Wi & fg G § afe gawr
frator frafedma wix sSieve A
W Ffg gwr g W W@
frafe & 9o § o wraaT o
Rt gde W ¥ w3
T AT G o IEE IR D
W & wIw Fgraw OF oA
ety aar W o %
fig® 37 wanfux dur &+ @
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T g foer T qERewe
¥ v ¥ a8 q¥y A 7wk
A i Ewmfr o wany
&N TR-TT  uEEiEtEaY %1 ¥R
A FAEA &

14.49 hrs,

[SHRr IsHAQUE SAMERALT in the Chair]

¥ w1y g AeT g fe oy @
Farmfr S ¥¥ ST g5 SSET
9EA & Al W1 B IO €4
FATAT AEAY W T Ay H AT oA
@ TEMHAT- o o &
o 8 IUN gu & fAaw e
qfg goarg v 2w 9 IA@m- 96}
Ffugm ATt &1 ow
T AT W a4 Sevedg w7 faar
s At 99 % fom o faeew §
AT 0% T T B SUR 98 #Y
Fera & faw faan e, &t 99 & fag
o foeew § S9E fan s Aifa
fruifra &7 Jnit © Erar A wrEfar
faeen Y A Al wWIH A #T
% RAGATar § | ¥ewgar
g f& ag it wmow frew & 99
av @efad | W H uwewdr Sl
afe ol a0F & ww Ay B
FEm  Hdi ®T A I gT W |
o1 GF FHI A WA AT ¢ AUe q|
FE T AT G TFE gEw T
& SAE W E wTE O ey A
a@qlmﬁraﬁmmswm
2 TEF FIURT  FEAAT 9
o o o o ﬁ!‘mmum':zi
W g Al N wwH FIEAr
@ | aE A dEwr wmw ar
o verdd qw W /S qAv e |

TiaregUT ¥ qE WY W
Wreema fia @ s Yo & wind
MY F AT 9T fr 197172 ¥ W)
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doTagvT & a1z &Y 5w § AT
AR F T Hiws ST FoarAnar g,
foaY & wrz gafag & FAT ARAT
s & qrrn § fr war oY I WY
T w9, fa 3T HIFEr § A
gy 3 ) 37 F AvE [ B IGAT
a3 fF Fr serew & wiwE ¥ §7
&1 FT E? S A IUAATATALY &
fom & awz & ww W R N
7w 7 w1 amdw af @
qr W@ E ) ARIT O AN AL
W & AT w1 agar srarfag
quell

A 5gr wm sy § o gl sav
9N R 1943 F, F17 AATAEAIA F
SET A Hlo Ao HYo FTN FHIAT 4T
dYo MrToxTo ¥ gAIT AT SAL AW &
22 fosi ¥ AT FIW FW WA &
o & o AWAAEERET F
arg I w1 ¥% Fya A9 fww Wré
gmifr ag ar @gr § & %@
art w1 s AW 7 sl
& nf, g % fan ey adnT &
safagar & af,  dfe ST awge
aral & Jear ¥ g7 qm amda ¥
49 At & sy Fvx F iy IXE 7
fesrgx g1 a7 W 39 S FW QY
fom vy & vx Hfor gl
fawr weadls  ARA FATT FREW,
fecdt fafpzy  wiv amdwm A
Wt ¥, 39" 7@ A Jarawm 0
fr <9 wag?l Favaw Ny oF fafiaw
Ny fraifer 3T st 14 779,
1973 F1 Wi 4R FWIT FNAF T
TREYT FFT AN ATING F AT AN
TR 97 I &1 ¥ 3T T AEAT G

“In view of the realities of the
situation in Eastern UP, as the
Gohrakhpur Labour Depot has been

supplying labourers not only to coal
mines but to other industries also,
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it could continue as its special em-
ployment exchange. Its continue
role would be decided upon in due
course, in consultation with the Gov-
ernment of UP and if necessary a
group or a committee may be set up
to study and make recommendations
regarding the matter and the scope
of the ‘Gorakhpur Labour Organisa-

tion in the light of the abolition of
the CRO.”,

WS EL WRAZT AFIT 4T g F o
ARAE HlY Y F @@ wemET 14
e, 1973 %t faar

A1 TH YA
Farmw @ w1 gmr ! omdy
WEAT IR IA QA qrvEyT

gy 2T FmawmA  {Y s w9
W & W aRsAT s¥m ¥ gdt
fadi w9y §awgy @Y QAT Y
FH TR AT Y, QT ST
g1 memag g fx qaf svemdn &
#ag? ww, anfsrfe @% nd & wa-
30 F@ #fe agt I39W 9 WiT
afus  §, wagdt ¥ gAm ol ard
gavl amaT agr &1 & Aav St &
oY F%d § g § onAar wigar §
HARAITFRT AN §, A
FIN &g 21T o1 Y 7 FWTAY
AR §, Y& ART T SEA
ait § Ay ;aAfr F oag oy
ez FT | ‘

AN AATFIEaT g8 Awa fam
3" & fA & o &7 wagae 2T )

PROF. MADHU DANDAVATE (Raj-
apur): Mr. Chairman, the success or
failure on the steel front vitally affects
all round developmental activities of
the country. From that point of view,
as essment of the peformance of the
Steel Ministry acquires really, great
assessment of ithe performance of the
tain important issues like restructuring
the Stee]l Authority of India, augment-
ing production, efficiency of various
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steel plants, pricing policy, corruption
mvolved 1n the distribution of steel
and mishandling of labour disputes

<ome into prominence.

Very often, whenever Wwe tr_y to
point out certain lacunae and failure
:n Government policy, we are always
told that it is, after all, a global Pheflo~
menon. When we speak of rising
prices, we are immediately provided
with statistic of rise in prices in difle-
rent countries; when we advert to the
newsprint crisis, we are again told that
1t is a global phenomenon. But 1 would
like our Government to consider the
global phenomenon so far as sieel pro-
duction 1s concerned. They cannot
rely on the global phenomenoa when it
suits their convenience, but reject when
1t is probably inconvenient to them. I
find the performance of the steel plants
becomes very dismal when you take
the global picture into aceount. For
instance, in the USSR, last year the
production was 131 million tons; in
the US it was 136.5 million tonnes;
in Germany it wag 49.5 million tonnes
and in an Asian country like Japan it
wasg 119.3 million tonnes. The produc-
tion in India—I am quoting the figure
ihough you may think that I am mis-
quoting~is only 5 million tonnes.
When they refer to the world pheno-
menon as far as rise in prices is con-
cerned, they should also take into ac-
count the production in gur various
steel plants public ang private, and
compare it with the world figure. Here
we find the figure is so dismal, only 5
million tonnes.

Labour problem and the manner in
which they are dealt with are vary
also very important in this context.
Efficiency cannot be maintained merely
by streamlinging the adminigtratior of
the steel plants, That aleo is very im-
portant. I am not one of those nut
responsible persons who will claim that
efficiency depends solely on labour; it
also depends on the administrative
pattern; it alsp depends on the econo-
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mic discipling introduced into the in-
dustry, it also rests on healthy indus-
trial relations. Our Government al-
ways tell the private eatrepreneurs
‘You have to be an 1deal employer, But
what type of ideal employer are our
Government as far as the stcel and
mining indusiries are concerned? I
do not want to dwell on the problem
at length, but will only give two illus-
tration which can generalise the pro-
position—1 do not want 1o speil out
turther details.

The construction sngineers of Bokaro
stee] plant hag some grievances. On
30 March 1500 of them hed assembled
to meet the Managing Director in oan-
nection with their demands which
were purely economic. There was
no question of these people act-
ing as agents of a foreign
agency or as the handmaids of
Right reaction: they were trying to
put forward their economic demands
related to promotionsl policy, super-
anuation contracts, dismissals and,
most important, recognition of their
Union on the basis of accepteqd stafe
norms.

15.00 hry,

So, these are the legitimate to
demands which they wanted to discuss
with the managing director, and when
they were assembleg there and de-
manding that they would like to meet
the managing direcior, what did they
get in return? The ideal employer did
not try to offer the negotiating
table, but they were lathi-charged, and
they were arrested. 1 have with me
here a photograph which indicates that
700 of the arrestey men, out of 1,500
arrested, were put in truck and they
were carried to the police station. I
am prepared to Jay* this photograph
on the Table of the House. It makes
very attractive reading as to how even
the accommodation problem is not
solved, as far as this truck is concern-
ed. The 1,500 construction engineers
were arrested and they were lathi-
charged in<tead of being offered the
negotiating table, they were treated
this way.

*The Speikers not having
mission, the

subse quently accorded the necessary per-
photograph  was not treated as lald on the Table.
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THE MINISTER OF STEEL AND
MINES (SHRI K. D, MALAVIYA):
Shall I dare to correct my hon. friend?
Perhaps 1,500 people were not arrested;
it was only a couple of hundreds or a
little more were arrested, and that too
for reasons which I will state and per-
haps he will pot differ from me about
the reasonabless of this.

PROF. MADHU DANDAVATE: My
information 1s on the basis of news
papers and various stutements issued
by the unions; they say that 1,500 were
arresteg and out of that, I was told
that 700 were put in the truck. Now,
I do net want to do the exercise of
making out how many can be seen in
the photograph. You can very well
see from the photograph that there are
definitely a few hundreds, But it is
like this: if you were to say that the
number of cases where corruption is
indulgeqd in is not 60 per cent but it is
08.5 per cent if such statistics are
given, they do not nullify the real pro-
position at all.

Another illustration I would like to
give., M is a question of recognising
a ynion also. Since the mines form
part of the Ministry of Steel and Mines
—~-it is part and parcel of the same
Ministry—I would like to give arother
devastating illustration. On the 9th
April, 1974, there was an armed attack
on the Baulia Quarry Mazdoor Sangh
office by some INTUC workers. 1 have
in my possession all the names also of
those leaders who attacked them.
One name is Tripura Mishra, who is
the local zamindar a supportier of the
INTUC. Many oither irade union
workers were alsp involved in that
armed attack. 31 trade uniomsts near-
about that trade unniop office were in-
jured. There were a number of trade
union organisations affiliated to the
HMS which has been recognised for
more than 35 years by democratic
means. They could not capture the
union. Therefore, they indulged in
armeg attacks on this particular office.

I had tabled a Calling Atten.
tion notice. 1 have notice wunder
rule 377 also. But I was told
that I could ‘place this parti-
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cular point during the discussion of
the Demands for Grants of the Ministry
of Steel and Mines. Therefore, I am
bringing it to the notice of the Minis-
ter, and 1 am sure he will take due
note of this and see to it that such at-
tacks on trade uniop offices of demo-
cratically accepled and recognised
unions will not be indulged in.

MR. CHAIRMAN: The hon. Member’s
time is up.

PROF. MADHU DANDAVATEL: Sir,
please give me a few minutes more.
There 1s the problem of restructuring
the SAIL, the Steel Authority of India
Limited The performance In the field
of production 1s extremely poor and
the structure of the SAIL is such that
they have not been able to deliver the
goods, they have not been able to aug-
ment cfficiency ang they are not able
to ensure that the underutilised capa-
city, 1s harnessed in a proper way.

The holding companies are develop:
ed in the most lopsided manner. Like
some of the modern ladies, fat ladies
putting on weight at the wrong place
some of the holding companies are put-
ting on weight at the wrong place, and
I hope the lopsided development in the
entire structure of the Steel Authority
of India Limited and also of the holds
ing companies will be ended,

SHRI NAWAL KISHORE SHARVIA
(Dausa);: No aspersions on ladies
please.

PROF. MADHU DANDAVATE: What
is wrong in that?

oWl wgEg T T I Ry
A COESI rAc A HESIE I T ol |
.75

PROF. MADHU DANDAVATE: 1
have a sense of humour and so I do
not mind that, While the holding com-
pany is major effort to restructure the
public sector, it must not only process
al}] Government shares in Hindustau
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Steel Limited and the public sector
iron ore and coking coal mining units
but also act on behalt of the financial
institutions in relation to shares held
by them in private sector steel plants.

As far as the pricing pelicy is ccn
cerned there is potential mischief in
the dual pricing policy. I concede
that this potentiality has been reduced
to some extent, because on the same
type of item there are no two prices
fortunately, unlike sugar. They have
introduced a system by which the
priority sector like the Rallways, pub-
lic sector undertakings and the core
sector have been given rather a fair
price. At least to that extent the mis-
chief has been minimised. At the
same time the operation of the dual
price also has been taking place in
such a way that there is a lot of cor-
ruption.

I shall quote only one instance. On
the floor of the Maharashtra Assembly
in reply to g question, it was admitted
by the Minister that 3,000 tonnes of
stee] found its way into misuse in
the period from August 1972 to March,
1973. Al of us are extremely sympa-
thetic to these small scale industries.
Unfortunately a number of camoufiag-
ed small scale industries are coming
up on paper. Steel quotas are obtain-
ed and then those are sold in the black
market. In my owp State of Maha-
rashira, particularly in Bombay, 40 per
cent of the stee] quota that is received
by certain firms ard companias are
being sold in black market. I try to
call the attenticn of the House to these
malpractices 1 hope the hon Minis-
ter /will take note of this. In view
of all these Qiffculties. I hope the Mi-
nister would try tn cevote more aiten-
tion to the restructuring of the Ste-l
Authority, eliminate corrupton #znd
lacuna in the dua]l price system and
also ensure that there are better re'a-
tions between the employers and the
employees so that efficiency and pro-
duction can be stepped up.
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): May I inform the House
that the hon. Minister Mr. Malaviya
will reply to the debate ab 5.15 P.M.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): A large
number of points have been ruade by
hon. Members who spoke on the De-
mands of the Ministry of Steel and
Mines. Steel and coal are the two
basic materials on which the develop-
ment of the entire country depends.
Whether we talkg of the green revolu-
tion in the agricultural sector or of
the industrial revolution, it all depends
upon the performance of this Minis-
try I shall not deal with the sleel
part of it. I shali deal with orly the
coal part of it, All these mines have
been nationalistd and are now under
the public sector and all these mines
are now managed by new set of com-
panies, CMA and BCCL. The coking
coal mines were nationalised in the
vear 1972, (ist May 1972) and the
non-coking coal mines were nationalis-
ed on 1st May 1973. Now, Sir, all
these mines, as I said, are now under
the conirol of two compames. The
CMA, which has been formed, is look-
ing after more than 341 collieries and
the BCCL is looking after, I think,
about 390 collieries. By this, it is
possible to re-structure and reorganise
the overall management pattern of the
industry in a very coordinated way.

Many members have spoken or have
expressed drubts in regard fo the in-
creased production of coal. Sir, if I
quote the figures for the preceding
years., one can easily see that prodic-
tion has not gome down. Rather, I
would say that production has gone up
Production of coal during the calendar
year 1073 was 77.25 million tonnes,
showing an increase of gbout 2.4 mil-
lion tonnes against the production
figure of 1972, which was 74.81 million
tonnes. For the year 1973-74, the last
target fixeq was 79 million tonnes ard
it is expecteq that this target of T9
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million tonnes wilj be fulfilled. For
1974-75, the turget has been fixed at 95
million tonnes. Adthough it was pre-
viously fixed at 85-80 * million tonnes
because of the price hike, pefroleum
price hike, not in this country, but in
the internationa]l market, it has been
decided that production of coal should
be raised to 95 million tonnes, 8ir, to
achieve this target of 85 million tonnes
in the coming year, & number of steps
have been taken both by the CMA and
BCCL, not only to achieve this target
for 1874-75, but to achieve the target..

SHRI NAWAL KISHORE SHARMA"
May I put one question to Mr. Hansda,
on a point of information? Mr. Hansda
has claimed that production of coal
has risen by 2 4 million tonnes in 1973.
Of course, on record, it is so, But, it
is said that jn fact, when the collieries
were in the hands of private owners,
production of coal was much more than
it was showp in the records. By not
showing this in the records, they were
making profits out of it. Would he
able to contradict this fact that pro-
duction of coa] was much more and it
was not shown in the record? Pro-
duction of coal, as such, has come down
though it was much more than what it
was shown to be,

SHRI SUBODH HANSDA: I am
giving this Information from the re-
cords, which I have got. Probably,
erstwhile owmnerg have not shown
the actual production in the records. I
am quoting the figures, from whatever
information I have.

During the fifth plan, the target has
been fixed at 135 million tonnes, to
be achieved by 1978-79. But because
of the present oil crisis in the inter-
national market, the Planning Com-
mission has set up a number of study
groups to review the fifth plan, includ-
ing coal production. This working
Eroup wil] study a number of subjects
and the findings will have a bearing
on the programme of coal production
in the fifth plan The subjects which
are to be studied by these study groups
are very important, namely, primary
fuel substitution ir wnwe™ house boi-
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lers, Secondary fue] substitutional in
power house boilers; fuel substitution
in industrial boilers; reduction ot fuei
consumption in steel industry; develop-
ment of new boilers, coal gasification at
the existing plants in Calcutta (includ-
ing Durgapur) and Bombay; installation
of LTC plant at Singaren: and Calcutta;
study of gasification plant; replacement
of fuel oil by coal as feed stock for
fertiliser plant; gubstitution ot fuel oil
in power house boilers as secondary
fue] by coal gas produced trom captive
gas plants. This report is still awaited.
A final decision will be taken when this
report has been examineq by the Plan-
ning Commission. Besides, a number
of steps have been taken not only to
achieve the target for the current fin-
ancial year but also for the fifth plan.
If all these steps are taken—I do not
want to go into their details now-——
the target for 1974-75 will be achieved.

Dr. Mehta said that the trucks are
detailed at the pithead. A number of
other hon. members also referred to
corruption. Corruption is such a thing
which it is very difficult to eliminate
from this or any other industry. The
corrupt practices mentioned off and on
against the officers of the CMAL are
regarding purchases, issue of permits,
purchase of stores, employment of
workers, etc, In a vast organisation
like this, it cannot be said that such
things cannot happen at all. But all
these cases are promptly investigated
by the CMAL.

PROF. MADHU DANDAVATE: Even
in the case of public sector steel plants
where there was accumulation of steel,
to get the necessary wagons, the
management has to bribe the railway
officers!

SHRI SUBODH HANSDA: Whenever
there is any complaint, we take prompt
action. All the complaints ugainst the
CMAL and their officers are promptly
looked into and remadial action taken.
Even the anonymous and pseudony-
mous complaints received either by the
CMAL or by the Ministry are alwavs
looked into in the best possible man
ne~
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The CMAL has aet up a vigilance
crganisation for effectively dealing with
cages of reported corruption and nal-
adminigiration and taking preventive
action. At the apex lave] the vigilance
organisation is supervised by the Chair-
man, CMAL, At the divisional level,
particularly in the Western ang Cent-
3al level, there is one independent
officer who is looking after all allege-
tions In the eaatera division there is
one officer who is looking into it, and
very soon g permanent officer will be
appointed to look imto charges of cor-
ruption,

SHRI RHOGENDRA JHA (Jainagar)’
There is no peoint in beating about the
bush. What about specific cases of
corruption mentioned by us? Can you
say that you ave going to adopt a
policy thag no ex-colliery owner or ex-
contractor is going to be employed as
Your agent or supplier?

SHRI SUBODH HANSDA  We have
no information of any case where any
ex-colliery owner has been employed
as coniractor. If any specific cases
are brought to our motice, we will cer-
tainly look into them and teke neces-
sary action.

Although the vigilance organisation
is under the CMAL, it is an indepen~
dent organisation. As a vesult of
enquiries, a number of officers have
been punished and some of them
bave been transferred from one place
to another. They also get the co-
operation of the Stete police in un.
earthing caces of corruption. 'The
results which we have got are un-
doubtedly encouraging. Even though
the vigilance organisation is an in-
dependent one, in order to remove
all doubts, I desire that it should be
an independent organisation and not
under the CMAL.

Some questions have been asked
about pricing and distribution. Adter
the take-over of these mines, perti-
cularly the non-coking mines; the
price of omal has not been increased
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bemuses paid to  the werkers. The
last ineresse which was made by the
B.C.C.L. is charged only from the
steel plants. Tt has mnothing to do
with the coal consumed by the pub-
Jic. ‘Therefore, it has no impact on
the price of coal consumed by the
public as said by some of the hon.
Members. Although the price of
coal has been increased in the case
iof steel plants, it has no impact on
the increase in the cost of production
of steel.

Since the natienalisation, the weage
packet of the labourers has also gone
up The Wage Negotiation Com-
mittee wirich was set up by the Go-
vernment has increased the wages of
the Yabourers. For the monthly-
rated workers, it is Hs. 39/- per
month and for the daily-rated wor-
kers, it is Rs. 1.50 per day. This has
led to an increase in the cost of
production. Therefore, an inter-
Minjsteral Committee is going iato
all these details. The report of that
Committee is still under considera-
tion. It is expected that the price of
coal might go up by Rs, 10-12 per
tonne. As regards the charges which
have been made by some of the hon.
Members that the coal price has been
increased because of nationalisation,
1 do not agree on this point because
some of the traders or the unscrupul-
ous businessmen are taking advantage
of the short-supply of coal to the
consumers.

Now, somathing has been said
about coordination, that there is no
coordination betweenr: the Rallways
and the Minisizy of Steel and Muwems: .



aB9 D.G., 197475

AN HOWN, MEMBER: It is a thing
of the past,

SHRI SUBODH HANSDA: It is
not & thing of the past. Tiw epcrdi-
nation in always maiptained, But,
unfortunately, as the hon. Members
are aware, even todmny, this majter
was discussed that the Railway em-
ployeeg have threatened to go on
strike from a certain date....

SHRI C. T. DHANADAPANI: That
is a separate issue,

SHRI SUBODE HANSDA: It is
not a separate issue. If you remem-
ber, in August last, some of the Rail-
way employees went on strike and
thera was go-slow and work-~to-rule
method resorteg to. All this had an
impact and the wagons could not
move from the pit-heads to the con-
suming centres, When the coal could
nct reach the comsuming centres,
naturelly, some of the unserupulous
traders took advantage of that and
they charged higher prices from the
consumers, It is not that the Coal
Mining Authority or the B.C.C.L.
bave charged increased prices from
the consumers,

Then, some of the hor Members
expressed a doult whether we will
‘be able to reach the target of 135
million tonnes during the next Fifth
Plan period. It is true it casnot bhe
said now that because of the very
quick changes or the price esealation
that we are watching, with the
amount that has been set apart in
the draft PFifth Five-Year Plan, it
mey not be possible to achieve the
target. But I am very cemnfident that;
‘with the full cooperation of the coal~
‘mine workers—I must thank the
workers, particularly the coalmine
workers, for the full coaperation that
they are giving to the authorities in
productionthe target fixed for the
Fitth Rive-Year Pian will be
achieved,

Some members mentioned about
Tacilities or smenities 0 be provided
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to the coalmine workers, After
nalionalisation, we have got in the
CMAL about 3% lakhs of workers,
We have not. beep able to provide
them with quarters or drinking water
facilities or medical facilities or other
facilities. for the beiterment of their
life, But the CMAL is trying. its best.
to provide them all these facilities in
the near future.

There is a fund cslled the Coal-
mines Labpur Weifare Fand. Prior
to nationslisation, there was a huge
aceumulation of-amount, about Rs. 16
orores, in that Fund: It was noi
utilised at that time; and even after
that, thix amount has not been svent
for housing purposes, Since all the
mines have now come under the pub-
lic sector, it is the duty of the Go-
vernment t0 see that the coalmine
workers are provided with quarters.
Prior to nationalisation, there were
only 71,947 quarters and most of the
quarters were also damaged. After
nationalisation all these quarters have
been repaired and: the CMAL has
already started constructing about
7,046 quarters, and much progress
has been made in this respect. It has
been planned in a phased manner
that, 1n the comung years, another
9,000 houses will be built up for the
coalmine workers. But, as I have
already said, a huge amount is 1,1ng
accumulated in the hands of the
Labour Ministry. That amount has
not been spent so far. Now the
CMAL is trying to get that. amount
from the Labour Ministry. Since this
amount is governed by a statute, the
statute has to be changed to hand-
over the amount to the CMAL....

SHRI C, T DHANDAPANI: Who
is to execute the housing scheme-

your Ministry or the Labowr
Ministry?

SHRI SUBODH MANSDA: Alt
the housing schemes are, usuaity,

executed by the Labour Ministry, but
now since the CMAL has come into
existence, it is the duty of the ChMAL
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to see that houses are constructed,
and the CMAY., even without having
this amount, on its Initiative, has
started construction of quarters,

Regarding medica] facilities, al-
though there were hospitals, prior to
nationalisation, these hospitals were
not fully equipped; there was shor-
tage of medicines and equipment;
there was shortage of doctors and
nurses; but all these hospitals have
now been provided with doctors and
other equipment., Even the workers
attending the central hospital of the
Coal Mine Welfare Fund organization
are allowed conveyance or travelling
expenses for medical treatment.

Now, with regard to water supply,
to provide water supply to the mine

workers a number of wells have
been constructed, pipe-lines have
‘been laid and pressure filters and

chlorinators are being procureq for
improving the existing water supply
scheme in the mine areas.

Other sports activities are also
given all sort of encouragement.

=t woor we greae (AAm )¢
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SHRI SUBODH HANSDA: It is
very difficult to say. It is » gigantic
problem because the Coal Mines
Authority has been there only for the
last one year. So the hon. Member
cannot expect that all the coal-miners
can be provided with drinking water
facilities or any other facilities. What-
ever is possible is being done. It
will take a long time and I hope the
hon, Member will wait for some time
or give some time to the CMAIL to
provide workers drinking water faci-
lities.

Lastly I would like to say, although
there are a large number of points
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but since I have {aken a lot of time,
1 would like to say sbout the closed
mines. ...

oft g wwmr (wgEe ): wzws
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SHRI SUBODH HANSDA: The
last point I would like to mention is
that a large number of questions are
usually put on the floor of the House
as well as discussed at the Consulta-
tive Committee meeting, regarding
these closed mines. When the coking
coal mines were taken over, there
were 42 closed mines and except 3
in the Jharia fleld and one in Bara-
kar region, all have been amalga-
mated with the working mineg under
the re-organization scheme. All the
four closed mines of Haruldi in the
Jharia coal field have also been re-
opened and the proposal for re-open-
jng the other two mines i8 under
consideration. At the time of taking
over the non-coking coal mines, 152
mines remained closed. Now, out of
these, 31 were in the area which now
falls in the BCCL area and the balance
are under CMAL. Now, the CMAL
has already re-opened more than 10
closed mines giving re-employment
{0 more than 1200 peordle in all these
closed mines. Now, a matter was
raised whv the ex-employees have
not been given employment, The
CMAL is trying to re-open the other
mines also which remain still closed
and the Planning and Development
Organization is working on all this
trying to find out whether it is pos~
sible to-re-open these mines and we
are hoping that all these closed mines
will be re-opened and those workers:
who were thrown out of employment
from these mines will be re-
employed.

With these words, I conclude,



293 D.G., 197¢-T8

SHRI JAGANNATH RAO (Chatra-
pur): While supporting the Demands of
this Ministry, I would wish fo make
a few observations more by way of
suggestion rather than by way of
eriticism.

1 am glad my friend, Shri Malaviya
has come back to this Ministry where
he used to be ten years ago where_ he
dealt with the Department of Mines

and Fuel 3 R

In the fleld of fuel, which he is not
now dealing with, he has built up a
marketing organisation of the 10C
about which everyone of us should be
proud of. And I am sure that he will
bring to bear upon the Ministry the
impress of his own personality and that
he will improve the functioning of the
entire Minustry.

We are in an era of shortages.
There is shortage everywhere. There
is shorlage of steel, there is shortage
of power, there 1s shortage of coal,
everythimg In respect ot steel thas
year the demand is expecied to be 5.8
mllion tonnes, But there is shortage.
There are two reasons, as have been
mentioned in the report. One is power-
shedding, and there 1s shortage of steel
1n the world itself so that the demand
cannot be met. If they cannot increase
production,—whatever be the reasons,
there may be valid reasons,—at least
they should see that the demand of
stee] is reduced in the country, and
not use sileel for everything. Even
that has not been done The capacities
have to be of the ord~r of 10.6 million
tonnes by 1978-79. I dgoubt whether
this capacity can be built up. Because
Bhilai expansion is up {o 4 million
tonnes and this was expected to be
compleled by December, 1976. There is
going to be delay by two years, That
means, within 4 years, this 2.7 million
tonnes capacity cannot go up to 4 mil-
lion tonnes. For Rourkela there is no
question of expansion. Only Bokaro is
our life-saving unit. Bokaro’s produc-
tion was 1.7 millinn, then it comes to
4 milllon and when it comes to the
vresent figure which 1 have auoted is
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not known. Therefore, how are you
going to reach 10 million tonnes rated
capacity? It is a long way off. There-
fore the shortages will continue even
by the end of the Fifth Plan. Thig is
my submission,

Now, what are the reasons for this?
Bhilai is doing very well. The produc-
tion at Bhilai 1s 77 per cent of rated
capacity both in regard to ingot steel
and also in regard to saleable steel.
Next comes Rourkela, 58 per cent in
both the categories, and in the private
sector, TISCO comes next. The other
units are not doing very well. What
are the reasons? What the funda-
mental defects which stand in the way
of maximising the production? We
have not reached the requireq rated
capacity. Unless we reach rated
capacity, unless we go upto at least 35
per cent of it. it canont be said that all
units are functioning well. Thig is the
position and I am sure the hon. Minis-
ter will look into this matter.

It has been stated in the Press that
the Minister is considering of the res-
tructuring of this monolithic holding
company, It cannot deliver the goods.
It 1s a question of autonomy. The
General Manager or the Plant Mana-
ger, whoever it may be,—~who may be
in charge of the unit, should have full
autonomy, so that the unit can function
independently and only on fpolicy
matters could he come to the Ministry
for sanction. I think this point will be
lJooked into by the hon. Minister

We now come to coal Coal is an-
other basic raw material ang I wel-
come the nationalisation of the ecoal-
mines, both coking and non-coking
coal. It is the basic raw material vital
for development and it is in the fitnow
of things that it should be in the hands
of the State so that their exploitation
and  expansion could subserve the
common good This has been done 2
years ago and I welcome it and every-
one in the House also welcomed it.
Two years have pasceq after nationa-
lisation, Have we progressed? [ s
not that the principle of r.atjionslisation
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is bad, but there has bean no.progreis.
Hoes the BOCL or CMA opened @y
pew mines in  these ‘two yearst "No.
For mechanisation of mines it takes &
minimum of 6 to 7 years.

What has happened to Sudamdib
Mine which was developed with the
Polish collaboration? The rateq cdpa-
eity of ¢his mine is of the order of one
mllion tonne, Have we reached even
one-tenth of its capacily? 1If not,
what are the reasons? Is it possible
io reach a target of one million tonne
by 1878-79? The Deputy Minister said
that we will be able to reach this tar-
get. Bome members have expressed
a doubt about our reaching the target.
I have no doubt in mind about it. We
cannot reach that target. Till {o-day,
two years have passed already, We
are now in the beginning of the Fifth
Five Year Plan. It takes three years
for any mune to go in for production.
So many mines have been closed down.
We have to open up the closed mines
oy discover some open cast{ mines S0
that, if yoy work up those mines, cer-
tainly, we may be able to increase our
eapacity 80 as to reach the target of
one million tonne from the present
75,000 tonnes, For this there must be
a proper programme and we must
have a report month by month. There
should be a quarterly report about the
programme. The report does not speak
about that at all. If there is anything,
I shal) be the first person to be happy
about it. 1 was dealing with the
Mines Department some years ago, I
know much about the mines. The
Ministry has to apply its mind to see
that the mines are developed in such
a way that the target fixed is reached.
Unless coking coal mines are geveloped,
there would be shortage in production
of steel.

Another point is with regard to the
C.M.A. 1t has got.enough coal. Pro-
duction has also increased in this re-
gard. I am not going into that aspect
ag all, Private owners managed to
show more production by.giving wrong
asccounits. The railways say that the
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whgcns sve:made svailable but the
CMA. Says ‘that wgons are vt made
available. This .gert df thing in pub-
lic does not ‘speak well.

The target is fixed by the Planning
Commisgion which is unreglistic. For
example, in the Third Plan, they fixed
a target of 97 million torines whersas
in the Second Plan it was only o7
million tonnes—ap increase of 30
million tonnes. The N.CD.C.'has «a
capacity of 2.9 million tonnes which
hag been increased to 16 milllon ten-
nes. The demand did nét go up. Then
the capital invested became a dead
capital.  Therefore, 1 say let the
ministry, apart from the targets fixed
by the Planning Commission, examine
the guestion more thoroughly and see
what could be the policy that shoul®
be followed so that the investment
does not become a waste. The N.C.D.C.
had built up its capacity; but why is
it incurring losses? These are some of
the major factors regarding coal,

Now, we are passing through an
energy crisis. The world is experienc-
ing shortage of power. Therefore we
have to put the coal to several uses
Necessity 1s the mother of invention.
So, we have to see what other uses the
coal could be put to. A Committee
was appointed for enunciating the
fuel policy in this country. I think it
was appointed some time in October
1970. 1 do not know whether its
report is ready The Government
should also announce g national fuel
pulicy so that no resources are wasted.
There should be proper distribution of
resources. Resourees should be ex~
ploited properly.

I come to the non-ferrous metal
Aluminium i{s a very important metal.
We are not self-sufficient. ‘Why should
it ‘be in the bhands of the privale sec-
tor? The demand is about $6,600
tennes. 1 am not plesding for natio-
nelisation -at all. Ret us Rt vonso~
lidate wvhat we rthave ‘done alveady.
When itime comes, we should nationa~
lise 4his .glso. :B.AL. .Co. Bad w0
duced a huge quantity of stumina, I
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went to hwow when is the Smelfer
expeciad te 9omy up? What happened
to Koyua Projeet? Koyaa is still o
the drawing board stage. I do ot
think {t will ever comse up at all. 1
would submit ope thing. The JXKs.
were given & licence to set up a
80,000 tonmes aluminium Plant in
Koratpug District of my State. So far
nothing bas been done. If the party
is not able to start it, why cannot the
Government do it in coellaboration, of
eourse, with the Orissa Government?
Bauxite is available; infra-structure is
available; power is also available at
cheap rate. We have only to build up
the capacity. It is stateq that the de-
mands will go up by the end of this
year. How are we going to meet it?
Aluminium is taking the place of cop-
per. And so, we Bave to produce alu-
minium out of bauxite when there is
enough of bauxite available in this
country, Therefore, I would request
the Minister {o apply hiz mind to it.

Now, 1 come to copper which is
anothey scarce metal. The demand ts
said to be more than 83,000 MT wheve-
as we are producing only 12,000 MT.
The report says that the private sec-
tor was producing only 10,000 MT
whereas we are producing 12,000 MT.
That is not the way to jook at it. 1he
new smelter’s capacity is 20,000 MT.
8o, we should go up to 17,000 to 18,000
MT. Then only we cran say we have
done better. I am not satisfled and I
am not happy. That matter should
also be looked into.

Now, a word about zine. Zinc is
also a scarce metal. The demand for
zine is about 1,31,000 tonnes. It is
going up to 2,00,000 tonnes Ly the end
of 1978-79. We were told that expan-
sion of the Hindustan Zinc to 45,000
tonnes would be dome quickly. Sut
the last year’s preduction came gown
to even less then half uf the previous
year'’s production. When is the Virag
l;;}anl: cﬂ:i:g up? Are you geing to

crease capacity of

‘ ity of Udelpur plant
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Now, ] take up lead. We produce
only 8,600 MT. Lead is a bye-product
of ginc. There are good lead deposits
available in Sargupalli in Orissa. 5.6
million tonnes of reserves have been
spotied out which are of high quality
7.5 per cent pb. That could be deve-
loped if you produce not less than
1,080 tonnes per month, Again it
takes time. We have to develop the
non-ferrious mutals so that we do not
import these metals from foreign
countries and pay at LME prices. We
have got the reserves and we have to
develop them, The Planning {om-
mission should be presuaded to give
more money to this Ministry because
these basic raw-materials have to be
built up to develop the economy of the
eountry.

*SHRI E. R. KRISHNAN (salem):
Mr. Chairman, Sir, on the Demands
for Grants of the Ministry of Stee} and
Mines for hte year 1974-75, 1 rise to
say a few words.

Sir, I reprensent Salem and I am
sure that you will appreciate my in-
terest and anxiety in the expeditious
implementation of Salem Stee; Plant.
Salem Steel Plant hag been the dream-
child of 434 crores of Tamil people and
naturally they are all eager to see that
the Salem ptez] Plant is completed as
early as possible. With this objective
in view, the State Government of
Tamil Nadu has acquired the requirsd
lang and handed it over ¢p the Plant
authorities. ANl the preliminary re-
quirements that are to be done by the
Btate Government in connection with
the Salem Stee} Plant have been com-
pleted by the State Government. Ac-
cording to the target fixed by the for-
wer Minister of Stee)] and Mines, the
jate Shri Mohan XKumaramaugalam,
the production in the Salem Stesl
Plant should start by the eng of 1977~
78. I wonder whether this target will
Be fulfilled when 1 look it the manner
in whith the things are done in
respect of Seles Bteel Plant. The
Detatied Frofect Report ir yet o be
prepared. The rconstruction work 1s

*The originsl speech was delivered in Tamil.
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{Shri E. R. Krishnan]
yet 1o begin. The orders for the machi-
nery have not so far been placed.
There are only four years left for the
production to start.

As hag been earher pointed out by
my hon. friend Shri C. T. Dhandapani
the allocation of Rs, 15 erores for 1874
75 for the Salem Steel Plan has beer
reduced to Rs. 3 crores. The Minister
of Industry of Tamil Nadu State has
pointed out in the Tamil Nadu Legis-
lative Assembly that this reduction in
the allocation for 1974-75 from Rs. 15
crores to Rs. 8 crores will consequently
result in the unemployment of about
7500 workers. The Chief Minister of
Tamil Nadu, Dr. XKalaignar Xaruna-
nidhi, has also written to the Prime
Minister in this regard reyuesting her
that the allocation of Rs. 15 crores for
the Salem Stee] Plant should be res-
fored and the Plant should be com-
pleted as per the schedule. He has also
brought home to her the dangerous
consequence of this reduction, which
is likely to throw 7500 workers out of
employment.

Sir, the former Minister o Steel and
Mines, the late Shri Mohan XKumara-
mangalam, did a yeoman service for
the establishment of Salem Steel Plant.
His mantle has now fallen on the broad
shouiders of Shri K. D. Malviya who
is capable of meeting the challenge. I
plead with him that he should exert

all his energies in compleling the
Salem Steel Plant at the earliest. He
should also restore the unjustifiable

reduction of allocation from Rs. 15
crores to Rs. 3 crores for the Salem
Stee] Plant for 1974-75.

Sir, 1 regret to point out that the
Chairman of Steel Authority of India
Ltd. has not yet visited the Salem
Steel plant, though this Authority was
formed about two years ago. Similarly,
after the sad demise cf She< Mohan
Kumaramangalam, no  Minister of
Steel and Mines hus visited the Salem
Steel Plant. I request that Shri
K. D. Malaviya, who was responsible
for mutting our country on the oil map
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of the world, should visit the Salem
Steel Plant tnd ensure that Salem
Steel Plant comes on the steel map of
our country as early as poussible.

300

Many hon. Members have pointed
out that stee] is the basic reguirement
of all economic and industrial activi-
ties in the country. But, the Govern-
ment of India seem to be having a
different notion about the steel indus-
try. In 1973-74, the budget allocation
for steel was Rs. 192,92 crores and the
allocation in the Revised Estimates of
the same year was only Rs. 160.20
The Government have explained that
this saving of Rs. 32.73 crores in this
vitaj sector was due to the steps taken
to control the inflationary pressures. I
am unable to appreciate this explana-
tion. You will also be of the same
view if you know that the import of
stee] in 1971-72 was Rs. 2376 crorey,
in 1972-73 Rs. 217.1 crores and {from
April to September 1973 Rs. 104.7
crores. When we are importing steel
items worth crores of rupees, during
1973-74 the production was only 60
per cent of the rated capacity of the
steel industry. When a demand was
made in Rajya Sabha that a committee
should be appointed to go into the
question of under-utilisation of the
rated capacity in the stee] industry,
the hon. Minister of Steel and Mines
did not accept that suggzestion. e
promised that he would personally
look into the problem of under-utilisa-
tion of the rated capacily and take
appropriate steps for achieving fuller
utilisation of the rated capacity. I
appeal to him that he should take
concrete steps for fuller utilisation of
the rated capacity and then only the
Government will be able to conserve
our slender foreign exchange resour-
ces by reducing the import of steel
items.

Sir, it I say that the North, 8o far
as steel industry is concerned, is flouri-
shing angd the South is languishing, my
statement would be misconstrued. In
a seminar convened by a Steel factory
at Bangalore recently, the Minister of
Industry of Karnataka, Shri 8§ M
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Krishua, who belongs to the ruling
Congress Party here, has expreased
that in the North evén without fixing
the production targets, the stee] fac-
tories are expanded. Tt is.the normal
practice that expaunsion should be done
only after a unit achieves production
to the full rated capacity. But this is
not the criterion so far As steel plants
in the North are concerned. But the
Central Government neglects the deve-
lopment of stee]l industry in the
southern States. This is the aliega-
tion made by the Minister of Industry
of the State of Karnataka ruled by the
Congress Party. He has bemoaned
that even the Stee] Plants proposed to
be set up 1n the Southern States are
being inordinately delayed. I request
that the hon. Minister of Steel and
Mines should personally look into this
ang do the needful at the earliest be-
1ore the people in the Southern States
get disenchanted with the Central
Government.

Sir, before I conclude, I would refer
to the finding of a vast underground
source of iron ore in Tiruvannamali
of North Arcot District in Tami} Nadu.
In a Press Conference held tecently in
Madras, the Director of Unite¢ Nations
Development Agency, Mr, A. Hutton,
has pointed out that Tirvannamalal
mines might yielg about 14 crores
tonnes of iron ore, out of which 65
per cent could be utilised for steel pro-
duction. The Minister of Industry of
Tamil Nadu has referred to the finding
of 1iron ore 1n Tiruvannamalai as
manna from heaven 1 appeal to the
Minister of Stee] and Mines, Shri
K. D Malavia, that he should take
concrete steps for exploiting the Tiru-
vannamalai iron-ore mines and also
for setting up g steel plant rear the
mines for assuring proner and full
utilisation nf the iron ore

In conclusion, I would in brief <ay
that the production of coal in 700
nationalised coal mines has gone down
in 1973-74. 1 am sure that the hon.
Minister of Stee] and Mines would look
into the reasons for the decline in coal
production and take appropriate steps
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for increasing the coal production in
the nationalised coal-mines.

With these words, I conclude.
16 hry,

Wt &re o dew (arewre)
wafe agiea, § e Qi ar samy
F1 AW 1 gAdT F@T § oA wifE
e g q& wedy a9 W & wlwg
& vz @A Y v )

&
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FodY § sitfs dadfrsr &1 gar weedfr 2
g W I #Y fafrag g B otar a7
arell | AT TG FO TAE G
aqr AE A HqAWT AT gAr Y afew
AT AT & | T R FOT 3 v =
AT TETEMT & @R F AR Haie w
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#AA FE oward X FveT A
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™ WA F foT Oe 73 & foag
| A fawaN F ffg wHm s oA
F7 74 & 9Tg WA AF §F ALY guv
& 1 ars wwifas aw L fa o 9w
FIAAIGT AR A0 A AITA AT Frer
AT G St g d s g
& agrav zenvs Arezegw AT af ot
g &N AW F AL T AT A X
RETEAAT I Ag FIACT TR L )
S T F fag a7 w% 0 & o7 gher
F o g7 o5Y el @ § | i
i frdaa 206 rordt #r A weEre
T EX AT wrra FAT AR ) AEEE
R UE AT a7 g for fua™ owrd & sl
Ig Hrodroun oxyo FPAT 97 Hi
T H 77 Frarw A ghear aw
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FErASEY § oY A ST A1 w4
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fear & v faay wrg, &Y SOWT GV
aFniw Hofam @ S s A g
wEFie ¥ afeqs VR H TR FA ¥
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v 7 TGS A afie® QT X wTw
FAF fgnaf § o ¥ foas
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g € {6 oY Fadverdaee et sy
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2 o ot %@ W A T T § I
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Y wore de ot WT wgy ATy
W, & W ¥ gu ok e o
A wy ol e uge v o
wm 1 ug ot el WY e 8,
o frgaieai X e o go o7
e ey, wF e e g
Slfed | Ffr b aw g ey
o Y e Sy § s gl wnal
o wrprenr g § 1 caweT &
frg g M Y gy Y §, oW
s faer qw-w vy T ST AT 1
firowt wer arQ ag qverT &1 Qv
W Awe ar §, I A v g,
woft wedtr avrfe o) ey & T
§ =u % zsafy Wik wify so &
w7 oW FTovs oo ¥ STET W § |

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Mr. Chairman, T rise
to gupport the Demands for grants
and while gso doing I shall make some
suggestions for the active considera-
tion of the Steel and Minies Minister
Shri1 K, D. Malavia.

‘While appreciating the restructur-
ing of Hindustan Steel Limited so as
to make each of its four units an
autonomous company which is being
contemplated and which appears to be
under the active consideration of the
Ministry of Steel and Mines, I have
serious ohjection that it should not
be under the control of one person,
the Secretary of the Ministry of Steel
and Mines, who 18 also the Chairman
of the Steel Authority of India
Limited. There should be two sepa-
rate heads of these departments,
otherwise it would defeat the very
purpose of SA¥L. It means the
Secretary who has come and joined
the Steel Ministry from a private
sedtor company 'wants to retain all
the yowers in his hands due to cortain
wvested interests. Muany M. in this
sugmit-House haverilso cviticleediim.
1 ‘em ‘nsstioniug this Que to "eartain
v "Sespons.
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LSardar Swaran Singh Sokhi)

1t would be a misinterpretation and
misrepresentation of facts that our
esteemed colleague the late Shri
Mohan Kumaramangalam never meant
that what is being misconstrued now.
No doubt, he was entirely in favour
of rescuing the management of the
public sector stee] plants from the
routine bureaucratic petty-fogging,
but he never said nor meant that by
appointing a person like the present
Secretary of Steel and Mines Ministry,
from the private sector as the Chair-
man of SAIL his decisions and actions
could not be vetoed or challenged by
the Ministry,

1 have personal knowledge of this
and I am saying so because the late
Shri Mohan Kumaramangalam had
discussed this issue several times with
me before he died while I was the
«onvener of the Standing Committee
on Steel and Mines.

SHRI S. M. BANERJEE (Kanpur):
I rise on a point of order. He is
quoting, Mr. Mohan Kumaramangalam
after his death Nobody knows what
he talked. He might have had this?—
talk personally, but it is unfair to
condemn thig Ministry in the name of
Mr. Mohan Kumaramangalam, who
is dead and who is no more to con-
firm what he said. It is also in bad
taste. This hon. Member staried
criticising him when he was alive.
Even after death he is being criticised.

SARDAR SWARAN SINGH SOKHI:
I am not criticising him,

aafa ag@em - W A AEe

Fazarm O fFd ff IEE F AR

¥ wgfen # w18 A Y, v s w2z
AV, S9 ®Y WY YR ¥ AV HE g
adr &

SARDAR SWARAN SINGH SOKHI:
Regarding SAIL's subsidiories such ag
Bharat Coking Coal Ltd.,, I do not
think that only reorganising and re-
grouping as contemplated into sepa-
rate cowapanies on the principle of
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homogenity wauld in any way help.
This would rather create more pro-
blems ind I wirn the Ministry in
advance, The Cheirman of the BCCL
is reported fo bave said that the daily
output of coa] is 58,000 tonnes, but the
Railways are able to move only 30,000
tonnes per day. Mest of the wagons
supplied at the different collieries are
returtied empty according to the press
report from Dhanbad, Sir, the
details have been givepn .date-wise, 1
can place this on the Table of the
House, if desired.

The hon. Minister of Steel and
Mines should earnestly apply his mind
before completely surrendering to his
bureaucratic officers of his Ministry.
The Government is blamed for the
heavy losses and public, in general,
suffer, but not these bureaucrats.
What about the continued losses of all
the Hindustan Steel units How long
are they going to continue like this?
Will the Minister throw some light on
this? Here, 1 suggest that there
should be only one labour union,
elected through ballot, in every publie
sector steel pplant and elections, if
necessary, could be held every year.
The Steel and Mines Minister should
also be careful, in future, in appoint-
ing trade union leaders as head of
public sector steel plants, learning the
lesson from the previous experience
at Durgapur,

Now, Sir, I come to Bhilai and
Bokaro Steel Plants and would
suggest that expansion of these plants
should not be delayed at any cost
because the performance of Bhilai
Steel plant and its production is quite
satisfactory and the same expectation
we have in regard to Bokaro Steel
Limited. But, I am against the ex-
pansion of Rourkela and Durgapur
Steel Plant at this stage for the follow-
1ng reasons.

I will frst take Rourkela Steel
plant. The plant was designed and
supplied by the West German firm
during 1954 or so and that plant never
worked to its full capacity and I may



300 DG, 194-78

say that the West German frm cheated
us. Every now and then, something
always happens there, ag it would
appear from its previous performance
and repeated breakdown thus hamper.
ing production of steel. There had
always been defects in the plant, such
ag in coke ovens, gas producers, steel
melting shop, gas bleeders etc. killing
several labourers at the site in the
past.

In regard to Durgapur steel plant,
this plant wag designed and executed
by a consortium of 13 English com-
panies, from UK, The design of the
plant was quite old when it was in-
stalled in the year 1958-60 and the
machinery supplied were gquite old.
Most probably, they were renovated
machines. I saw this myself at the
time of construction of coke nver
battery No. 1 in the year 1958, It
never worked satisfactorily, and the
repaired work started from the very
inception of the plant. Further, Sir, 1
have la doubt in my mind as to
whether the blast furnaces and coke
oven Dbatteries, rolling mlls etc.
supplied by the British consortium
companies, were of less-producing
capacities than mentioned in the
Original Project Report. We have
been cheated by these British and
West German companies, because these
two steel plants, Durgapur and Rour-
kela, never produced to their estimat-
ed and full capacity. These were the
first two steel plants erected in public
sector in the country and our Govern-
ment relied too much on the foreign
companies, perhaps more than they
deserved. So, until and unless these
plants produce to their full capacity,
no expansion should be done and no
more money should be wasted on
them.

Import of one million tonne of steel
at a cost of Rs. 200 crores during
1974-75 by Hindustan Steel is rather
on the high side, so far as the price
per tonne is concerned and would have
an adverse effect on the Indian
economy and the private indigenous
manufacturers will also claim such
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exhorbitant prices, just as it happened
in the case of wheat, where the price
had to be raised ultimately.

Since the Government have taken
over the Indian Iron and Steel and
Company Limited, Burnpur, they
should also take over the Tata Iron
and Steel Company Limited, Jamshed.
pur, which is the only steel plant
left in the private sector. People
criticise the Government unnecssarily
blaming the Congress Government, for
not ‘tgking over. The Government
have already taken over the TISCO
Zamidari and township. What is
the hitch in taking over the TISCO
Plant when majority of the shares of
TISCO Ltd, Jamshedpur, belung to
Government and general public and
when for expansion, Government is
giving them loan. Here I may montion
that, Tatag mortgaged the entire
plant to the USA, during the last ex-
pansion in 1956. I do not know what
is the present position today, whether
the steel plant and fownship are free
from all encumbrances or not. Here,
I would also like to mention that the
machinery imported for TELCO,
Jamshedpur, which is a sister conceru
of Tatas, have been transferred to
their Poona factory. I do not know
whether they took the necessary
permission from the Government of
India to shift the machinery there.
That should be enquired into.

About Ghatsila, Hindustan Coppcr
Ltd, which falls under my cynsti-
tuency, I have pucca informati.n that
their sulphuric acid plant designed
and supplied by an English firm, M/s.
Simon Carves Ltd. is not working
satisfactorily and is not giving full
production. So, the Hindustan
Copper Ltd., is put to a heavy loss.
This should be looked into.

The Steel Minister deserves con-
gratulations on the really commend-
able step that Government has taken
to develop and exploit the lead, ginc
and copper ore deposite in Sikkim as
a joint venture of the Government of
India and Sikkim.
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Concluding, 1 must say that late
‘Shri Mohan Kumaramangalam was a
very far-sighed person and if our
present Steel and Mines Minister,
-Shri Keshav Dev Malaviya would
follow in his foot-steps and implement
his plans successfully, he would be
doing a ggeat service to the nation.

With these words, I whole-heartedly
-support the Demands of the Steel and
Mines Ministry.

SHRIMATI PARVATHI KRISHNAN
(Coimbatare): Sir, I am grateful
‘to you for giving me this opportunity
to say a few words on this. important
and strategic ministry of our Gov-
.ernment. Shri E. R. Krishnan, who
.spoke before me, has talked about the
Salem steel plant and pointed out
how necessary it is that the alloca-
tion to that plant for this year should
be increased from Rs, 3 crores to
Rs. 15 crores. It is amazing that in
1973-74, Rs. 4 crores had been spent
only for doing the ground-levelling
work and still the ministry has ccme
to the conclusion that Rs. 3 crores are
.enough to be put into an important
plant like this, which is being looked
.at as important and will change the
face of Tamilnadu. I do not want to
.speak only from the point of view of
‘{that State. This plant is extremely
important nationally because it is a
special type of steel that is to be
produced there, which is going to
decrease the drain on our foreign ex-
change. :

Apart from wanting to know
whether the minister is going to in-
crease the allocation or not, I would
like to point out that earlier we had
a short notice question and enquired
whether Government has gone into the
fact that if there ig going to be a
delay in the commissioning of the
plant, a penalty is going to be impssed
ang paid to Dastur & Co. The Minister
askeg for time to answer the question.
I ask this because there is the follcw-
ing warning in the report of the
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Public Undertakings Committee of
Lok Sabha in conneection with the
Durgapur Alloy Steel Plant, I quote:
“Dastur & Co., were appointed as
technical consultants for the Alley
Steel Plant, Durgapur, from the very
beginning with fall responsibility
including submission of project report,
preparation of working drawing, pre-
paration of tender document etc. The
consultants were appointed for this
job for a total fee of Rs. 88 lakhs.
The work was to be completed: in 5
years. But during this period, only
25-t0-30 per cent of the work was done
and the balance was done in the next
4 to 5 years. For this delay, Dastur
& Co., were not penalised. Instead,
they were paid an additional amount
of Rs. 60 lakhs.”

The committee, therefore, passed a
stricture and said,

“In view of this, Government
should: be cautious in dealing with
this firm. The. committee recom-
mend that Government should
ensure that they do not in future
enter into consultancy agreements
on these terms.”

1 do not know whether he has had
enough time to tell us today whether
there is a penalty clause and we are
not going to be asked at a later stage
to sanction another amount of p=nalty
because of the cavalier fashion in
which they are dealing with the
Salem steel plant.

For a plant that costs Rs. 120 crores,
it you give only Rs. 3 crores, when
Rs. 4 crores have been spent on ground
levelling alone, I do not know what
is going to be done with these Rs. 3
crores. I do not think it will cover
even the travelling allowance ¢! the
Chairman of SAIL, if he chooses to
visit Salem. Of course, he has not
vigited Salem; he is going only to
Bombay probably to purchasc cosme-
tics and soaps I would like to know
whether the Government is going to
give this extra allecation or not. It
is extremely important not only- for
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‘the people of Salem, o the people of
Tamil Nadtt or the DMK, but it iy im-
portant #6r the nationa] ecopomy as
a whole. It is no good our Givern-
ment talking about self-relisnce or
building a national economy unless
they are serious about every project
that is there, unlegs they have a
cohesiveé plan to develop those pro-
Jects that are important for our in-
-dustrial development ag a Whole.

Secondly, I have given a cut motion
‘on the functioning of ‘SAIL, the need
to change its headquarters and to
make it a viable organisation. I may
also be given the liberty of quoting
the late Shri Eumaramengalam.
When he addressed- & meeting in
Madras he said:

“At present, unfortunateiy, there
is a tendency both in Pariiament
ang in the Government ‘o get in-
volved in checking minor opera~
tional deecisiong that have been
made, forgetting the real need for
supervision of poalicies and results,
“This policy must change. The con-
ventration both in Government and
in Parliament must be on the broad
working of the Company (that is,
SAIL) and its performance in rela-
‘tion to the targets set by Govern.
ment. The Government should not
involve itself in petty minor matters
like the promotion of this or that
man, or the appointment or dis-
missal of this or that man. or the
signing of this or that contract.
‘This is not the proper way to judge
the working of this underiaking, We
should see their performance in
relation to their targets. The hold-
ing company will report to the
Government every six months and
that will provide the proper basis
for enforcing better supervision
and ensuring proper aceountability.”

+Agcording to the annusl report of
the Department Steal, placed on
‘the Table of the se, SAIL was ine
corporated om the 24th January 1873.
Parliagnent has not had the benefit of
&, six-monthly report from an im-
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portant orgguisatiop like this We
would like- to know what 1y their
report-ony the working of this ovganisa-
tion, whether the hulding company
scheme is a success: or not, what the
Chairman of'the holding company is
doing, how mawmy times he visited the
various steel'plants, what is the work
that he did when he visited them
We know that ke has not visited
Salem. When we have set up a hold-
ing company, we would like to kuow
whether it is paying dividend or not.

For instance, SAIL, has taken the
stand that in spite of the difMiculties
it was able to achieve 80 per cen: of
the target this year. Well, statistics
can be revealing or they may cover
everything I do not want to go
deeper into that. We would like to
know how much of the installed capa-
city has been utilized and, if this is
80 per cent of the target, whether we
cannot do better. Unless we have a
regular report, how are we to know
whether it is possible? Is Parliament
not to be taken into confidence? Or,
are we to take note of only private
conversations while discussing here
on the floor of the House? I am not
interested in private conwversations; I
am interested in methodical reports
being given to Parliament, so that
Parliament will be made wiser as to

Jhow this company is working, so

that Parliament will be in a position
to lend its mind to that and give
suggestiong a8 to how it can be im-
proved,

Then there iz another point. Our
Minister, Shri K. D. Malaviya, almost
fainted when he heard that the Coal
Mines Autherity had its office in 8
five-star hote] in Lueknow. I do nat
know whether he is aware that SAIL
hag taken two floors in Palhi in a
bujlding owned by the Hindustan
Times which is, mind you, a private
sector building, st & meonthly rent of
Ra 1 lakh. Simple mathematics shows
that it comes to Rg 12 lakhs for the
whole year. In the same building,
there are a lot af other public sector
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concerns. Can they not all pool their
resources and have a building of their
own instead of pouring money into
the private sector? I wish the Mini.
ster stopped swooning about these
things. He ghould investigate this
matiter more realistically and, as &
senior Cabinet Minister with vast
experience, put practical proposals so
that they try to save as much money
as possible and see that the money
that is spent in public undertakings is
spent in a sensible manner, goes back
to them, instead of going into the
private sector and the monopoly
sector. 1 was pleased that he was
bothered about the rent, I do not see
any reason why he should be bothered
about one building. Let him take the
House into confidence as to what he
is doing about all the buiidings that
are being taken by various public
sector concernsg that are under him.

Lastly, I would like to quote from
the Economic Times of the 4th April,
1974, an article in regard to the
stagnation in steel production. It
says:

“The Steel Authority of India is
reported to have soughi*¥helter for
a shortfall in production under
power shortage and railway bottle-
necks.”

Now, we from the All India Trade
Union Congress have on more than
one occasion demanded thut the Coal
Authority, the Steel AuthLority, the
railway ministry along with the re-
presentatives of the trade unions in
mines and railways should go into the
so-called bottlenecks. We form the
trade unions charge the Railways and
the Steel and Mines Ministry that if
there is any bottleneck, it is the doing
of the Railway Board, the Railway
Ministry, and the bureaucrats in all
the Ministries. The workers have
done their best. They are prepared to
show it and we are prepared to show
as 1o what is happening to wagons.
I am not going into all that here. This
is neither the time nor the place to
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do so. One Minister after another,
one officer after anothex, says, it is &
very good idea and then forgets about
it. They are so busy implementing
their bad ideas, they do not want to
implement good ideas that come from
the trade unions. The workers, who
with their sweat and labour are pro-
ducing the coal, who have increased
the production of coal and who are
trying to fulfil the targets of steel, are
the victims of comnlete chaos in inter-
Ministerial relationships for settling
the problems that are there betwecen
various Ministries.

Here is the Minister sitting bere
today; he represents tae Government.
Yesterday, the Railway workers met
the Member of the Railway Board
(Staff) on their demands. What
happened? We wer: told that sl
demands are not negotiable as far as
the Railway Board is -oncerned.
Then, the only alternative for the
workers to resort to, the only weapon
that they have in crder to see that
justice is done to them, is to go on
strike. We do not wsnt a sirike. We
have said that we want a negotiated
settlement. The Government's policy
decision is necessary in order to
settle the demands of the Railway
workers.

We are told that the Political Affairs
Committee has met. Has a policy
decision been taken? Unfurtunately,
the bureaucrats who sit in the Rail-
way Board today continue to have cld
British feudal attitude to have old
labour, So many things have been
nationalised in this country. Let the
Government nationalise labour policy
on the Railways. You will then see
a totally different turn. You will see
that coal will be movzd, that steel will'
be moved, that foodgrains will be:
moved and that there whll be a real
stable economy in this country. That
"« what 1 would Hka to challenge the
Government and tac Minister about.
I hove, the Minister will be serious
enough to understand that when we
say we want discussion between the
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Steel and Mines Ministry and the
Railways and the workers, we are
serious about it. That is the only way
these bottlenecks can be dealt with and
solved.
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SHRI 8. L. PRJB ): Be-
fore I support the 1 of the

Min{stry of Steel and Mimes, I want
to bring to the notice of the Minister
the progress made by the Ratnagiri
Aluminium Plant. In 1965, the Bharat
Aluminium Company was incorporated
with the object of setting up one plant
at Korba and the second plant at
Ratnagiri. What was the progress and
achievement made by BALCO? From
the report, it is seen that at Korba
the Arst stage had been icompleted
ang it was commissioned in April last.
The second stage is expected to be
commissioned in 1976.

But what is the progress made at the
Ratnagiri plant? During the last 8 or
10 years, the Government of Maha-
rashtra has kept acquired some 500
acres of land. That Government has
come forward to supply electricity
from the Koyna Hydro-electric Pro-
ject at concessional rates. The Slate
Government has made provision for
the supply of water. It has spent
nearly Rs, 2 crores in completing the
project,

Having done this, what was the
amount spent upto 1973 for Ratnagiri
Plant? It is hardly Rs. 1.40 crores.
I was surprised when I heard the
flgure given by the Deputy Minister
about the requirement and projected
production of aluminium, that we are
expecting the capacity to be 2,51,000
tonnes in the coming 3-4 years. But
looking to the progress made during
the last 8-9 years, I do not know how
he is going to fulfil the target.

So far as Korba is concerned, the
project estimates were submitted to
the Government in December, 1966, and
within ten monthg the Government's
approva] was given to Korba. What is
the treatment meted out to the Ratna-
giri plant? I am rather distressed to
see that even the provision made in
the current year's budget, which is
about Rs. 8 crores 18 conditional. It is
going to create difficulties. The sanc-
tion has to be obtained before March,
1974. I do not know whether the
Ministry has obtained the sanection
before March, 1974. It is for the
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Minister to make a categorical assur-
ance whether the Minister has been
able to obtain the sanction of the
Government of India, If the Govern-
ment do not come forward and accord
sanction, we fear that the project
might not even come up as per
schedule.

I urge upon the Ministry the need
to improve the Ratnagiri district which
is a backward district. It has been
declared by the Government of India
that it is industrially backward; there
are no communications; there are mno
industries. That is why this project
hag been taken up. Some hon. Mem-
ber—a Member from Gujarat, I think
—said that if is a political decision.
I do not know whether it is a political
18sue or not. But it is certainly wrong
not to develop 1. We talk of giving
weightage so far as industrial develop-
ment is concerned, and we say that
the backward areas should be given
weightage in the establishment of
industries. That was the main eri-
terion on which we planneqd this parti-
cular project at Ratnagiri, Bauxite is
available at Udgiri and Dhangarwadi
in Kolhapur district. If we develop it
to 50,000 tonnes capactiy per annum,
it will last 80 years. If we create com-
munication facilities, and develop it to
one lakh tonnes per year, then, it will
be sufficient for 40 years and more. I
would urge upon the Ministry to see
that this project gets the approval of
the Government and it is commisgsioned
as planned,

Secondly, I would request the con-
cerned Ministries to realise that so
far as Maharashira is concerned,
Chandrapur and Ratnagiri, are the
two important districts where minerals
are found on a large scale. So far as
Ratnagiri is concerned, silica, mica,
bauxite, iron ore, manganese, etc., are
the main minersls that are found
there, but they are not exploited for
the last 80 many years.

Lastly, I would like to bring tc the
notice of the Minister the availability
on a large scale, of ilmenite gsands in
Ratnagiri district. It is a precious
mineral and out of it some plutonium
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is manufactuved, 1 request the Minis-
try to undertake a geological survey
«of Ratnagiri district go that the ilme-
.nite sands and other munerals that
-are found in the Ratnagiri district on
a large scale are exploited so as to give
employment to the people there. At
present there is no employment for
them. Thousands of people froa.
Ratnagiri have to go to Poona and
Bombay. In fact, about five to six
lakhs of people have come to Bombay
and Poona from Ratnagir:. distr.ct
sumply because there is no employ-
ment for them in their district.

Thirdly, there is one point regarding
the harbour that is to be developsl
there at Rafnagiri. Side by side, if
the plant is not coming up, the develop-
ment of the Ratnagiri harbour project
will also be affected. These two are
correlated with each other. If this
plant is not taken up, the progress of
the harbour will also be affecfed.
Therefore, I request the Ministry to
«consider that this plant, particularly,
is taken up so that other aucillary
industries in the environment w:ll
follow in due course.

I thank you once again for giving
1me the opportunity to say a few words.

ot fq fag (vadar) - Farfa
Aled, TLER A FAA F T B AIA
g ¥ far & Wl fry ogar wixa
ATHFT ¥ T W 7 AW ¥ JAAAT
F oo o ST AR E L v
® TeI0ET F w® § Y ®EFLN w7
HEAT T TEU—ATHC IT *fs-
ArgdH F AAAT FT TAT § W IA H
T WA g | w39 B oW
1 W9A GG H Y T W AT A
aerfa gam ca I 7fge )

g TR T Togew | & At aw
‘qr uF q§ @u7 & fr fealgr § aw
S A FOLN T T F I} A7/ E N
7 T &9 ST fergeaE & ggdv &
8 g § WHOEE g T § w0 ow
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B A T AW §rowvr § 1 & ey
ageg A i vow fs Az sa g a
aF W g WA ¥ A ¥ frar on qwa
§ g s

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAV!YA):
Mr. Chairman, I am grateful to the
House for the very valuable sugges-
tions offered to the Government for
consideration. 1 can assure the hor.
Members that it will be my sincere
effort to consider them all in our
Ministry and sort them out to do what-
ever possible for the Government to
do within the framework of its policy.
Even if we have to stretch our rolicy
with a view to accomplishing the sociai
needs we shall do it and whatever
we cannot do, we shall let the bon.
members know those who have made
the suggestions. My own reaction is
that during the last years when I had
the privilege of occupying these ben-
ches wnd had somsething 10 up wun
my Ministry, I did not receive such
valuable suggestions as I have receiv-
ed today and I take some lessons from
the suggestions I have received.

Obviously I cannot go into al those
sujzgestions which have been made
here, but I should like to talk about
some of the general problems which
have been posed or which have flowed
from the suggestions made. Those
general problems are, in my own
opinion, very vital for all of us to
understand and then act upon them,
First of all, 1 shall refer to the acci-
dents that have occurred in the coal
mines. It is a matter of extreme re-
gret that in the coal mines a number
of accidents occurred. Our heart goes
out to all those sincere workers who
died for the cause of production and
we feel that it should be the sincere
effort of the Government to minimise
the mining accidents and to see that
they do not occur. But, the back-
ground facts are such which caunot b»e
ignored by us. The mines have worked
for a very long time. Most of the
mines, unfortunately, were not worked
scientifically. As a result of long
neglect of mining techniques, the
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mines got weakened, and the result
was, one affer anolher many accidents
took place, which perhaps, with proper
care at the time when they were un-
der the control of {prevxous owners,
could have been prevented. In the
coal mines the number of serious acci-
dents 1n 1971 was 1460 in 19721540
and 1n 1973-74.

PROF. MADHU DANDAVATE:; 1,000
1§ compulsory.

SHRI K. D. MALAVIYA: 1,000 is
common. The number of fatal acci-
dents were 192, 201 etc,

Therefore, it will be our effort. now
1n cooperation with the Labour Minis-
{ry to see how best we can avoid these
accidents. ‘There is a sense of ur-
gency row. Even 1f some more money
is needed, to avoid these accidents,
Government will not hesitate to spend
money to improve the mining techni-
ques and'to improve the mines where
such accidents take place and g0
deeper into the problems, techunical and
otherwise, which cause these accidents.

1 will immediately, Mr. Chairman,
with your permission come down to
industrial relations, because this in
my opinion, 18 the most imponar.xt
problem that faces us today. It is
not an lsolated problem which faces
us 1n the Ministry of Steel and Mines.
It is an overall problem, an overall
situation which obtains in the country
today. If I may be allowed to say,
Sir, all the attack on the Government
for the deterioration in industrial rela-
tions is mogt unfortunate and net called
for. There are more {han three par-
ties involved in it, the Government,
the agencies controlling the private
sector or the public sector, the trade
union leadérs and the wage earners.
There are tertain political motivations
also, either of the regional type or of
the State type or of the Central type.
Now, unfortunately, there bas not been
helpful or cooperative adjustment bet-
ween these four fortes that are operat-
ing in the blates where preduction is
going ‘on today. My own view is, a
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solution has to be fownd out fo draw
a satisfactery. memsn, which would
ensure, on the ere hand, & rapid rige
in production wnd on the other, a dedi-
cation of the trade union leaders to
the cause uf preduction. Coverument
has a poliey of symputhetic support to
the cause of wage warners, to improve
their living conditions and also to see
that their due wages are given to them_
But, in regard to all these malters,
i 15 not easy for us to find out a
solution. It is, of ceurse, compara-
tively easy for us to receive the attack
and at certain times to recelve serm-
ons. There have been criticisms that
we are trying to throw the blame on
each other. They say ‘when coal is in
the pit-heads, Railways do not pro-
vide wagons and when Railways are
able to move, coal is not there’. I
have heard all these critlcisms. But
the real issue today is, are the trade
union movements agreed on this fact
that in this vital sector of industry on
which hinges the entire future of our
country and of the national develop-
ment programme, some least common
factor could bBe agreed upon? Even
though this Govermment goes away
and some other Government of any
pattern or colour tdkes its place to-
morrow or g yvear-hence, they will have
to face The same problem. If this pro-
blem which stares us in the face today
is not resolved today or tomorrow, I
am sure no other. Government,
single-handed or by combinations, can
ever dare to solve it,

SHRI BHOGENDRA JHA* The hon.
minister is placing the respensibility
on the trade unions. Is the Govern-
ment prepared to recognisa the unions
in all the steel industry units on the
basis of secret ballot and one union?

SHRI K. D. MALAVIYA: T hope he
will listen with patience, Perhaps I
may be able to satisfy hin.

So far as cooperation from Govern-
ment is concerned, we have only to
g0 to our steel mills and coal imines
to see what an amount of cooperation
we are trying to extend to the trade
uniong which are either recognised or
have a very important vlace in that
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region or fleld of activity. It is the
determined policy of ilie Govermment
and instructions have been issued to
all our units that wherever recognis-
ed trade unions exiat, we have to give
them preference and negotiale with
them and sign agreements with them
with regard to the working of that
particular field of acitivity. At
the same time, we have not hesitated to
say that even in the case of unions
which have not been recognised rightly
or wrongly—I do not want to enter
into that controversy—and which have
an all-India role, even with them they
are always prepared to negotiate and
listen to all reasonable demands. 1
am sorry to say—I am not saying it
In any partisan spirit—there are trade
unions and trade unions which if they
are not recognised will have a diffe-
rent pattern of behaviour and which,
if recognised, will behave like good
boys. In this way, things cannot
move properly. We have to remain
within the framework of a discipline,
which is to recognise the decisions of
the Government and trade wunion
movement, as reached by the Labour
Ministry. If a union is not recog-
nised and has some influence there,
we always seek their cooperation.

The fact is, along with this com-
plication of our not being able 1o
veach an amicable pattern of beha-
viour within the trade union move:
ment due to amy mistake—JI am not
going into that-—the regional tensions
also exist. They bring down the
pattern of industrial culture that
is automatically taking its own shape
by virtue of the time we are spend-
ing Take Durgapur or Bhilai or
Rourkela. Everywhere we have a
cifferent pattern of relationship which
is complicated by regional tensions.
It is very difficult for us in our par-
liamentary democracy always to talk
gtraight things. If I were to talk
straight things in Parliameni. perhaps
I will be misunderstood, The fact
is, these regional tensions must be
suppressed by the trade ynion
leadership. Neither Government no:x
trade union leadership should encou-
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rage this tendenty of regional parti-
sanship, favouritism or whatever you
may likke to eall it. ¥ we all agree
that this factor or the wenkness of
developing regional tensions is dis-
couraged and we try to eliminate it
by persuasion, strong persuasion or
persuasive persuasion, if the Gov-
ernment and the trade union leader-
ship agree on this, things can very
well improve. £ they are not
going to improve, then I am afraid
that strikes and tensions will cona
tinue, as they are continuing today
in the raflways, or steel or coal. What
will happen? ‘The rallways wiil not
be able to move anything. Everyday

we read in the newspapers about
some settlement coming and then
having not come. I do not know

what is going to be a strike, the result
will be disastrous. There wil] be a
downward trend in production with
greater complications.

There iz also the law and order
problem, especially in the coal mines.
1t is the firm intention of the Gov-
ernment t0 meet this challenge of
law and order. This corhes from a
situation which is politically motivat-
ed at times, or it may be due to
inter-union rivalry. How c¢an a
good worker, who is supposed to be
in charge of a small coal mine, go
out of his house at aboyt 12 O’Clack
in the night, under protest from his
wife and children, and go miles and
miles to see whether a mine is work-
ing properly, if we cannot maintain
law and order. He dare ‘not go be-
cause he may be shot dead or
killed. Incidents of that nature have
taken place. There 1is a general
tendency of fear created among very
good workers, and then thsy are
blamed. The Jeadership in the coal-
mines in Raniganj or Jharin are
blamed for dishonesty or incompet-
ence. I am here to repudiate all
such charges made against them,
which are not based on any solid in-
formation. It is my duty to protect
the honour and the working capacity
of those workers who are giving
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their best to help the production
trends, whether it is in the coal mines
or steel.

1 personally went to a steel mill
.pnd I took with me prominent lea-
.gders of the trade union movement
belonging to several political parties.
~We tried for two days to seitle the
jssues but all the the trade union
leaders failed in their efforf. It was
the General Manager who succeeded
in bringing about a settlement. He
succeeded because he thought it was
his duty to enforce discipline and
discipline wag enforced, It succeeded
because 90 per cent of the workers
do not want strikes They are fed up
with the trade umion politics that 1s
.gomg on in the industrial belt, be 1t
in the steel factory, coal mines or
.the railways They know there are

8ome people who are always there
to create trouble.
It does mot mean that I as the

Minister, or my Ministry, do nct
realise that a lot has to be done, I
admit that many things have not been
done. But we can sit round the table
and see what can be done. I assure
All the trade union leaders who are
really powerful and influential in
their respective zone, if they come
and sit down to discuss about the
welfare of the workers, the Govern.
ment will go the longest way to
placate them, to accommodate them,
if there is no political motivation.
JBut it there is inter-union rivalry
or political motivation, it will not be
possible for the Government to submit
to that or find any solution, because
politicalisation of the trade union
movement is undesirable from every
point of view.

I will now quickly deal with some
of the points made by the members
of the oppoeition. Shri P. M. Mehta
Yyeferred to a case where pension has
not been granted to an employee of
A nationalised mine. The Coal Mining
Authority has decided to pay pen-
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sions to all such persons upto Rs. 500
in each case per month. That decision
has already been taken.

Now, I would like to refer to the
question of Salem Steel Plant be.
cause it is an important one and it
hag been mentioned by some of the
hon. Member opposite and also by
some Members on this side of the
House. They have, undoubtedly, ex-~
pressed their concern over the delay
in the execution of the steel projects
and Salem Plant has also figuied m
the observations made by the hon,
Members. I would like to assyre the
hon. Members that the Government
is firmly committed to push ahcad
this project and the Steel Ministiy
and the Steel Authority are deter.
mined to do their best to adhere to
the time-schedule, as far as possible,
and to fight with the Finance Minis-
try to see that the schedule of the
progress is maintained

The hon. Members are, however
awsre of the abnormal situation which
prevails today in the economic field
on the national basis Nobody can
deny it There is an acute economie
crisis that faces ug today. Neither my
hon friends facing me opposite can
deny it nor any Member on this side
can deny it. There is an acute econo-
mic crisis on the food front, on the
oil front and all that We know, it
is a reality. It cannot be denied.

SHRI C. T. DHANDAPANI: Is
that only in the case of Salem Steel
Plant? (Interruption).

SHRI K. D. MALAVIYA: Thy
acute economc crisis has, undoubted-
ly, resulted in lower allocation of re-
sources and that too in the face of
rising costs. These reductions m
allocationg are not only for Salem
Steel Plant but even for Bokaro and
other Steel Plants and these reduc-
tions appear to me to be inevitable
today. 1 can assure my hon. friend
from the D.MK. party and the lady
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hon. - Member that every effort is
being made to increase the allocation
of funds for steel projects, including
Salem. I am hopeful that we will be
able to procure some more resources
for our steel project, including Salern.
The moment we get all those resour-
ces, by our effort and with your co-
operation and support, I assure you
that Salem project will be taken care
of. We are very seriously looking
inio the problem. No Member in this
House can look at it inore sariously
than I can look at it. The produc-
tion at Salem Plant will be as much
his as mine. I may inform my hon.
friend from the D.M.K. party that he
cannot take greater interest in the
Salem Steel Plant as I do,

Now, I come to the idea in regard
to cantive plants. 1 personally feel
and the Ministry is strongly con-
vinced that both in the coal field as
well as in the steel field we must
have our own captive plants. Ex-
perience has taught us that we should
have our own captive plants which
should help us substantially to stick
to our programme of increasing steel
production. The general situation on
the power front is known to hon.
members. In my opinion it is highly
necessary that we give greater atten-
ticn to the question of maintenance
of our power-generating units. It
we maintain them more satisfactorily
perhaps we will be able to get a
Jittle more power by this amount of
investment. There are many schemes
which are ahead; I am not just now
elaborating on those schemes, but I
would only say, in totality, the Irriga-
tion and Power Ministry is adding to
power generating capacity, and we
are also making supreme effort to
convince the Planning Commission to
give us sufficient resources with a view
to have captive power plants.

Regarding the bottleneck of trans-
port for movement of coal and cosl
production my colleague has already
dealt in some detail. There is no doubt
that coa] production has increased, and
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in this context the controversy that
has been raiged today in a most super-
ficia] and irresponsible manner about.
our going back in the question of caal
being in the nationalised sector is just.
a thing which I am not able to under-
stand. Only politically senile people-
can raise this guestion....

AN HON. MEMBER: Who raised it?

SHRI K. D. MALAVIYA: Some-
leader in U.P. made a suggestion that
coalmines should go back to private
He is an out-dated man; he

owners.
does not wunderstand that secveral
lakhs of coalmine workers have Lzen
liberated. (Interruptions) If our

pclicy has given any encouragcment
to you, then my friend is encouraging
them much more than what I zm
encouraging them. ... (Interruptions)
You have never extended your hand
of cooperation; you do not believe in
nationalisation. I hope my friend
who has come nearer to us and who
has tried to appreciate our programme
will never go to them again.

I was referring to the question of
transport, movement of coal. We must
have a stock of 36,000 tonnes of coal
per day for maintaining the trend of
increase in stecl output. If we do not
have that stock, I wan{ to be very
candid in my information to the House.
then steel production will not go up.
In my personal opinion, our steel pro-
duction will go up to 5466 million
tonnes by the end of this year ag
against a reducedq level of production
because we are afraid that perhaps our
coal production would not be able to
reach the steel mills. There is an
element of risk. If we go on recklessly
using the coal that is lying theres in
stock and produce steel, then the
resnlt will be that we will put all
those furnaces to risk. We are not
prepared to give any more thermal
stocks to our furnaces, because the
more we take risk, the greater is the-
danger to our furnaces. I hope that
better senses will prevail on these
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people who are sittimg outside, who
are niot reailding fe danger and who
are giving us sermons frem sutside to
come nearer solution with regard to
wage-earners. So far ag rail workers
are concerned, they are already nege-
tisting; the Railway Ministry is deal.
ing with this question. We have never
tried to blame the other party for lack
of performance that faces us today. 1
am not at all for it, and I never want
that the Railway Ministry should be
blamed for their inability to reach
wagons or that they should blame us
for not producing eno coal,

SHRI BHOGENDRA JHA: Coal

ha, to be moved because it is not
moved.
SHRI K. D. MALAVIYA: It wa-

gons do not move, it is mostly due
10 the fact that there is labour ten-
sion and there is regional tension and
you all know about it....

SHRI KRISHNA CHANDRA HAL-
DER: You are responsible for the
labour trouble.

SHRI K. D. MALAVIYA: If you
really want, if the Parties really want
to ameliorate the conditions of the
wage-earners, we are prepared to go
51 per cent towardg them. We are pre-
pared to negotiate but palitics must be
kept out. If politics is there, if any
political party or if any leadership sit-
ting outside this House thinks that
they can pressurise the Congress Party
by politicalisation and thereby they
can snatch some concession, they
are utterly wrong. They cannot do it.
It is an anti-labour policy, it is an
anti-labour approach if they think by
political moves they can  pressurise.
That is not right. I have enough coal
to move and the Raillways are pre-
vented from moving the coal to the
steel plants....

SHRI BHAGWAT JHA AZAD
(Bhagalpur): The Railway Ministry
say that they can carry only 60 mi)-
lion tonnes instead of 80 million ton-
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nes becauge there is no coal. The Coal
Ministry says that they have 80. inils
lion torinet production in the country.
Who 15 right and who is not right?
We want an answer to this question,
because we are getting it at Rs. 14 for
consumption here.

SHRI K, D. MALAVIYA: I refuse
to be provoked....

SHRI BHAGWAT JHA AZAD: Per-
haps the Deputy-Speaker was right
when he said that neither coal nor
steel 18 responsible. Only the consu-
mers are responsible,

SHRI YAMUNA PRASAD MAN-
DAL (Samastipur): The CPM 1s res-
ponsible.

SHRI KRISHNA CHANDRA HAL-
DER: Your INTUC leaders are res-
ponsible for it.

SHRI XK. D. MALAVIYA: There is
an important matter referred to with
regard to SAIL and some suggestion
has been made to restructure the
SAIL or to modify the structure of
SAIL. In this connection some deci-
sion. ...

SHRI VASANT SATHE (Akola):
What about the good suggestion that
was made that you, as a Senior lea-
der, shoulq call a conference of all
the concerned Ministries including
the labour people to setile this most
tragic, too serious a problem of labour
relations and others which are ham-
pering the movement of coal? Why do
you not take the initiative?

SHRI K. D. MALAVIYA: I accept
this challmge on ome condition....

PROF. MADHU DANDAVATE (Ra-
japur); Not challenge, a suggestion.

SHRI K. D. MALAVIYA: ....As a
humble servant of the Parliament, as
a humhble Member of the Parliament
and pot as a Minister, because Minis-
ters have different respomsibilifies, I

34
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:am quite prepaved to sit down with
all those Members of this Parliament
and also some representatives of the
Ministry, if I am asked to do so pro-
vided there f# one thing which has
1o be accepted, that only the interests
«of the workers should be kept in view.

DR. KAILAS (Bombay South): That
-will never come.

SHRI K. D. MALAVIYA: It is only

the interests of the workers that
should be kept in view....(Inter-
ruptions).
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I was just trying to make out a
tingle point and it is this, that if it

is the earnest desire of all trade
union movements

SHRIMATI PARVATHI KRISH-
NAN: I want to just ask on this
question of movement of coal. ] made
a suggestion that both the Steel and
Mines Ministry and the Railway Mi-
nistry should put their heads together
and sort out and stop this slinging
match that is going on between one
Ministry and another and the Minis-
try and the workers. Why not you
bold a conference exactly vn the spot
‘between the employing Ministries and
the workers and sort it out there be-
cause the Railway  workers have
something to say on it and the coal
workers have got to say something
‘on it. Instead we have to see this
slinging mateh in the newspapers all
the time. Why don’t you answer that
question instead of giving homilies
how labour should bghave, search of
heart, and all that?
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SHRI K. D. MALAVIYA: I am
afrajd the Madam has to receive some
homilies from me; 1 will take full ad-
vantage of my age and my relation
with her Mr. Chairman, what I was
trying to submit wag this. We in the
Rallway Ministry and in the Ministry
of Steel and Mines have be:n regular-
ly meeting almost two times a week,
trying to sort out problems. We have
mads some sort of picture also before
us. I want to assure the House that
this picture is a very rosy picture but
I dare no{ say anything about it be-
cause I am afrajd there is too much
political motive behind all they say.

PROF. MADHU DANDAVATE: If
the Minister describes this as a rosy
picture then the rose has lost all its
charm and colour; I must say that.

SHRI K. D. MALAVIYA: I violenily
differ from the approach of Prof. Dan-
davate because he has not understood
these things. He has totally failed to
underatand the issues involved in it
I was trying to make it clear that we
in the Railway Ministry and in the
Steel Ministry have been regularly sit-
ting and trying to sort put matters to
have some pattern for solution which
will be considered, provided, I again
use the word provided, the CITU and
the AITUC—sometimes they split up,
the two wings of the AITUC, unfortu-
nately under Shri Madhu Dandavate'’s
leadership and his leader Mr. Fernan-
des’ leadership—make up their minds.
(Interruptions) 1 am not very much
dissatisfied with the attitude taken by
the AITUC leadership at the regional
level. What they do at the all-India
level I am not able to understand, but
at the regional level 1 always get
cooperation from them. I went o
1ISCO and I found out that the INTUC
AITUC, HMS, and also the CITU are
cooperating with me, anq as a result
of that cooperation, we are going to
take some very expeditious steps
which will satisty by and large
all the workers who are stationed
there regarding housing, mediral care
and all that. We are working on that.
But one thing I must say. Wherever
there is political motivation like Dur-
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finest technicians of the country, there
are regional tensions and because of
factions of the recognised unions—I
must say so without any hesitation to
satisfiy my Hon. friend the Marxist
Member,—we are not able to achieve
much

SHRI KRISHNA CHANDRA HAL-
DER. We have got no factions.

SHRI K. D. MALAVIYA: Sometimes
they also quarrel among themselves
even with their leadership, they don't
histen to then leader There was an
officers association, there was a small
strike, and the leaders went to per-
saade them. but they did not listen
Therefore, 1 say, 1t 18 the politicalisa-
tion of trade union movement which
15 ruuning the whole atmosphere theie,
which 1s ruining the cause of indus-
irial production And therefore my
appeal to this House 1s to use its good
offices and influence on the Railway
trade union movement as well as coal
and steel movement so that proper,
healthy condition may be restored by
which we may be able to move ahead
for the sake of the millions or so of
workers who are today ready to work,
but who are unfortunately prevented
from working by certain sections of
elements some of whom, Mr Chair-
man. are anti-social in their approach

Now, I want to refer to the Steel
Authority.

MR. CHAIRMAN: May I know how
much time will the hon. Minister take?

SHRI K. D. MALAVIYA: I shall
take another ten minutes if I have
your permission.
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Mr. Chairman, I shall refer to one
point and that is with regard to Steel
Authority in India. The Hon. House §s
aware of the circumstances in which
the Steel Authority was created. Also
the House is aware of the objectives
and functions of the Steel Authority.
It was only about a year or so or a
lLittle more than a year ago that the
Steel Authonty was created. May 1
have the permission to submit to the
House that this one year is not wholly
a sufficient time for giving a trial to
this? 1t has been thought of and it
has been concretised that a little more
time 1s needed for giving the trial for
the working of the Steel Authority. 1
shall have to pay a tribute to the
manner in which some of the ablest
technicians concerned with the steel
have now come to our help,—to the
help of the government. So far as this
orgamisation 1s concerned, I do not find
the paucily of talent in this organisa-
tion. It may be that the organisation
needs a little more improvement. We
are committed; we are seriously con-
sidering 1n what manner we can
further decentralise the entire pattern
of the functions. Decentralisation 1s
the need of the hour, whether it 1s in
steel or mn iron ore mine. We want to
decentralise this power from the Gov-
ernment side as much as it is possible
for us to do it. It is also my intention
in the ministry, Mr. Chairman, to see
to what extent we can send our res-
ponsible officers more and more fre-
quently to the fleld of action. It is
obvious that—I do not feel happy
about 1t—many of them have to come
to Delhi which is not a healthy prac-
tice, It will be for us to revise the
modus operandi of the functioning of
our senior technicians. The Steel
authority as such has to be given a
little more time to enable us to find
out whether any further change or
modification in a small or a big way
is necessary. A point was now raisel
as to why the report of the Steel
Authority wag not placed on the Table
of the House. According to me it i¥
only the annual report which hag to
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be kept here. And the same has been
submitted by the Steel Authority to
Government and it is under active con-
sideration of the Government. It will
soon be placed on the Table of the
House.

With regard to delay in Bokaro—I
think Shrimati Parvati Krishnan men-
fioned about it—I would say that the
delay, primarily, is in regard to the
supply of equipment by HE.C. It is
now gathering momentum. There are
sub-contractors. We have now to com-
plete the construction of the plant in
an integrated manner upto 4 million
tonnes stage. A coordinated con-
struction schedule for every stage has
been prepared,

And lastly, about Bokaro trouble—
I think Prof. Madhu Dandavale rais-
ed this—I have already tried to col-
lect some facts. About 1500 of them
are now trying to organida them-
selves to form an Association which
is done everywhere. Those boys came
and saw me. I hope everything has
been settled. Some of their demands,
in my opinion, are quite reasonable.
Government ig giving a very serious
uttention to see how this can be settled.

It is not proper for these boys to
show force in the manner they have
done. (Interruptions)

18.00 hrs.

PROF. MADHU DANDAVATE: I
have produceq definite information to
the effect that they were lathi-charged
and arrested and they were put in
trucks and taken away.

SHRI BHAGWAT JHA AZAD: It
ie Mr. Khanna who has shown force
against the engineears and not the en-

gineers. Those engineers were called
to the administrative building and
were made to wait for hours and

hours, and this gentleman Mr. Khanna
put them in the car or truck and sent
them to the police lock-up. It was
shameful on the part of Mr. Khanna
to have done so. It was a disgraceful
act on the part of the authorities
there
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PROF. MADHU DANDAVATE: 1
had produced the photograph also.

MR. CHAIRMAN: Let the hon. Mi-
nister clarify the position. Why should
hon. Members not allow him to do
so?

SHRI BHAGWAT JHA AZAD: Mr.
Khanna is such a disgraceful person
who could insult those young engi-
neers, He should be removed from
there. He is a disgraceful fellow.
He stinks....

SHRI RAMAVATAR SHASTRI: On
this point, he kas been misleading the
House.

They were beaten and taken away.

PROF. MADHU DANDAVATE: 1
had produced the photograph showing
how these urrested people were put
into the truck. I do not know how
such a documentary evidence could
be challenged by the hon. Minister.

SHRI S. M. BANERJEE: Mr. Khan-
na has done it, and Mr. Wadud Khan
is supporting Mr. Khanna. Both these
men should go out.

SHRI RAMAVATAR SHASTRI: He
is the real villain of the piece.
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PROF. MADHU DANDAVATE: Why
is he induclting regionalism in this
coniroversy?

SHRI K. D. MALAVIYA: May I
be allowed to make my submissions I
am not able to understand what was
the provocation caused. I have heard
enough from all my hon, friends from
the Opposition and from my side of
the House. Now, let me be allowed to
say what I want to say. There is a
single man who is at the top who has
to enforce some discipline. Rightly
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o1 wiongly he takes a deasion Lven
1t the decision 1s wiong, at that pomnt
of tume, il ne decisou laning autho
rity 1s disturbed, the enure aiscipline
ol we steel null o1 any other plant
1> disturbed

1hose boys when they camc¢ to me
wele vely well behaved, and 1 am
guile suie that there was nothing
wrong with them I have also made
a suggestion that some of their de
mands weie quite reasonable, appear
ed teasonable to me, and I gave the
promise that these demands  should
be seriously considered and they are
I einy, seriously considered Now what
more could I say eatept one siate
ment which has provokcd my friends
ifiom Bihar

SHRI BHAGWAT JHA AZAD Not
only from Bihai We arc not from
Biha: we belong to India The Mims
ter may belong to UP but I belong to
ius country

SHRI BHOGENDRA JHA He musi
cerve the inferests of the country
Whoever miy be there he must <erve
the 1interests of the whole count1y
We do nol demand that there must be
a Bihart as 41 managing direclor

oY e@uTw wqe (JFamr)  way
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SHRI K D MALAVIYA Shn Bho
gendra Jha has failed to appieciate
why I used the word Bthar’

SHRI BHOGENDRA JHA Your
colleague has said 1t

SHRI K D MALAVIYA Kindly
listen to me now They came to me
and I had the best rapport with them
They all said that they were all Bi1
haris that they came from Bihar It
was legitimate on their part to have
asked for certain concessions and
made certain demands It was in that
context that I used that word, that
those boys who came fr m that State
had some sort of misapprehension It
was quite legitimate for them to have
expres<ed that I said to them ‘Lock
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here, we will consder your demands
very seriously, with ail care that we
can ajpply to ' Now they are being
considered I would appeal to the
House not to disturb that atmosphere
(Interruptions)

SHRI MD JAMILURRAHMAN
(Kishangan)) Do not disturb those
boys Your policy has been to renew
their service from year to year so
that they are nol confirmed,

SHRI K D MALAVIYA They wil
not be disturbed Their future 1s as-
sured

PROF MADHU DANDAVATE You
hve neather confirmed nor denied the
fact that there was a lithi charge on
the construction engineers and they
were a resied and put in the truck
You are not merely to confirm the
number but you are supposed to con-
firm or deny whether tney were lathi
charged put in the truck {aken to
the police station and deiained there
for a long time

SHRI K D MALAVIYA Facts are
facts If they were lathi charged thcy
were lathi-chaiged Omne 1eport said
there was a lathi charge On both
sides t{here ate versions I am not
hete to judge whether the version as
ginen by a cettdin section 1s correct
or the version as given by the other
sidc 1s cortect What I only said was
that the demands made by these bovs
appeared quite genuine to me—some
of them were genuine and some of
them were not Those boys went away
from there quite satisfied All those
matters are well-nigh solved so far as
the consideration part of it 18 con-
cerned Therefore now to take up all
those things and ask whether they
were 1500 or 230 or 400 18 not relevant
to the 1ssue In the context of the fact
that they came from that State na
turally they would have gone to many
friends here and some frierds who
are outside They also came fo me
and explained the whole story to me
Therefore this matter was confined
to that State It was in that context
that I useq that word which should
not he misunderstood

|
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SHRI VASANT SATHE: I hope this
gentleman, Mr. Khanna, 1s an Irdian.

SHRI XK. D, MALAVIYA: He is an
Indian.

PROF. MADHU DANDAVATE: Since
you are at this point, and you might
skip over it, I would remind you that
in the matter of labour relations 1
had pointed out that in a Bihar dis-
trict one of the officers of a trade
union was attacked with a rifle and
31 trade unionists were injured. You
have not said a word about that.

SHRI K. D. MALAVIYA: 1 could
not get the name you mentioned.

PROF. MADHU DANDAVATE: The
Bauliza Quarry Mazdoor Sangh Office
in Bihar,

SHRI K. D. MALAVIYA: I am not
aware of any such incident. We will
make enquiries and let you know.

I have nothing more to say, 1 have

covered most of the points. Some
have been not answered. They will
be covered laler on, because there
were s0 many pommts raised.

SHRI C. T. DHANDAPANI: What

about a second mine cut at Neyveli?
SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU: 1
1unning to put a question.

came
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Order, please. Please sit down.

There is only one cut motion mov-
ed by Mr. S. N. Singh, He is not{ pre-
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sent. I shall put the motion to the
vote. The question 1is;

“That the demand under the head
Department of Mines be reduced by
Rs. 100"

[Need for local recruitment in
Coandmari project of Hindustan
Copper project in District Jhun-
Jhunu of Rajasthan(3)]

The wmnotion was megatived.
MR. CHAIRMAN: The question 1s:

“That the respective sums not ex-
ceeding the amounts on  Revenue
Account and Capital Account shown
in the fourth coiumn of the Order
Paper be granted to the President
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day ot March,
1975, 1n respect of the heads of
demands entered in the second co-
lumn thereof against Demands Nos.
78, 79 and 80 relating to the Minis-
try of Steel and Mines.”

The motion was adopted.

[The motwwn for Demands for
Grants which were adopted by the
Lok Sabha, are reproduced below—
Ed.]

DeEMAND NoO. 78—DEPARTMENT  OF

STEEL

“That a sum not exceeding Rs.
20,85,13,000 on Revenue Account and
not exceeding Rs. 133,90,69,000 on
Capital Account be granted to the
President to complete the sum to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975
in respect of ‘Department of Steel'.”

DeMAND No. 79—DEPARTMENT  OF

MINES

“That a sum not exceeding Rs.
27.63,000 on Revenue Accouni be gran-
ted to the President, to complete the
sum to defray the charges which will
come in course of payment during the
yvear ending the 3ist day of March,

1975, in respect of ‘Department of
Mines’.”
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DeEMAND NO 80-—MINES AND MINERALS

“That a sum not exceeding Rs
27,73,08,000 on Revenue Account and
not exceeding Rs 218,98,68,000 on
Capital Account be granted to the Pre-
sident to complete the sum to defray
the charges which will come in course
of payment during the year ending
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the 31si day of March, 1975 1h respect
of ‘Mines and Minerals’.”

1813 hrs

The Lok Sabhg then adjourned till
Eleven of the Clock on Wednesday,
April 17, 1974/Chaitra 27, 1896
(SAKA)
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